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LOK SABHA

Wednesday, December 20, 2017/Agrahayana 29, 1939 (Saka)

The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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ORAL ANSWER TO QUESTION

... (Interruptions)
HON. SPEAKER: Question No. 61 — Shri Kesineni Nani.
... (Interruptions)

SHRI KESINENI SRINIVAS : Question No. 61. ... (Interruptions)

12
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(Q. No. 61)

HON. SPEAKER: Hon. Members, please sit down.
... (Interruptions)
HON. SPEAKER: Hon. Members, please take your seat. Let us continue with the
Question Hour.
... (Interruptions)
HON. SPEAKER: Shri Bhartruhari Mahtab, I will allow you after the Question
Hour.
... (Interruptions)
HON. SPEAKER: You can raise it during ‘Zero Hour’; not now.
... (Interruptions)
11.03 hours

(At this stage, Shri Gaurav Gogoi and some other hon. Members came
and stood on the floor near the Table.)

... (Interruptions)

HON. SPEAKER: The House stands adjourned to meet again at 12 noon.
The Lok Sabha then adjourned till Twelve of the Clock.
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12.02 hours
The Lok Sabha re-assembled at Two Minutes past Twelve of the Clock.

(Hon. Speaker in the Chair)

PAPERS LAID ON THE TABLE

HON. SPEAKER: Papers to be laid on the Table.

... (Interruptions)

THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH
SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (DR. HARSH VARDHAN): Madam, I beg to lay on the Table a copy

each of the following Notifications (Hindi and English versions) under sub-section

(2) of Section 44 of the Regional Centre for Biotechnology Act, 2016:-

(1)

(2)

(3)

4)

The Statutes of the Regional Centre for Biotechnology, 2017 published
in Notification No. RCB/STA/2017/01 in Gazette of India dated 19"
September, 2017.

The Regional Centre for Biotechnology (Doctor of Philosophy Degree
Programme) Regulations, 2017 published in Notification No.
RCB/REG/2017/01 in Gazette of India dated 19™ September, 2017.

The Regional Centre for Biotechnology (Recognition of Institution of
Higher Learning within India and conduct of the Academic Programme)
Regulations, 2017 published in Notification No. RCB/REG/2017/02 in
Gazette of India dated 19" September, 2017.

The Ordinances of the Regional Centre for Biotechnology, 2017
published in Notification No. RCB/ORD/2017/01 in Gazette of India
dated 19" September, 2017.

[Placed in Library, See No. LT 7755/16/17]
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THE MINISTER OF RAILWAYS AND MINISTER OF COAL (SHRI PIYUSH
GOYAL): Madam, I beg to lay on the Table a copy each of the following papers
(Hindi and English versions) under sub-section (1) of Section 394 of the
Companies Act, 2013:-
(1) (1) Review by the Government of the working of the NLC India
Limited (formerly Neyveli Lignite Corporation Limited),
Chennai, and its Subsidiaries for the year 2016-2017.
(i1))  Annual Report of the NLC India Limited (formerly Neyveli
Lignite Corporation Limited), Chennai, and its Subsidiaries for
the year 2016-2017, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7756/16/17]

(2) (1) Review by the Government of the working of the Coal India
Limited, Kolkata, and its subsidiary companies for the year 2016-
2017.
(1))  Annual Report of the Coal India Limited [Volume I and Volume
I (Part 1T & II)], Kolkata, for the year 2016-2017, and its
subsidiary companies alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7757/16/17]
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SR qdl & R daea & o w3, que W sEiad # W w3Al, e, |
Rrerra ok e AT H oW WA, TRAIY] SHoll [QUNT § rew WAL e ofaRer fawmr |
Tow w3t (. foraes Rw) @ sreme wEe, # FeafaRed o3 991 ed ) @ &

(1) (Tp) <rer A9IRTd dex, 498 & ay 2016-2017 & d1¥e Ufaded &1 va ufq (=i
qoAT IS ADHRUT) AT oIRATIRIAT o |

@) Trer FHRTS Wex, Has & ¥ 2016-2017 & BRIBRUT DI WBHR GRT FHIE B
U gfa (R e st Hwmv) |

[Placed in Library, See No. LT 7758/16/17]

2)(Th) wmEl $Reege i YfFoaR BRI, PIddrr & a9 2016-2017 & dl¥d
gfides @ T afa (B q2r s Axason) doil oaTRifad o |

@) e SRESHT Si% YR fBTa, HIadEr & a9 2016-2017 & HRIBROT B
WHR GRT FTHIET BT U Uil (B qem i Awm ) |

[Placed in Library, See No. LT 7759/16/17]

(3) (uh) ISRESYE BR wioAT R, MER & 99 2016-2017 & AP fded d Ub
gfa (fB=ar e sl Axamvon) der o o |

@) SRecye ®R @A R, MR & a9 2016-2017 & HRIGIOT BT DR GRI
e B b ufa (B a1 Sl dwpo) |

[Placed in Library, See No. LT 7760/16/17]

(4) (@®) weifhm gol Yo ATEd, Ha$ & a¥ 2016-2017 & Af¥® gfades & th
gfa (fB=ar e SHrel Axamvon) der aEruRifard o |

@) i SISl TopeE RIS, Hag b d¥ 2016-2017 P DBRIDBRU DI WDHR
R el & U ufd (= a2 s dweho) |
[Placed in Library, See No. LT 7761/16/17]

(5) (vop) sRecHe i e, Yaear & a9 2016-2017 & d1f¥a ufdded &1 o ufd
(fR=Y oI 3o AHROT) AT AETIRART I |
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@) SRece i e, YaieR & a9 2016-2017 & HRIGIOT DI ABR GRI
FHE B b ufd (Bl a1 Sslt dwpo) |

[Placed in Library, See No. LT 7762/16/17]

(6) (Th) “TeMA SREHC 3% WL UHIA oS R{d, YaIeaRk & a9 2016-2017 &
e ufrdes @t gd ufa (RS qem ol Avawon) den oramRifa o |

@) “wa sRecye Sl WS Uhe Uus Ry, Ya-ieaRk & 99 2016-2017 &
HTRIHIUT B TRHR R FHIET DT U gfal (BT qm s awmv) |

[Placed in Library, See No. LT 7763/16/17]

(7) (W) <rel $Reeye &I herica REd, a5 & ay¥ 2016-2017 & df¥d ufraad @l
U gfa (Rt derm o ERepsuT) dei oraraNiferd o |

@) <rer sRece v werMed Red, dag & a9 2016-2017 & HRIBRUT Bl WRDR
R el & U ufd (= a2 s dxeho) |

[Placed in Library, See No. LT 7764/16/17]

(8) (Tp) BRI W e SRECHE, Has & Ay 2016-2017 @ AINS Hfaded HI Up Ui
(R oI SIS AHROT) Tl IETIRfard o |

(@) R 9 TR SRECe, H9s & aY 2016-2017 P HIIDRU DI WRBR GRI
FHle @1 Uep ufcr (B e Sisl dwensv) |

[Placed in Library, See No. LT 7765/16/17]

(9) Hut AT, 1956 B TRT 619F B! SU-RT (1) & faia fFrfaRad 7= @t TH-UH
afar (Rt Qe st Hvamon) -

(M) (TH) Foaied HRUANIE 3% gfear forfics, BavEe & a¥ 2016-2017 & HRIGROT
P ARDBR gIRI FHIET |

@) goaRie HRUNIH 3t fear fafics, dREE &1 99 2016-2017 &1 A¥®H
gforded, TRITIRIfET o dorr S9 W FRiFh-Agerares o feufdr |
[Placed in Library, See No. LT 7766/16/17]
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(10) (T®) sRwa= REd sRecHC, SAEEIE & ay 2016-2017 & ATNG URAed &1 U Ui
(R oI QIS AHR0T) eIl IETaifard o |

@) sReg= Rud RecC, SAEEE & 99 2016-2017 & HRIDIY B ABR gRI
FHE B b ufa (Bl a1 St dwpo) |
[Placed in Library, See No. LT 7767/16/17]
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TAR AT & T HA qAT I WA H o 7l (st AR Riemn) o sremer wEean, #
ffeiRad o= 941 Ted WR dl &

(1)  9RGE REER fafamre mieeRr ifef e, 1997 & arT 37 @ ofdia frefeRad
SffegETel @l Ush-Ueh Ui (fR=l oI aiisi WRehvv):-

(U®) Terqd AT VT B [T oA b HAMD (TRRATSH) MR Aeder AdTgd
<foarm afdw (uieai dureq) ¥, 2017 ST 18 WA, 2017 & WRA & Iqo10F H
STTERTET AT UH 9. 304-2/2016-TJ3ATH H YA §U & |

(A1) AR SfRAG IUANT J9R (dRedi Fened) fafrRm, 2017 St 20 TR, 2017
P WRA P A9IF H AT I UF H. 10-8/2016-d14IUvSHY F HehTRIT §Y & |

((F) IRA AR fafamre witeRer (sieretias dewl Bl wkl) s R,

2015 ST 23 WRAY, 2016 & WRA & Jo9F #§ AfAGeT w @LELfL 190(e) #

THIRG Y A TAT IFHT b YlGUal I 12 3RpaR, 2017 Bl SR HA0

QLB 1245(37) H TR gl AT
2 SWH (1) B wE 4. (@) F SfedtRad uF BT FHT Ued R @ H gy faeie &
PR DI G el fqavor (B qen s Ao |

[Placed in Library, See No. LT 7768/16/17]

(3)WkTT IR IffAf=™, 1885 &1 &R 7 &I IU-GRI (5)& 3fcia FraAfaRad srfergamaii &1
UH-Ud Ui (B Qe Sfsi Axmvvn) -

() YR dR (Wened) o\, 2017 S 6 RIaWR, 2017 & 9Rd & o0+ H
SFfegET W= ALBLA. 1131(37) F IR g o |

(@) AR ATRI B AR Feiaq (i U a1 dred gRer) M, 2017 S8
3T, 2017 & HRA & o103 H TG G A.HLA. 998(37) H Th1lRrd g7 o |
[Placed in Library, See No. LT 7769/16/17]
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(4) 9RAE 9AR IRIIFGT ARAFTH, 1933 @I gRT 10 B IT-GRT (4) & faa A

AlaTge B Uedel H WA ded iR It Wi yumell gfagr (wengw) e,
2017 S 23 ARR, 2017 & R &b oGS H JORLET AT ALBLA. 1441(30)
TeRTRIA Y &, Bl U i (fo=dl e o Hwenvo) |

[Placed in Library, See No. LT 7770/16/17]

(5) DUt fAFTTH, 2013 BT TR 394 B IT-GRT (1) & A F=faRad = & vv-vw
gfar (F=a qm ST AwH) o

() (T®)

THRHRR Tudie gfsar fofies, 5 ool & ¥ 2016-2017 & HRIGBRUT B
IRBR gRT FqHET |

FTHRHRR Tuds sfean fafics, @18 faeel &1 a¥ 2016-2017 &1 af¥es ufaded,
TR ol T 389 W fRizs-wererarmiers & femfort |

[Placed in Library, See No. LT 7771/16/17]
famre daac<ea gfea fufics, 78 fieell & a¥ 2016-2017 &
HIIBRIT BT ARBR gRT FHIET |

famRne dadc<d sfean fafiics, 93 feel &1 a9 2016-2017 &1 ATi¥®
gfqded, TGN o 9 S9 IR Rige-Agrearierd & fewfory |

[Placed in Library, See No. LT 7772/16/17]

3mglang fafiice, 9 & ¥ 2016-2017 & HIYDRUN Bl TRBR gRI FHIET |

Mscrers faffcs, e &1 a¥ 2016-2017 &1 Al Uirded, oATfeR okd
AT B R f=p-AgeEaiee &l fewfor |

[Placed in Library, See No. LT 7773/16/17]

TR <forpe i fofies, 8 fReell & a9 2016-2017 & BRIBRIT B ARBR
ERT e |

TR cforep A faifies, w15 faoelt &1 a9 2016-2017 &1 af¥e wfddes,
TETIRAfETT o e S R fRizd-Agrerarierd & femfor |
[Placed in Library, See No. LT 7774/16/17]
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frrfaRad o=l & gah-ge afc (R q2 sl dwmo) -

ON N

(Uh) <famrgee Hade<d sfear fafiice den AR ¥R & 4 av 2017-
18 & fog genm wwsiiar S|

@) omsdens fafice dur qRER favmn, d9R qun gE AR d9eT &
dra ay 2017-18 & forg gam w@siar S|

[Placed in Library, See No. LT 7775/16/17]
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): Madam, I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 394 of the Companies Act, 2013:-

(a)

(b)

(©)

(1)

(i)

(1)

(i)

(i)

Review by the Government of the working of the Braithwaite and
Company Limited, Kolkata, for the year 2016-2017.

Annual Report of the Braithwaite and Company Limited, Kolkata, for the
year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7777/16/17]

Review by the Government of the working of the RITES Limited, Delhi,
for the year 2016-2017.

Annual Report of the RITES Limited, Delhi, for the year 2016-2017,
alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.

[Placed in Library, See No. LT 7778/16/17]

Review by the Government of the working of the IRCON International
Limited, New Delhi, for the year 2016-2017.

Annual Report of the IRCON International Limited, New Delhi, for the
year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7779/16/17]
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(d)

(e)

)

(2

(1)

(i)

(i)

(1)

(i)

(i)

23

Review by the Government of the working of the Container Corporation
of India Limited, New Delhi, for the year 2016-2017.

Annual Report of the Container Corporation of India Limited, New Delhi,
for the year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7780/16/17]

Review by the Government of the working of the Konkan Railway
Corporation Limited, Navi Mumbai, for the year 2016-2017.
Annual Report of the Konkan Railway Corporation Limited, Navi
Mumbai, for the year 2016-2017, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7781/16/17]

Review by the Government of the working of the Mumbai Railway Vikas
Corporation Limited, Mumbai, for the year 2016-2017.

Annual Report of the Mumbai Railway Vikas Corporation Limited,
Mumbai, for the year 2016-2017, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7782/16/17]

Review by the Government of the working of the Rail Vikas Nigam
Limited, New Delhi, for the year 2016-2017.

Annual Report of the Rail Vikas Nigam Limited, New Delhi, for the year
2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7783/16/17]
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(h)

(i)

)

2)

(1)

(i)

(1)

(i)

(1)

(ii)

(i)
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Review by the Government of the working of the Indian Railway Catering
and Tourism Corporation Limited, New Delhi, for the year 2016-2017.
Annual Report of the Indian Railway Catering and Tourism Corporation
Limited, New Delhi, for the year 2016-2017, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7784/16/17]

Review by the Government of the working of the Indian Railway Finance
Corporation Limited, New Delhi, for the year 2016-2017.

Annual Report of the Indian Railway Finance Corporation Limited, New
Delhi, for the year 2016-2017, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7785/16/17]

Review by the Government of the working of the Railtel Corporation of
India Limited, New Delhi, for the year 2016-2017.

Annual Report of the Railtel Corporation of India Limited, New Delhi, for
the year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7786/16/17]

A copy of the Annual Report (Hindi and English versions) of the Railway
Sports Promotion Board, Delhi, for the year 2016-2017,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Railway Sports Promotion Board, Delhi, for the year
2016-2017.

[Placed in Library, See No. LT 7787/16/17]
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A copy each of the following papers (Hindi and English versions):-

(1)

(i)

(iii)

(iv)

)

(vi)

Memorandum of Understanding between the RITES Limited and the
Ministry of Railways for the year 2017-2018.
[Placed in Library, See No. LT 7788/16/17]

Memorandum of Understanding between the IRCON International
Limited and the Ministry of Railways for the year 2017-2018.
[Placed in Library, See No. LT 7789/16/17]

Memorandum of Understanding between the Rail Vikas Nigam
Limited and the Ministry of Railways for the year 2017-2018.
[Placed in Library, See No. LT 7790/16/17]

Memorandum of Understanding between the Konkan Railway
Corporation Limited and the Ministry of Railways for the year 2017-
2018.

[Placed in Library, See No. LT 7791/16/17]

Memorandum of Understanding between the Mumbai Railway
Vikas Corporation Limited and the Ministry of Railways for the year
2017-2018.

[Placed in Library, See No. LT 7792/16/17]

Memorandum of Understanding between the Braithwaite and
Company Limited and the Ministry of Railways for the year 2017-
2018.

[Placed in Library, See No. LT 7793/16/17]
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(viii)

(ix)

(x)

(xi)

(xii)
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Memorandum of Understanding between the Railtel Corporation of
India Limited and the Ministry of Railways for the year 2017-2018.
[Placed in Library, See No. LT 7794/16/17]

Memorandum of Understanding between the Bharat Wagon and
Engineering Company Limited and the Ministry of Railways for the
year 2017-2018.

[Placed in Library, See No. LT 7795/16/17]

Memorandum of Understanding between the Indian Railway
Catering and Tourism Corporation Limited and the Ministry of
Railways for the year 2017-2018.

[Placed in Library, See No. LT 7796/16/17]

Memorandum of Understanding between the Container Corporation
of India Limited and the Ministry of Railways for the year 2017-
2018.

[Placed in Library, See No. LT 7797/16/17]

Memorandum of Understanding between the Dedicated Freight
Corridor Corporation of India Limited and the Ministry of Railways
for the year 2017-2018.

[Placed in Library, See No. LT 7798/16/17]

Memorandum of Understanding between the Burn Standard
Company Limited and the Ministry of Railways for the year 2017-
2018.

[Placed in Library, See No. LT 7799/16/17]
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(xiii)) Memorandum of Understanding between the Indian Railway

(x1v)

Finance Corporation Limited and the Ministry of Railways for the
year 2017-2018.
[Placed in Library, See No. LT 7800/16/17]

Memorandum of Understanding between the Kolkata Metro Rail
Corporation Limited and the Ministry of Railways for the year 2017-
2018.

[Placed in Library, See No. LT 7801/16/17]
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wfgen iR a1a ™ #wem # o wHAt Qe U@ Bl WA W oW Al (S

O\

AN PAR): reder weled, § R o a9l ued WR Rl &

(1) ()
()
@ (@)
()
@) (W)
S
@) (@)
()

IENG 99 dls, TENIG b 9¥ 2016-2017 B Al Ufaded &1 UH i
(R oI 3RSt R e oRaTiRifard o |
TSTG aaFp drs, TG & a4 2016-2017 & HRIGRY Bl ARBR gRI
[Hle &1 U i (FB=E o 3 HwhRo) |

[Placed in Library, See No. LT 7802/16/17]
S} Ud AFR Bdell a9 drs, RISl & d¥ 2016-2017 & dI¥®
afaded & g ufd (RS Qe SISl Hxahvvr) ol oIEraNifad o |
SR Ud TR el 99 dre, fAeamir & a9 2016-2017 & HRIGIOT
B TRHR GRT T B Uh afa (R T i S |

[Placed in Library, See No. LT 7803/16/17]
TEAGT T IFh dls, DA & I¥ 2016-2017 ® dN¥D Hfddad Bl
U i (R q2n Sfisi Axmvvn) Qe oETaNiferd of |
JAGY ¥ IFH qrs, PARTT & ¥ 2016-2017 B HRIGIU B ADR
SR e B U ufa (= dem sRsl Hwenvo) |

[Placed in Library, See No. LT 7804/16/17]
Jodd TFH BISfId, -5 fieell & a¥ 2016-2017% af¥ed ufades &l
U gfa (fE=r q2n sl dxmvvn) |
ed 9 BIefId, 73 fioell & 99 2016-2017 & BHRIGIUT Bl IRDBR
ERT |HIe & U i (R e R |vnvu) |

[Placed in Library, See No. LT 7805/16/17]
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THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): Madam, I beg to lay on the Table:-

(1)

2)

3)

(1)

(i)

(1)

(ii)

(1)

(i)

A copy of the Annual Report (Hindi and English versions) of the ESSO-
Indian Institute of Tropical Meteorology, Pune, for the year 2016-2017,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the ESSO-Indian Institute of Tropical Meteorology,
Pune, for the year 2016-2017.

[Placed in Library, See No. LT 7806/16/17]

A copy of the Annual Report (Hindi and English versions) of the ESSO-
National Centre for Antarctic and Ocean Research, Goa, for the year
2016-2017, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the ESSO-National Centre for Antarctic and Ocean
Research, Goa, for the year 2016-2017.

[Placed in Library, See No. LT 7807/16/17]

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ocean Technology, Chennai, for the year 2016-
2017, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the National Institute of Ocean Technology, Chennai,
for the year 2016-2017.

[Placed in Library, See No. LT 7808/16/17]
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A copy of the Annual Report (Hindi and English versions) of the ESSO-
Indian National Centre for Ocean Information Services, Hyderabad, for
the year 2016-2017, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the ESSO-Indian National Centre for Ocean
Information Services, Hyderabad, for the year 2016-2017.

[Placed in Library, See No. LT 7809/16/17]

A copy of the Annual Accounts (Hindi and English versions) of the
National Centre for Earth Science Studies, Thiruvananthapuram, for the
year 2016-2017, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government
on the Audited Accounts of the National Centre for Earth Science
Studies, Thiruvananthapuram, for the year 2016-2017.

[Placed in Library, See No. LT 7810/16/17]

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (DR.
SUBHASH RAMRAO BHAMRE): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 394 of the Companies Act, 2013:-

(@ (@

(i)

Review by the Government of the working of the Garden Reach
Shipbuilders and Engineers Limited, Kolkata, for the year 2016-2017.
Annual Report of the Garden Reach Shipbuilders and Engineers Limited,
Kolkata, for the year 2016-2017, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7811/16/17]
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(©)

(d)

(e)

(1)

(i)

(i)

(ii)

(ii)
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Review by the Government of the working of the Bharat Electronic
Limited, Bengaluru, for the year 2016-2017.

Annual Report of the Bharat Electronic Limited, Bengaluru, for the year
2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7812/16/17]

Review by the Government of the working of the BEL Optronic Devices
Limited, Pune, for the year 2016-2017.

Annual Report of the BEL Optronic Devices Limited, Pune, alongwith
Audited Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 7813/16/17]

Review by the Government of the working of the BEL-Thales Systems,
Bengaluru, for the year 2016-2017.

Annual Report of the BEL-Thales Systems, Bengaluru, for the year 2016-
2017, alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 7814/16/17]

Review by the Government of the working of the Mishra Dhatu Nigam
Limited, Hyderabad, for the year 2016-2017.

Annual Report of the Mishra Dhatu Nigam Limited, Hyderabad, for the
year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7815/16/17]
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(2

(h)

(i)

(1)

(i)

(i)

(ii)

(1)

(ii)
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Review by the Government of the working of the Goa Shipyard Limited,
Goa, for the year 2016-2017.

Annual Report of the Goa Shipyard Limited, Goa, for the year 2016-2017,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library, See No. LT 7816/16/17]

Review by the Government of the working of the Hindustan Shipyard
Limited, Visakhapatnam, for the year 2016-2017.

Annual Report of the Hindustan Shipyard Limited, Visakhapatnam, for the
year 2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7817/16/17]

Review by the Government of the working of the Bharat Dynamics
Limited, Hyderabad, for the year 2016-2017.

Annual Report of the Bharat Dynamics Limited, Hyderabad, for the year
2016-2017, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 7818/16/17]

Review by the Government of the working of the BEML Limited,
Bangalore, for the year 2016-2017.

Annual Report of the BEML Limited, Bangalore, for the year 2016-2017,
alongwith Audited Accounts and comments of the Comptroller and

Auditor General thereon.

[Placed in Library, See No. LT 7819/16/17]
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(2) (1) A copy of the Annual Report (Hindi and English versions) of the Jawahar
Institute of Mountaineering and Winter Sports, Pahalgam, for the year
2016-2017, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Jawahar Institute of Mountaineering and Winter Sports,
Pahalgam, for the year 2016-2017.
[Placed in Library, See No. LT 7820/16/17]

3) 0 A copy of the Annual Report (Hindi and English versions) of the National
Institute of Mountaineering and Allied Sports, Dirang, for the year 2016-
2017, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Mountaineering and Allied Sports,
Dirang, for the year 2016-2017.
[Placed in Library, See No. LT 7821/16/17]

(4) (1) A copy of the Annual Administration Reports (Hindi and English versions) of
the Cantonment Boards for the year 2016-2017.
(i1) Statement regarding Review (Hindi and English versions) by the Government
of the working of the Cantonment Boards for the year 2016-2017.
[Placed in Library, See No. LT 7822/16/17]

S () A copy of the Annual Report (Hindi and English versions) of the Nehru
Institute of Mountaineering, Uttarkashi, for the year 2016-2017, alongwith
Audited Accounts.
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A copy of the Review (Hindi and English versions) by the Government of
the working of the Nehru Institute of Mountaineering, Uttarkashi, for the

year 2016-2017.

[Placed in Library, See No. LT 7823/16/17]

(6) A copy each of the following Notifications (Hindi and English versions) under

article 309 of the Constitution:-

0

(i)

(i)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

The Army Pay Rules, 2017 published in Notification No. S.R.O.9(E)
in Gazette of India dated 5™ May, 2017.

The Air Force Pay Rules, 2017 published in Notification No.
S.R.0.10(E) in Gazette of India dated 5t May, 2017.

The Navy Pay Regulations, 2017 published in Notification No.
S.R.0.11(E) in Gazette of India dated 5" May, 2017.

The Army Officers Pay Rules, 2017 published in Notification No.
S.R.0.12(E) in Gazette of India dated 5™ May, 2017.

The Air Force Officers Pay Rules, 2017 published in Notification No.
S.R.0.13(E) in Gazette of India dated 5™ May, 2017.

The Navy Officers Pay Rules, 2017 published in Notification No.
S.R.0.14(E) in Gazette of India dated 5™ May, 2017.

The Non-Combatants (Enrolled) of Air Force Rules, 2017 published
in Notification No. S.R.0.16(E) in Gazette of India dated 30™ June,
2017.

The Navy Officers Pay (Amendment) Regulations, 2017 published in
Notification No. S.R.0.19(E) in Gazette of India dated 6™ July, 2017.
The Military Nursing Service Pay Rules, 2017 published in
Notification No. S.R.0.21(E) in Gazette of India dated 14™ July,
2017.
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The Army Pay (Amendment) Rules, 2017 published in Notification
No. S.R.0.22(E) in Gazette of India dated 14™ July, 2017.
The Air Force Pay (Amendment) Rules, 2017 published in
Notification No. S.R.0.23(E) in Gazette of India dated 14™ July,
2017.
The Navy Pay (Amendment) Regulations, 2017 published in
Notification No. S.R.0.24(E) in Gazette of India dated 14™ July,
2017.

[Placed in Library, See No. LT 7824/16/17]
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12.04 hours

MESSAGE FROM RAJYA SABHA
SECRETARY GENERAL: Madam Speaker, I have to report a message received
from the Secretary General of Rajya Sabha:-

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 19™ December, 2017 agreed without any amendment to
the Companies (Amendment) Bill, 2017 which was passed by the
Lok Sabha at its sitting held on the 27" July, 2017.”

... (Interruptions)
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12.04 2 hours

COMMITTEE ON PRIVATE MEMBERS’ BILLS
AND RESOLUTIONS
37™ Report

DR. M. THAMBIDURAI (KARUR): Madam, I beg to present the Thirty-seventh

Report (Hindi and English versions) of the Committee on Private Members’ Bills

and Resolutions.

12.04 % hours

RAILWAY CONVENTION COMMITTEE
17™ to 19™ Reports

3t WER weaW (®cd) @ Aeledl, H Yo ifRwry wfafa & fefaRed ufddes (= der
SIS WRHRUT) IR BT § -
(1) 9Rd YF gR R 59 @1 Y98N @ S drell giaerd® & aw #4174t
gfded (1641 drd ) |
(2)  ‘STRRMSAISUHA gRI WY al, AP dorr uRare T ydy Jareit & IR #
affa & od ufddes # Iidfdce feufor/RIeRel R WReR gR1 HI-TTs-
HRATS & I | 18af Ufrde (16 <l ) |
8)  ‘Wg YA W Hars fUeH womell & ax § AfAfa & 10d wfaded # ofafdw
feuforal/RIeRel R WReR g HI-TE-HRars’ & IR § 19af Ufaded (1641
s ) |
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12.05 hours
COMMITTEE OF PRIVILEGES
4™ to 8™ Reports

sitectt Wimeft ot (R foeen) ¢ WG, § fRwifaeR |/fdfa &1 @en, gi=dt wor, daail sk

aeat afdaeT (fE=d der SRS W¥hvl) |l Ued TR I

12.05 Y5 hours

STANDING COMMITTEE ON FINANCE
50™ to 55™ Reports

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam, I beg to present

the following Reports (Hindi and English versions) of the Standing Committee on

Finance:

(1)  Fiftieth Report on 'Review of NSSO and CSO and streamlining of statistics
collection machinery in the country including Management Information
System for project monitoring/appraisal' of the Ministry of Statistics and
Programme Implementation.

(2)  Fifty-first Report on Action Taken by the Government on the
Recommendations contained in the Forty-sixth Report on 'Demands for
Grants (2017-18)" of the Ministry of Finance (Departments of Economic
Affairs, Expenditure, Financial Services and Investment and Public Asset
Management).

(3)  Fifty-second Report on Action Taken by the Government on the
Recommendations contained in the Forty-seventh Report on 'Demands for
Grants (2017-18)' of the Ministry of Finance (Department of Revenue).

(4)  Fifty-third Report on Action Taken by the Government on the
Recommendations contained in the Forty-fourth Report on 'Demands for

Grants (2017-18)' of the Ministry of Corporate Affairs.
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(5)  Fifty-Fourth Report on Action Taken by the Government on the
Recommendations contained in the Forty-fifth Report on "Demands for
Grants (2017-18)" of the Ministry of Statistics and Programme
Implementation.

(6)  Fifty-fifth Report on Action Taken by the Government on the
Recommendations contained in the Forty-eighth Report on 'Demands for

Grants (2017-18)' of the Ministry of Planning.

12.06 hours

STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE
103" to 105™ Reports

3. Ao Wavare (ufeum wrRen) ;0 wEedr, # WRed oiR uRAR wour dde) e
afifa & fFrefoRed afideT (R T SRS ERa-on) |91 Ued TR WAl 5:-
(1) ¥ iR TRAR HearoT fAUET &1 SEMI @ A (2017-2018) & aX H AR
& 99d Ufded # safdse RreiiRen/fewfrl R IReRgRT ddeh PI-TS-hRdTs
103al Yfcde|
(2) aTR™ AU fAUNT B TIMI B A (2017-20) & INX H FART & 1009
yferded # siafdse RpiiRel/feufr R WRAR gR1 Bl-TTs-hRars Adel
1047 yfde|
(3) YN HATSY Bl a1 Bl A (2017-2018) & IR # AT & 101d
e # sfafde fRAwRe/feufrll W) WHR gR HI-TTE-HRarg dqd!
10591 wfcrde |
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12.06 2 hours

STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE
254™ and 255™ Reports

it grer W= (SR ¢ HEeE, # uRaed, wied ofR Wvefa dde wmrdt wfufa @ frefaRea
gfadeT (2= Jo SHoN A¥ehvT) |1 Ued TR Wl -
(1) APl FAT™ B &M B AR (2017-2018) & aX H AMRT & 2454
gftded # ofdfdse ReTRel/fCufRll ® WReR gR1 HI-Ts-dNag  dad!
25477 Hfde |
(2) wied #AT™ @ STEMI @ AR (2017-2018) & AN H WA & 248d
yfqde # ofafdse RreilRe/feufrll R WReR N1 Bl-Te-hRars  ddel
255ai gfcrded |
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12.07 hours

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 45th
Report of the Standing Committee on Finance on Demands for Grants (2017-
18), pertaining to the Ministry of Statistics and Programme Implementation”

THE MINISTER OF STATISTICS AND PROGRAMME IMPLEMENTATION
(SHRI D.V. SADANANDA GOWDA): Madam, I beg to lay a statement
regarding the status of implementation of the recommendations contained in the
45™ Report of the Standing Committee on Finance on Demands for Grants (2017-

18), pertaining to the Ministry of Statistics and Programme Implementation.

12.07 Y5 hours

(ii) Status of implementation of the recommendations contained in the 31st
Report of the Standing Committee on Coal and Steel on "Coal Review of
Allotment, Development and Performance of Coal*/Lignite Blocks', pertaining
to the Ministry of Coal
THE MINISTER OF STATE IN THE MINISTRY OF MINES AND MINISTER
OF STATE IN THE MINISTRY OF COAL (SHRI HARIBHAI CHAUDHARY):
Madam, I beg to lay a statement regarding the status of implementation of the
recommendations contained in the 31* Report of the Standing Committee on Coal

and Steel on ‘Coal Review of Allotment, Development and Performance of

Coal/Lignite Blocks’, pertaining to the Ministry of Coal.

* Laid on the Table and also placed in Library See No. LT 7825/16/17 and 7826/16/17 respectively.
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12.08 hours

(iii) Status of implementation of the recommendations contained in the 16th
Report of the Standing Committee on Railways on “Outstanding dues for
Indian Railways', pertaining to the Ministry of Railways"

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): Madam, I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 16™ Report of the
Standing Committee on Railways on ‘Outstanding dues for Indian Railways’,

pertaining to the Ministry of Railways.

12.08 2 hours

(iv) Status of implementation of the recommendations contained in the 39th
Report of the Standing Committee on Social Justice and Empowerment on
Demands for Grants (2017-18), pertaining to the Ministry of Minority
Affairs’

wfgen iR aa o™ #@em # o #t Qe U EId Bl HATE H Wow HAl (S

IR PAUR):  HBIGAT, H ARRAD SR HATAI I GO Ml B AN (2017-2018) B
TN ¥ MG R AR AHIRAT ddeh et |fifa & 399 ufaded # eiafdse RrwRer &
FHrIT o RRIRT & IR 3§ gaaer 991 Ied TR EdT g

* Laid on the Table and also placed in Library, See No. LT 7827/16/17 and 7828/16/17 respectively.
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AR A @ GEREU, J $B REF W@ b gaqn el g1 AMel Ag@qyl &8 AR

= AR TR IO S Fhdl &, A A WA WA DI AT Dl JIAN T8l & 5l

.. (Fagr)
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AR 3TeA8t @ YT Hidl IR Bl 21 37 9ge #eae St

.. (FHagT)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, my point of contention
here is not to raise this issue during Zero Hour. We have been repeatedly giving
Adjournment Motions and Notices. This is a matter relating to the functioning of
the House and the prestige of the Parliament. The Government made a
commitment on the floor of this House and also in the Rajya Sabha relating to the
formation of Tribunal and relating to Mahanadi Inter-State Water Dispute. Now
the Government is going back on the commitment which it made on the floor of
the House... (Interruptions)

12.10 hours

(At this stage, Shri Deepender Singh Hooda and some other hon. Members came
and stood on the floor near the Table.)

That is why, our Party has been insisting that this discussion should be
taken up under Adjournment Motion. That is the reason why I do not want to
raise it during the ‘Zero Hour’... (Interruptions)

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, we
associate with it... (Interruptions)

SHRI BHARTRUHARI MAHTAB : That is the reason why we want to raise this
matter. It is not a State-specific issue. It is a national issue where the Government
is going back. It is acting in a duplicity... (Interruptions). That was a
commitment that it had made. It is the neutrality that is supposed to be maintained
by the Union Government. It has to be neutral when a dispute arises between two
States relating to water sharing. But the neutrality of this Government has been
compromised. It has been compromised not only in the Parliament but it has been
compromised also in the Supreme Court, the highest legal body which is to
determine on this issue... (Interruptions). That is the reason why we are insisting

that this is a fit case for Adjournment Motion.
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Secondly, if we deliberate it under Adjournment Motion, the sky is not
going to fall. We would only ventilate our point of view and the Government can
ventilate it point of view. The Members from Chhattisgarh can also ventilate their
point of view. Ultimately, it is the Union Government which has to act neutrally.
But what we find from their behaviour in the Supreme Court and also in the
Parliament is that it has withdrawn the commitment it had made during December,
2016 and August, 2017. Repeatedly the Government made this commitment on
the floor of the House while a number of questions were put forth. The answer
was given by the Minister of Water Resources that the draft Cabinet note is
already ready and he will be going in for the constitution of the Tribunal. But now
they have gone to the Supreme Court and said that it is not going to form a
Tribunal... (Interruptions)

Third point is regarding the constitutional provision. As per the Act of
1956, the Inter-State Water Dispute Tribunal has to be formed when a complacent
State raises an objection and says that there is a need to form a Tribunal. The
Government has no flexibility to override this Act. It has to form a Tribunal
because the word used is ‘shall’. It says that the Government shall form a
Tribunal within one year. That one year has lapsed on 19 November, 2017. Still
neither this Government is coming back to us nor it is forming a Tribunal. What
we hear outside is that because a Bill is pending, that is why, they are not forming
the Tribunal... (Interruptions). A Tribunal can be formed. It can be subsumed
after a single Tribunal comes into existence. That is the reason why we want an
Adjournment Motion to be admitted. In your wisdom, you have done outright
rejection... (Interruptions)

HON. SPEAKER: It is an important matter but you can raise it in other way.

SHRI BHARTRUHARI MAHTAB : I have given notices for Calling Attention
and also for Short Duration Discussion under Rule 193... (Interruptions)

SHRI SUDIP BANDYOPADHYAY : Madam, we also support his views...

(Interruptions)
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SHRI BHARTRUHARI MAHTAB : We want your wisdom to prevail. Kindly
allow us to participate in a discussion on this burning issue. Fourteen Parties
including Trinamool Congress, Left Front and Congress Party are demonstrating
in Parliament Street in Delhi for the last two days. That is the reason why we want
to agitate this issue here. As quickly as possible, this needs to be considered and it
should be listed in the List of Business... (Interruptions)
HON. SPEAKER: If you have given any other notice, I will see to it. That much I
can say.

... (Interruptions)
HON. SPEAKER: I have allowed him. How can I say anything now? I have
allowed you and you have made your statement. I cannot force the Government to
respond.

... (Interruptions)
SHRI BHARTRUHARI MAHTAB : If the Adjournment Motion is not being
allowed, Calling Attention can be allowed or a Short Duration Discussion can be
allowed. That is my request to you.
HON. SPEAKER: I will see to it. Just now I cannot say anything.

.. (FHagT)
N FUA TATON JAW (IMCH) : AT A& Sfl, AT 3 Y Bl H dleld BT HIp]
fear 8, swe forw # onue! g=ydre <dT §| AR 67 <% H BB 78 &l YR A QR o A
BB ¢ ST 21 faeell @ IR STl o ANTR 4 Feid! &, ford ToR 3R TaRad gl ol
FHIY BT Bl ... (FIEH) AR ¥ e, Rl & forw RoR o gecht € ofT s
P ol | <@ 1 @1 8 [P U 7 Bl qd o H ¢ Dudl B & Sl 81 51293 TR
el YOR o ®Y T & AN W fhAT 3o € S 39 S W WHR A dTol AT
ANTRET DI HIB! HISATS 8 & &l I8 o Ga8 3R AW Bl T IR Fodl 2| Jag Bl oA
DA B A AN BT BT WA B & B .. (Faer)
# U W W WER A AN G E fF IH D FHI S ¢ I @ 7, S al

arfaRed B oY ST 3R TaRTINT <A | fdsT &R aTel @il Bl A% bR Bl WRAH o

S ... (aem)
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AR Jremer: o W vE s B s St qrarsil gA R S3SY Y AN & | deg
B DI AT Y& DI SR 2
SAM T Ao (ST 78T qoqs) s AT fedel Sfl, Ml # Soverii ! Ml & qr o
T B B folY TSI gz &) § TSl U IR DRl DI I B @ [o1¢ Wl g off 3R H Py
o & gamell @1 frafien &1 7@ gl (agm) TE it W A B gl gar Arat &
FHRIGHART B EATT & & 2 3l WY I RAARyer $b1 T8l 2. (ae™) T&r Beed | Bl
<& B

TS HYT fawy sigioifel o7 & oy 21 <% &1 Y Se-peR, fORT 89 Sf=1d A1 &,
g favy I8l & Jar Al ® bribdl Dl ol TH-HWR H g1 Al & HRIGA MiuAr
fSfcae & sremg @1 g gg A # gar @l & g D W H 19 I gA gDl
gl...(agr) g9 Usell dR SH-BHeHIR S bl Hidbl el 5d # R H siR ugdl, g8
q3 3 g@e M g3l b o+ gar A Sl Ared A1 g8l fsfedl off, dsd Al W
HEIR B ST T8 be @ oAt fF el gamEa W A1 S & FuAl & Wi e

AT ST AT €, .. (STae)

A1 JEAY : 3T Bl HAT el &2

ST g9 AETOE @ 39 910 W 991 8l § SR SR &1 a1 Hedl © (& &4 <9 B Sl
& A S| H 22 AR Bl TR T3 ofl, I¥B 918 TR 4T DI 8T gs Al H FE P
ared! § fp cefed fbw w0 & 8 =1fey o2, (aer™) 26 |rdl @1 Aied, a4
3T 3T HE 8 ATl..(F@e™) # [ #A1ed &l g9are <1 =medl § 6 39 w® Rave gaem
foram| & < &1 ga1 g, &9 9a a1 Hel ded © (5 A8 DA A o W@ 8, HACH A 8l @ g,
R A 8 < 2. ()

# A & FE ArEdt g doi gevdiaye’ vk Il S € # I o IR &
AT FR g [P TR & Jar #1 < & Jamsii & @Y oAl ded o, GRHURT S A
ST ATEd §, ST ddhd Qg ... (@1aem)

9 B HYR B 910 PRA T A Ped § - R P& ) ©-Y SHY R, BHI SIRa-3il
Bl RA-3N gl 3R |.... (eraen)

* Not recorded.
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AR 3rema: ol ATeid WoR, & JsAdt AR, o MR g9, s R e s iR R
o 8 a<d B 90 T 78 R SOl MY N & Wi dag S @ SrgAf ve
EAASICIN

... (cgaum)
HON. SPEAKER: The House stands adjourned to meet again at 2 o’clock.
12.19 hours

The Lok Sabha then adjourned till Fourteen of the Clock.
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14.01 hours
The Lok Sabha re-assembled at One Minute past Fourteen of the Clock.

(Hon. Deputy-Speaker in the Chair)

MATTERS UNDER RULE 377"

HON. DEPUTY-SPEAKER: Hon. Members, matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them may personally hand over
the text of the matter at the Table of the House within 20 minutes. Only those
matters shall be treated as laid for which the text of matter has been received at the

Table within the stipulated time. The rest will be treated as lapsed.

* Treated as laid on the Table
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(i)Need to construct bunkers in border villages to ensure safety of
people from firing across the border

N T AR (S : § WPR BT UM TH-DHHR AT D SR & ATEd| & Bl aRb
e aredr g1 SR & Aradt & § Wihw B GR% F A =S AR B St
g forda RO FE TR &% 8 9 ¢ 3R B S Bt S Felt St 81 i W I8’ A
DI AR & TRB A S 81 @ M I 0 519§ & fog dig JRfda s
T8 ferdl R e BRI By ARl B S @il Sl 8l

31T § WRBR W HEl dledl g [P oo U Sfea SF] & AHTEd] &5 & &R B H -
Tch §ep} AT WY T4 IRt bl R A 37eh B dlell Tellad & aa= & fofg
BRI H TRV O A AR AN AU SR T F=@i BHI ST a9 T AR AW F goaT 7 H|




20.12.2017 51

(ii) Need to undertake doubling of Maksi-Ruthiyai railway line in Rajgarh
Parliamentary Constituency, Madhya Pradesh.

$ft ASAE AR (AO0Tg) : WX AEAH &F AoIQ (Wed UQ®l) H USHHAT Noolsd IAT-Ha

QS UfTTH-7E YAd & AR Hed & d8d Sl gl AR, Iouid, WRIJR, &TaRT H3dTs 4
B §U IO ool | G SireT dTell YeMRT & QIR Bl AN o GHIA W Fell 311 el
2|

# Yo 73 Sft 9 FaeT axar g 5 ARi-weus Yads 91 i @ 190 fhantieR
AE § S ABABRU B Wiafd qen faEdieru © b @ dfwdr & Fow gaika eR
FFAR & e & oy ARN-Fears Yads &1 Qv R fAEddRor dxe & §ar
Eay
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(iii) Need to resume the operation of Ordanance Depot at
Naini in Allahabad, Uttar Pradesh

St TATT TROT (W (SATETEIG) © SATBEIG H 91 H Dol A HUSR ATollal 3 44 J R0

g1 Tl MY HUSRY T W F Hd $ 3T BRI Sdfed BT del o XeT ¥l 4 qArn

T S0 Ul W Q98 B DI AR I &I B qF D ¢/26445/LTPP/OS-20
faie 31 3FRA, 2017 &R @ T 2l 59 Wey # I & AP W 7 YU YT 39 A
45 & &g fe B

I & 5 3 45 F ¥ T DHad HRRA HHARAT U4 99D IRIR B IR BN
afes T quT wiifud Ul &1 98 {6y S A g9l qeari Wi 8l

g il 950 Suge WM W Bl 39! wiEdr A el W wifed g8 € 991 g9
& 9T W 39 wEaqU B R B g g 9 W I8 Wi 9gd 9T ©l 39 d9]
fopar ST NI 1 BN Solelele IS &5 Bl e 89 & A1 A4 39 9y A et W
fopa €1 HuaT 39 HRRT & e S|
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(iv) Need to enhance the procurement ceiling of groundnut
from farmers in Rajasthan

2t TEA He@i (T&) : IO & GHTR ($IOT & G g, bR, sIaIG, SRR
anfe el # T80 &3 & WU-9Y gadd &7 H ff JAwell BT SARd Bl B 9 Ui

PHRABR 150 I 200 [Facat Ui fFAM Ieure i1 21 el DI JamaR R fHAM Bl @l

T8 ST 8] qIA H ARBR GRI FAaw W Hed 4450 WU Uia faaed fEiRa @
Thell @t @lg @ a1 ) & ¥ fp ufy e & A3 25 faed & @i o @& g
qIHT HBell Aol fha & Wl § TSt & Jhell WIe H BRG] Td HAARAT GRT dAlel
g AT § TSafAT B SN @ T qAT qUERT B AU B MR TR fHAE B 20 wRrea
el aIft e S @ 2 3R WBHR ¥ Ry ¢ 6 w9edd o7 ) @ S areft &g
B TSIRGAT BT AT Y TAT TAD (BT B Bl WG T AT WA DI AT 25
fdace & QIR HH A HH 100 fFaee &1 S|
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(v)  Need to ban the film 'Padmavati' allegedly distorting historical facts

st o umrer el (Reilewg) @ WRd § SH-99 & di9 9gd @ arel 91egq fheAi #
Uferies weIfal Ud Sfie &1 ydhcideul fHar Siar <@ 2l 980 9 el demer g
frcere dRiftres gd Uferiaes el & omm sl gd armaafies W@t @ wror Yfetae qet

H IGA@ PR Y SAPI TRAHRU B ol VAT & HI Ao el HATell o e

" gEHTE! " W HATS Bl HERM! UGHA! B ARF DI ARKAD q2A A U SIMHR. STA-HIGTA
& Ufdrer wef¥ia fopan i <er &, O @l S=-A19 3iTed 1R ufdd &g Teb @R 4 Al
PR @ Bl QY G Afas § W QA DIy e @ a9 =1y, S AR oM a1 gt
P! fIHtd <o favg IReW R TeRd il ol
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(vi) Need to simplify the process at Toll Plazas on National Highways

#it QU o5 Sefear (Widarst) : I ISFET TR STe-ATeh] TR argdl &l ofl-ofdl i
AT S B e @ € 39 BRO 9 981 9gd 1 wHy argel B o H o 3@ 2

qAHATT H ATAATED ATel DI IOl DR DI AMARA & e o darel 9 ¥ IR i g
gl ot & fFafor & G @ gof e S e S99 @l 99d g1 9% 39 faeg fear o
gl 8| A UREHAT B AHA BR W@ 8] -1l IR T At qHY dgd AN HEY™
BIAT 21 89 B W W 98 BT 2 AT & AV TP W IG I S arelt 7 H gl T
# €l &1 B BR & 8l A bl R 15 AT A AP BT qHY o WR dreAl DI Srel i
fopaT U, a1 39 AT ¥ TSl Wed e Adhdl § T1 SAd-AThl & IH B BRI U I8l bl
RIS § FUR B Fhdl 2] IR W0 § 71 98 967 2 P 39 o & R e &g

) IS Heq 8, IS S Y|
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(vii) Need to establish All India Institute of Medical Sciences in
Maharajganj, Bihar.

it Sfed g dhflae (FeRmrie) @ AR fER 5T Ua fUser g B e &Y & H
foer A1 € &, Ry w0 9 ey Jarlil & &3 # & Usel T 2| WRey Jaeit & a4
# ot fIER & ResuT & HRU & T8 B 11 BRI ITdT B TR A1 B I 3R JER
AN & fory fGeell, aRIORA, @S, PIAdE, s SN A D ISRYATAl H AT TSl
gl 37 ATl H FATS & S-S # ABI DI ST Pl B 3MH a1 IS gsal 2l
Il a% 5 foa & IRaR & I & g B HH F NfFe RaferuT & IR W uga
S g1 3 8 L, 37 SRUAT [d8R W R B D BRU GHY WR T Uged 91 Al ugh
A1 7Y, O S SRUATAl & FEFBY - STl H BIH! e &1 el 8, s drRop
s IR TSN B S A =il St 2

31 IR # f98R & Sa1 &1 8% 3R 9= W@ JdT Tl IR 7 [98R
H INfIH-T-31fs @R Al & YIeidv Ud Y Ied KR @RI WAl ARl B

RIMAT BT AT MMARIGAT &l U § AR IRBR A RY ¢ 6 39X FHQT &7 AeRISTI,

B8R 3 Usp iiael WRAT SMYfd= WM (W) 1 RATUA1 g RN S B ATaD B
[ERIESIY
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(viii) Need to reinstate the services of security guards in collieries in
Jharkhand.

N W xR avem (ARSk) : 3o & wdvfe afosmr § g weRkal o fyfamr o
ADBR SRR, B MAMHGAT G HT T8 AT & W IS gl 396 oIy aIdprIar e
frhetar 21 ®idt sfear & Ot Foie & v SLS.emR. o 9 7R 81 39 A1 819 dreit
ffeer @ &) T &N 2 T § U g, e 9 Sul & AR dd9 1 I
BT 8, T I8 Al & W a1 a1 8, 7 92 a4l el &, 7 S-awe el g adar §
AU & HAR &rF 3fia A= diferalRal # 15-20 a6l | HU & 3T 232 JRaT
RISGECRIGIS

ST A W DIferdd Ud Aol & TSl bl 18 TdaR, 2016 ¥ A1 fHA qd G b
B A BT A AT GF: HART, DI, HART aRRY AR TS BIfeRI H HRRT 100
yTsde el &1 & 16 daR, 2017 W a1 i 4d @1 & M A dor far | gRam &
fo defoues erawen fpy faar el &1 Jorv o /@ ufafed ufa Ife dl ®IY & B,
|lrgl, dfar, 7A@ P Iol T SIoTdl B BT W F AN gSedd W & @ 2| O™ AR
D! B el e Bl ge e T 81 39 IRE Ueh OB 20 qUl A AR A IS Al Al
IRAR & Feal g9 T, T8 GO AR URFTE PRSI WY DI A B A DI I ud
TSR FHET BT JHAM & @ gl 3T BART Hiferd & HF § WIHY 1 offt g8 8, a8
3T 98 ool | fSR® M &1 3R 9¢ & & Ud &1 M1l arel f3Rap! wifa- gikan & a9l R
AP Y-GAM B VAR 81 & IR W TSI g FW A & A GHR R & SIRY qd@™
Al § RN TS @l 8, $B 96N R Wl g& &, drend de Ry U € it &1 g
T 8 T4 ISR FIC o IF 21 3 I Ml # 418, SR | dRISMR a9 S JFe di
Tra & & 7 WA v, yded & Raars wieR A9 Ud 9919 @ B

I s WHR A W 7 2 fF o I gRm Ml B QA g b Aifd W
T WY Qd JAMEE I A Ag= & [ARIRIBR0r | GRel Dbl 9| mafiepar & S|
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(ix) Need to construct an under-bridge on level crossing No. 162 at village
Vilpan on Udaipur-Himmatnagar railway line in Gujarat.

£t AFEIGY A (qarsT) - # A XA HE S @ e o Wk At & @
3R SMMHT HAT ATedl g SAR ¥ FHITR, IEae[EE Yad dfgd R UH Tbrd o),
TMig-faeia # e H. 162 TR WIFG ST gRT 3N 3 a1¢ ST+ &l AN d qad | Bl S
& B #Y gd v WAl ot A W) 9 Wdg | s fhar o fhg SWie dR H ol 9% Bl
wIfa E g8 § R T8 "l SR W 9T g ¥, od: 39 WX WRd ®RdTs A
SR AT g 7 8 | d8f B WIT S § 4 I A0 g

3I: RN AR X HAT St F o Rg & b Al I THIRAT Bl <@ §Y SHfed H
Hfrg-erfcreli SR ¥ RHTTR, EASEE Yod dfsd IR UM Y=rd Bl Ma-faeus § e

7. 162 W 3R IS @1 B Afde I HAT A
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(x) Need to release the balance funds under the National Food Security
Scheme to Rajasthan

2t gEaR g SAgRa (Sie-wars ATENgR) @ # IO IS H I Wre GReAT AT 2
IR, 2013 W AN DI TS | 4R WPR gRI &b 17.08.2015 BT Yeb AR SR

FH T N, D R W f[AaR0 ) BN a1l 9 $g ARBR U4 I5d ARBR GRT 50~

50 @ U H & a1 ST 2| ASRAH ARBR gRT U5 &I 20.04.2016 U4 03.06.2016
ERI WU 261.40 IS WHU b WA UK Ud 99 2016-17 &I YA fh3d & w0 &
151.31 IS T & TG A@Y M| 9RA WHR A 261.40 IS I DI IR § 4
256.34 RIS W DI AR BT YA FHl T Afd U1 21 39 Jg W QAP 15.06.2016 B
AT w8 fecel 3§ gg dod H W =9l B g, OEH 4RI WBR qAT AT WWHR B
HIepTRAT =1 AT for|

# WHR A AN B g (P 156.37 BRIS WA Bl AN g ADBR AT ABR P

Seq ¥ Sleq SNl R Dl T DY
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(xi) Need to undertake construction of pachnada multipurpose project in
Jalaun Parliamentary Constituency, Uttar Pradesh

#it Wi ya RiE awi (SreE) 0 WY GHE & STeE TRIST WHIYR § ATENTG dedid &
ST TaHaT Ush WITF &, gl $or), [y, ugd, vl qm I A& ST W Bl 8 Fl
FHIH! AT § HIS U B Sifehd ABell, TR DI Goid IOl IRl ST &, $AfIg S
Tdh gRIE WIE T Sl 3R FHETY 2

sHd AfiRed deorars # e aawn ff e <) o g R w5 ey,
RO, SR U< & Hs el Bl Bl RIdTs & 9 § 9dig &1 St 31 I8t wata Rars

& G B ATIDal 5, foraed forg # 99 1996 | UHHaT qiY I Bl A BIAT ATAT

1 IR BN WRBR daaT §ie SRS 999 bl e § waRd B
T By IWHR A F10 2 5 39 w1 # Seg ¥ Sieg AN fHY IR 3R doar iy
B : T DB T8I IgSeed I T8 IRATSI BT A0 TR BT FE B
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(xii) Regarding contamination of river Brahmaputra

SHRI RAMEN DEKA (MANGALDAI): The contamination of water of
Brahmaputra river is having serious impact in Assam. Brahmaputra river is lifeline
for the people of Assam. Government should ascertain the source of contamination
and whether China has any role for sudden contamination of water of Brahmaputra
river. I urge the Government to take immediate steps to resolve the issue of

contamination of water of Brahmaputra river.
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(xiii) Need to develop National Highway No. 123 (507) from Herbertpur to
Barkot as an all weather road

el Jren WAt e (Redt-earer) @ § =iy WS IRas §E B &IF STRRES o

3T WA &F B AR e At g1 =GR Ao e aRASET & Sfda ugel g™
FAET BT Sired arell fecel-TAET IS 9 (TRACER A JSdIe) Bl 39 IRASHT 4
dfed @ w21 e st AT @ gReend 6 I (IAE) & ¥ § Fd 2| Sad
g7 B HET DI W §Y 1962 H TAMET € DI ACX AN A e g [Qoell-FHAET (I
Ie) & M F Hiex Al i b1 Wil g @1 FffT 89 & 919 1965 W 2002 TH
feeelt-ag=r Art 4. 94 W Wt (e BEA) & AW W Ao Bl W& 7, AfhT FHITSi
Yl & HRU I& ART BT FROT 4RT 7 1 IR A0 H AT g 1 & IS ISHTT bl
Wil frell| WRT WBHR 7 a9 2002 H I AN BT Y W ISR I ISHIC b 111
for. . P IR ISWET 123 (507) & A A NG {HAT o qem IE AN W AREE AT AW
¥ dfad @ T B A omUE ¥ 5 oMfed § iy oMt 123 (507) @7 feel-awarEt &
T F AR dfd Wqgd e Td RWECR | FSdIc U8 IF 111 & 9H Bl AT IR e
# aftifad &1 @ @a
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(xiv) Need to provide air connectivity to Kota city with other cities under
UDAN shceme of civil aviation

i W faRen (Per) : Plel, IORIE B UH YW GURNT qEed g1 gre-fhaera #
TR &) SRRl & ALToR T8l & gaTs ASS DI TdT Bl FaT & forg @rerm T & raar
SRS AT SRR | -9 dTel U 8a18 9l & forg foam o &1 g, <t f aef o
ST @ fog i g ifs "SSM C URd @ SfR WRBR W ST &dlS gl Bl IMuN H
Sire T 2 S 200 ¥ 800 5. M. & MR € iR AR TR™, 7 ool ok gw 39 A1 &
3feR A &l Dl & ARl &1 Sexdl ®l <@d gU S ¥l & oIy gaTs Sielel IS S
HI TR Bl

3 A WDHR A RAR AT 8 b fApraeficr dier ol 'S " Ugd B R AR
31fee gaTs SfSSl A SISl ST @18y SR A1 & W I8l 9 e Bl S §Y gals SIgrail
& 3feh IeTd WA ST Bl AT B AT QR fHAT S @y |
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(xv) Need to provide boat ambulances to Assam during floods

SHRI RAMESHWAR TELI (DIBRUGARH): Every year flood wreaks havoc in
Assam. Flood water submerges almost more than half of Assam bringing untold
miseries to its people. Providing health care facilities during flood is the most
challenging task. I, therefore, request the government to make necessary
arrangements for providing adequate number of water ambulances to ensure
medical care facilities to the flood affected people. The water ambulance or boat
ambulance equipped with oxygen cylinders, ventilators, an Intensive Care Unit
and medicines alongwith trained staff would play an important role in providing
medical facilities to the patients in flood affected areas especially in the critical
and emergency cases. I appeal to the central government to provide adequate

number of boat ambulance before the onset of monsoon.



20.12.2017 65

(xvi) Regarding Alkaloid research and production in the country

#it giR e (WEHiR) - WY EHE &F HedR Ad SRl H HYD B Bl Wl RARE
T F B AN Fl AW F SN ST H M ATl FHIAT 3rehlengs &1 iy fmam
AT Bl g WA 24 fHWI © APIAgS B 99N O © 9 WRA § fAS9l A srehidss
JmaTd fopar Srar Bl # S =@med g f6 @ WRa # siedhiaigs REd AR Bl e B

fa fFe @ Tcdhicise &1 WRA § WA (BT ST Fdhal 21 FT IIdAigs IdET g
YRd B! gaTw e emdr & 3R SR &1 1 e e fawR 8g a1 YA &
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(xvii) Status of framework Agreement between Government of India and
National Socialist Council of Nagaland (IM)

DR. THOKCHOM MEINYA (INNER MANIPUR): Details regarding Framework
Agreement of 3 Aug 2015 between GOl and NSCN (IM) are being sought by
people of Manipur, Assam and Arunachal Pradesh without much success.
Recently in Hornbill Festival, Hon'ble President of India said that the final
solution of vexed Indo-Naga issue is coming soon. Ministry of Home Affairs has
informed me in a reply to my question in this House that all stakeholders shall be
taken on board before a final solution is worked out. Here is the real issue. Is there
any hidden agenda in the whole process? We are all for an amicable solution to the
Indo-Naga issue. But it should not disturb the territorial integrity of the State of
Manipur. Manipur got merged with Union of India with a clear-cut territory -
Geographical boundary. There shall be no compromise on the territorial integrity
of Manipur. Hence I urge upon the Union Government not to try to disturb the

same.
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(xviii) Need to improve living standard of people engaged in fisheries sector

SHRI K.C. VENUGOPAL (ALAPPUZHA): The fisheries and aquaculture in
India is a very important sector of food production providing nutritional security to
the food basket, contributing to the agricultural exports and engaging about
fourteen million people in different activities. Constituting about 6.3% of the
global fish production, the sector contributes to 1.1% of the GDP and 5.15% of the
agricultural GDP. Lakhs of fishermen in the coastal region depend upon fishing
and related activities. They provide a vital economic resource to our economy.
However in terms of living standard and quality of life, they are comparatively
backward to other marginalized communities. Their conditions are even worse
than the tribal communities in some parts of the coastal areas. In view of this,
there must be holistic measures to ensure proper housing, quality education and
health service for them. However, till now fisheries sector has not been an
independent Ministry in the Central Government. It comes under the agricultural

ministry.
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(xix) Need to allocate funds for construction of a new Post Office
building and Passport Seva Kendra at Kallampalayam Road in
Tirupur, Tamil Nadu
SHRIMATI V. SATHYABAMA (TIRUPPUR): The Postal Department is having
a site measuring 1.04 acres and 298 sq.ft. in TS No 461/IA at Kallampalayam
Road, Tirupur. This land is lying vacant for the last several years.

Sixteen number of post offices are located in and around Tirupur within 10
kilometers radius. Rent is being paid for 13 post offices. Though Tirupur Head
post office is functioning in its own building, it is functioning with very cramped
accommodation with Business post centre, 0/0 Superintendent of Posts, Tirupur
division, Divisional Training Centre and Savings Bank Control Office.

As the building is very old and situated near the Railway Station, it is not
possible to expand Tirupur Head Post Office building either horizontally or
vertically.

There is sufficient space available at Kallampalayam road, Tirupur (SF No
461/1) to construct a new building to accommodate all the above mentioned
offices under one roof. If a new building is constructed, Passport Kendra can also
function from there which will be more convenient to the public in and around
Tirupur.

Therefore, 1 urge the Union Government to allot sufficient funds for
construction of an integrated building for the purpose of Department of Posts and

Passport Kendra at the vacant site at Kallampalayam Road, Tirupur.
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(xx) Need to extend the services of Bangalore Metro Rail upto

Mookandapalli in Hosur, Tamil Nadu
SHRI K. ASHOK KUMAR (KRISHNAGIRI): In my constituency Krishnagiri,
the industries in Hosur are producing various goods from Pin to Aeroplane. The
major industries are Tatas, Birlas, Hindujas, TVS group of companies, Murugappa
group of companies, and also a number of MNCs. Hosur is an industrial area
consisting of about 700 industries comprising of Large, Medium, Small and tiny
industries.

People from all walks of life, from IT professionals, workers of garment
industry, more particularly women and contract workers travel to and fro daily
through the 15 Kms stretch between Mookandapalli (Hosur SIPCOT area) and
Bommasandra Industrial area via Attepalli further to reach Electronic city.

The road traffic is heavy and there is vehicular congestion. It often takes an
hour or more to pass this 15-20 Kms stretch because of frequent traffic jams. If the
Bangalore Metro Rail service from Electronic City is extended up to
Mookandapalli (Hosur), it will be a boon for the people as it will solve their daily
traffic problems and also it will be commercially very profitable.

Therefore, 1 urge the Government to extend the Metro rail services upto

Mookandapalli, Hosur.
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(xxi) Latest status of two railway projects in Joynagar Parliamentary
Constituency of West Bengal

SHRIMATI PRATIMA MONDAL (JAYANAGAR): I would like to bring to the
notice of the Hon’ble Railway Minister, that I have raised in the Parliament
several times during Zero hour, Rule 377 & also in the railway budget speech
regarding two new railway line projects namely
(1) Joynagar to Moipith coastal via- Jamtala under South 24 Pargana district at
Kultali Block.
(i)  Joyanagar to Raidighi (Bokhkhali is a tourist spot which is under Raidighi).
In this regard I have received two letters from Shri Rajen Gohain Hon’ble Minister
of State for Railways, Government of India bearing No. 2016/W-II/ER/R-377/29
dated 28/12/16 & No. 2016/W-1I/ER/R-377/29 dated 10.05.17 that an amount of
Rs. 533 crore has been earmarked for the two new railway line projects:-
(@)  Joynagar to Durgapore (32 Km) which is fully under my parliamentary
constituency;
(b)  Joynagar to Raidighi (20 Km partly under my constituency).

But after that I did not get any information of further progress of the said
two projects.

This is my humble request to you to kindly take necessary action by giving

priority to the above-mentioned two rail projects.
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(xxii) Need to review the existing allocation of rice and wheat quota to Odisha
under the National Food Security Act
SHRI BHARTRUHARI MAHTAB (CUTTACK): The monthly allocation of rice
and wheat by the Union Government to the State of Odisha under the National
Food Security Act, 2013 was inadequate and surplus respectively to meet the
requirement of beneficiaries as per the option exercised for the period from
November, 2015 to February, 2017. The Government of Odisha has, therefore,
requested the Union Government time and again to allocate the shortfall quantity
of rice and withdraw the surplus wheat provided under NFSA. However, no
response from the Union Government has been received so far. I, therefore, urge
upon the Union Government to provide the shortfall quantity of 99,960 MT rice to
the State of Odisha for the period from November, 2015 to February, 2017 and

withdraw the surplus wheat from there at the earliest.
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(xxiii) Need to recover pending laons given to industrial houses

#it SR SO RY (W) @ WRA DI Fhel 8] SWIE 144 ARG BRIS S P T IR
fafi=T dof g1 faam 1 07 70 IRE AR T H 2 R ROd §F Sih A & AR
9 RU 7 01 § 9 13 I TS T b AT B T AWET T 3R 39 13 A RIS
TR H F 7 ARG BRI I I8 HUT & SN AR Jbi T srer-etent 10 wufn @i 3 2l

o

ST YN VI DI 90 BIR RIS Wiy, AR &1 58 89IR s w03, oLl gu

DI 55 BOIR HIS WU, UWIR fAHSS 1 50 ER BIs w0, fael gu &l 38 &R HI$

WY, BT BT 19 FAR BRIS W, YOI TS Dl 14 AR BIS WY 3R Yedel Wil Dl 14
EOR BRIS WU K0T ST TRIT 21 3o+t 9! A4m31 § fQU U KO B 9o o & fore §bt |
DIg UM T8 a8 2 3R 50 01 & A S & DR 9 BN deb AT 98 B &b DR
R ¢ 3R fhorera Rord 9 % Sf$a1 7 59 Il I Uie Hrfded a9 § @l © 3N DR
S o1 BT A b1 H 7S BRI Ol %@ 5l DR 9 QU T F0T B D dGel DA dTell 6,
31Tl b 39 fawa w 18 iy =gl feran w2

# TRBHR A IMIT BT 3 [ AN T8I Hol B IHH DI 1 HUCAT § Yo & folg

TRBR ATILID DI TIHR 7 HUMAT I $H IHH DI o dlI9 o |
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(xxiv) Need to exempt tax on Sanitary Napkins

SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Menstrual
bleeding is neither a voluntary act nor a luxury. All women on an average
menstruate between ages of 12 to 51. A woman, on an average spends 65 days
menstruating every year. Yet, while our nation is growing at a great pace, it is
disturbing that only 12 % of our women are using sanitary napkins. The rest 88%
is using unhealthy practices like old rugs, ashes or husk sand. Due to this the
overall health of women is greatly affected. Incidents of Reproductive Tract
Infections are 70% more common among women. By taxing this basic and
absolutely essential commodity as a luxury product, a system of gender
discrimination is being practiced. This is unacceptable given that the right to
sanitation and healthy life is a fundamental right guaranteed under the Constitution
of India. Beyond affordability, Articles 14, 15, 21 and 47 to the Constitution
guarantee equality before law and prohibit discrimination on the basis of gender. |
request the Government for 100% tax examption on environmental and health
friendly Sanitary Napkins. I request the Central Government also to distribute

sanitary napkins free of cost to girls and women who cannot afford them.
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(xxv) Need to review the selection procedure of Republic Day tableau

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): The Republic Day
Parade is one of the most significant platforms for a State to showcase the
uniqueness of their culture and traditions at the national level. Unfortunately, the
current system of selection of tableau is devoid of equality with respect to the
opportunity that a State get to showcase their tableau.

In the year 2017, Punjab’s tableau got selected after a period of five years
and Lakshadweep’s tableau got selected after 23 long years. This has often led to
discontentment amongst many States who have been rejected more number of
times than the others. Even capital Delhi has been at receiving end of this system
and twice it has so happened that their tableau was rejected for three years in a
TOW.

In the year 2017, Telangana proposal went through six stages of interviews
only to get rejected at the end and without any concrete reason being given for the

rejection.
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(xxvi) Need to project historical facts in right perspective by Hindi movie
makers

Pax eRaw R (warwme) : v AT I ggmmEdt @ Sfted R emenRa e reEmad
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(xxvii)Need to include Kudmi tribe of Jharkhand in the list of Scheduled
Tribes
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HON. DEPUTY-SPEAKER: Now the House shall take up item Nos. 22 and 23
together. Shri N.K. Premachandran.
14.02 hours

(At this stage, Shri K.C. Venugopal and some other hon. Members came and stood
on the floor near the Table.)

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, I request that
further consideration of the motion moved by Shri Hardeep Singh Puri yesterday,
on the 19" December, 2017, may be taken up now. The motion is as follows:
“That the Bill further to amend the Requisitioning and Acquisition
of Immovable Property Act, 1952, be taken into consideration.”
HON. DEPUTY-SPEAKER: All right. Shri Ramesh Bidhuri may continue now.
... (Interruptions)
HON. DEPUTY-SPEAKER: There is no ‘Zero Hour’ now.
... (Interruptions)
HON. DEPUTY-SPEAKER: Already hon. Speaker has disallowed it. So, I
cannot allow you now.

... (Interruptions)
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14.03 hours
REQUISITIONING AND ACQUISITION OF
IMMOVABLE PROPERTY (AMENDMENT) BILL, 2017....contd.
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* Not recorded
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SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Deputy Speaker, Sir, the
Bill which has been brought before this House for consideration is the
Requisitioning and Acquisition of Immovable Property (Amendment) Bill, 2017.
... (Interruptions) Through this Bill, an amendment is sought to be brought under
Clause 2, Sub-Clause 1(a). ... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Mr. Deputy Speaker, Sir,
during ‘Zero Hour’, one Member was allowed. ... (Interruptions)
HON. DEPUTY SPEAKER: No, there is no ‘Zero Hour’. We are discussing the
Bill moved by the hon. Minister.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : Sir, I am on a point of order.
(Interruptions)
HON. SPEAKER: I have heard. There is no ‘Zero Hour’ now.

... (Interruptions)
SHRI KALYAN BANERIJEE : Sir, by this Clause, an opportunity of hearing is
being given which was not there earlier. ... (Interruptions)
HON. DEPUTY SPEAKER: You are saying about expunction. What should I
expunge? There is nothing.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : During ‘Zero Hour’, a Member was allowed.
... (Interruptions)
HON. DEPUTY SPEAKER: There is no ‘Zero Hour’ now.
SHRI MALLIKARJUN KHARGE : Sir, the House was adjourned around 12
o’clock. After that, we are meeting just now. ... (Interruptions)
HON. DEPUTY SPEAKER: Now the business before the House is different. We
have taken up the Bill for consideration.

... (Interruptions)
HON. DEPUTY SPEAKER: There is no ‘Zero Hour’ now. When ‘Zero Hour’

comes, you can raise it at that time.
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... (Interruptions)
SHRI KALYAN BANERIJEE : Sir, Clause 2, Sub-clause 1(a) which is sought to
be brought is really filling up the gaps. ... (Interruptions) A reasonable
opportunity of hearing is being given under this provision. ... (Interruptions) 1
have no objection. ... (Interruptions) This is beneficial to the person who is going
to be affected. ... (Interruptions) We have to go back to the history and see why
this Act was enacted in the first place. ... (Interruptions)
HON. DEPUTY SPEAKER: Mr. Kharge, you can raise it tomorrow.

... (Interruptions)
HON. DEPUTY SPEAKER: What is your point of order?

... (Interruptions)
HON. DEPUTY SPEAKE: A point of order may be raised in relation to the
business before the House at the moment. This is what the rule says.

... (Interruptions)
HON. DEPUTY SPEAKER: Please listen to me. Any point of order should relate
to the subject which is before the House now. Only that will go on record. All
other things will not go on record.

... (Interruptions)
SHRI MALLIKARJUN KHARGE : Sir, kindly give me a minute.
(Interruptions) Sir, we are not taking any objection to your decision. That is a
different thing. The Member who spoke against Manmohan Singhji...
(Interruptions)

HON. DEPUTY SPEAKER: No, nothing will go on record.

...(Interruptions)...”

* Not recorded.
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HON. DEPUTY SPEAKER: Nothing will go on record. Only Mr. Kalyan
Banerjee’s speech will go on record.

... (Interruptions) ..."
SHRI KALYAN BANERIJEE : Deputy Speaker, Sir, kindly, bring this House in
order.... (Interruptions) 1 cannot speak. How can I speak in this way? ...
(Interruptions)
HON. DEPUTY SPEAKER: Nothing will go on record.

... (Interruptions) ..."
SHRI KALYAN BANERIJEE : Sir, let the House be in order. If this is the way, |
cannot speak. ... (Interruptions) 1 have been interrupted fourth time....
(Interruptions) Let the House be in order. ... (Interruptions) Otherwise, take up
this issue some other day. ... (Interruptions) No one can speak, Sir, in this way....
(Interruptions)
THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, only Congress
Party wants to disturb the proceedings. ... (Interruptions) Actually, there is no
issue or no point of order. The entire House wants to conduct business of the
House. ... (Interruptions) They are creating obstructions. Therefore, I request my
dear friend and colleague of Trinamool Congress Mr. Kalyan Banerjee to continue
his speech. ... (Interruptions)  Already Ramesh Bidhuri ji has spoken. ...
(Interruptions) 1 also request him to continue his speech. ... (Interruptions) Sir,
they cannot hold 80 per cent of the House to ransom. ... (Interruptions)
Therefore, my request to you, Sir, is to continue the proceedings of the House. ...
(Interruptions)
HON. DEPUTY SPEAKER: Mr. Kalyan Banerjee, please continue your speech.

... (Interruptions)

* Not recorded.
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SHRI KALYAN BANERJEE (SREERAMPUR): Sir, what I was telling is if we
go back into the history of the Act itself, earlier the Defence of India Act was
there.... (Interruptions) After Independence, when the Legislature felt that the
Defence of India Act was not required and the rules were framed thereafter, the
Requisitioning and Acquisition of Immovable Property Act, 1952 was brought....
(Interruptions) The initial intention of this legislation, at that point of time, was
that for the time being a premise can be requisitioned.... (Interruptions) Any land
can be requisitioned for the use of the Central Government. ... (Interruptions)
There is no difficulty. Now, as you know, requisition cannot be continued until
doomsday. ... (Interruptions) Therefore, one has to take a decision whether it has
to be released from the requisition or acquisition has to be taken.
(Interruptions) 1 just tell you, there are a number of cases where the acquisition
proceeding was taken but it was not ended. ... (Interruptions) No compensation
has been given. ... (Interruptions) Ultimately, because of the failure of the
officials of the Central Government, who are concerned with this Department, so
many acquisitions and requisitions have declared illegal and void.
(Interruptions) Therefore, the time has been ripening to take a decision whether
you want to release it from the requisition or you want to acquire the property. ...
(Interruptions) If you wish to acquire the property, do it immediately. Please do
not keep it pending for long. ... (Interruptions) This is not the ambit.
Immediately, you do it. Actually, that is not happening. ... (Interruptions) As a
result thereof, ultimately, who is suffering? Lot of money is going out from the
public exchequer. This is one of the reasons. ... (Interruptions)

I can cite you a number of cases. At least in West Bengal, in Jalpaiguri and
Darjeeling districts where military buildings have been made, Army structures
have been made, still that requisition has not been completed. Even if it has been
done, some procedural mistake is there; one is going to suffer. That is a different

thing. ... (Interruptions)



20.12.2017 85

I would just like to put a very relevant question for your consideration.
Parliamentary Affairs Minister is here; Law Minister is also here. To all, I have a
request; you have to consider one aspect of the matter. In future, you have to
come out with that. The compensation which has been assigned under the
Requisitioning and Acquisition of Immovable Property Act, has been provided
under Section 8 of the Act. In substance, nothing has been given as to what would
be the amount of compensation. It is either by an agreement or by arbitration.
Therefore, what are the principles? That has not been laid down. Now, with the
passage of time, when acquisition was a strong question in our country, we have
brought the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013. We have brought it and it is under
consideration. We are implementing it. We have repealed the old Land
Acquisition Act itself where the compensation amount was very little. Under
Section 26 of the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013, you have given the
principles of determination of compensation. The objective of the Government is
that every land loser must get more compensation. That is the objective of the
Act. That is also the objective of the Central Government. ... (Interruptions)

My point is this. This is an old Act. Now you try to bring a pari materia
provision akin to Section 26 of the Right to Fair Compensation and Transparency
in Land Acquisition, Rehabilitation and Resettlement Act in this Act itself, the Act
in question itself in future so that compensation amount can be decided. There
must be a formula of paying compensation. It cannot be by an agreement or an
arbitrator cannot decide the question exactly without any basis, any guidelines or
anything. I am really happy to see that an opportunity of hearing has been brought
in here which is really commensurate with the principles of natural justice. Itis a
good thing but, in future, you have to think about that whether a pari materia
provision akin to Section 26 of the Right to Fair Compensation and Transparency

in Land Acquisition, Rehabilitation and Resettlement Act can be brought under
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this Act itself. One must know what should be his compensation, the market value
etc. It can be taken into consideration. Kindly take note of two things. This is
one thing. ... (Interruptions)

Secondly, it is my appeal to the hon. Minister; kindly give instruction to
your Department. Take all cases of requisition and acquisition. Where requisition
is continuing for 30 years, 40 years, it is not required. It can be acquired. You
acquire it; otherwise you just release it. There is no use of paying money. Some
properties are there which are under requisition and the Central Government is
also not using the properties. On the contrary, the Central Government is paying
money. That is also a loss to the public exchequer. Kindly take into consideration

that in future. That is my request. With this, I conclude. ... (Interruptions)
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AEIGY, ST 3MNE 8 & d1% 4. (Tagm)
SHRI MALLIKARJUN KHARGE : Under Rule 380, because in ‘Zero Hour’,

....... (Interruptions)
HON. DEPUTY SPEAKER: Now, it 1s not ‘Zero Hour’. You talk about this Bill
which is going on. ...

(Interruptions)
SHRI MALLIKARJUN KHARGE : One hon. Member used defamatory words
against the ex-Prime Minister who is not a Member of this House. Against him,
those defamatory words were used. I request you to expunge all those words. ...
(Interruptions)
HON. DEPUTY SPEAKER: I will go through that. ...

(Interruptions).
SHRI MALLIKARJUN KHARGE : He should apologize for that.
(Interruptions) This is not fair. This is the point of order. We met even the
Speaker also. She said that she will expunge that immediately. So far the matter is
not expunged.
HON. DEPUTY SPEAKER: No, I will go through that. ...

(Interruptions)
SHRI MALLIKARJUN KHARGE : Sir, it has been telecasted. If it goes in print
media, the Government should apologize for that. ... (Interruptions)
HON. DEPUTY SPEAKER: The Government will not come into this. You have
already explained to the Speaker. ...

(Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, hon. Speaker has assured us. ...
(Interruptions) It is in the record. It went on to the media also. ... (Interruptions)

HON. DEPUTY SPEAKER: We will go through that.
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SHRI MALLIKARJUN KHARGE : So, Sir, we must be allowed to discuss this
issue thoroughly so that the entire nation should know who is the traitor, who is
back-stabbing and who is disturbing?
HON. DEPUTY SPEAKER: Whatever was said regarding this by the hon.
Member in the morning, that will be gone through. ...
(Interruptions)

£ MUt et ¢ Iueny S, d B ® AF § FaeT s aed g {6 98 9T agd @
Tyl fdd W =@t &R @ 2l et 4 et ™ g ST = fie, s9er dwn
et ... (c7aem) Ar) St & IR <2 # Mt gl e o+ fewd # ¥ 1952 & qrg ot
J & B gl (Fau™) < & gfUE H Ugell IR Q¥ & N W Gl S B WRER @l
B 9 FaT H WO & AR A& St & gRT Il A D 919 9 98d AR IR 39 <
@ @ d w2l (FEgm) SW & uRvmRawy met 4y @ kww & i |
Rerdiforer foeam ol (eraer)

HelqY, feha wefdfersdc yae I8 wedl § f6 St i U ar Redifore & =,

I QAT BN ® dI5 FHEOHS d¥dh § IHT GaIG 3G B, Il SEIA B A

STAN R ... (@@gH) IHH S W eias Bl §, IS9Pl gvdle |fed e S

MR ... (FAET) I FARAT IS & TN A F T @l © AR AR FReved I AIH
H 3mel ft & R ® L. (FIUH) 70 AT Ug T AN @ S ot T o, IFR! S
Al tr 781 fiyen Bl (gaem)

HON. DEPUTY SPEAKER: Whatever was said by the hon. Member, that was

expunged. ...

(Interruptions)
S M VS ¢ F A RBR BT gydla BT AR, FA1 Sl BT Af¥eT A1 =g b
Igd B T2l fdd e H UIRG &R & Y a8 Y € 31 39 R gl WY (0T Hd Al bR

BT 3raR fAetr 2., (c7aem)

HEIGY, UM 3 Hedl ¢ [ Jg§ & 9T H g HAl Al 3Mud! SHIF Bl srawaehd
Bt & a1 ey RfFares &) dahd ... (ag™) A 7 T8 Hedl § {6 3MUD!l PR SHI=
e & forg =iy @ vfdafored &= g 2. (@r@er) ufdafred vae & qaifdd S @
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g S99 WIS W BN, 98 O BT 0T SNdl S} MY (UN AW S ) dhd
2l...(@agm) dfed sar nhd wefdfeic & ar, o 89N 999 o1 & ANl . IRem
T8 B T, S AR U D AR DI WM B BT S fSuIcHe & Areqd | & &M
2l...(@agr) # e & gedn § 6w wwefdfasdie & o o1 e s =z,
IAN o Iyl SHE TEERR B & fa weR @ i # G g gl afe e
wefdferetic @1 ik oA =1y a1 ofiF w¥ied & folu <o & & 3fuep! 9| S|
... (cmae) fda sFaead & A fHdt & ff S vadioiee, Radisied @xa gadioie™
gFe & T AN Biifca g8 fby TR g fomdt @1 ot ST o o &

HON. DEPUTY SPEAKER: Whatever speech Shri Gopal Shetty is making will

go on record. Whatever he is speaking will go on record.

£ M A : AP A WO AT AR B S B AN B YPR A WA
R oA TS, a8 91 TS| RAdSiem & 915 109 ST db UG <A1 Fal fopar Rt
AT a8 goml 6 S U atel W1 ©, S 99 U arel AN A QT BRI DR AT AW W
SHIN o ol TSt St WY e T oy e, fTRi S SN AW W o ot St firer,
fr et ga sfia 8, S@T diet Ara Wt T 78 frem arem 21 39 91d @1 MY Al
DI ST @MY ARBIRGT DI T eeATs el 8, 89 Wial dl Aevs Hefdn &1 89 Qi Bl
HMH, IS # S drew @fdd 8 SHET & daT R &7 gl sien # R afda sea 2
SN A S T A1 A AT AT| MY IR §H, IAT FIABR AN DT A S BT B B
gl ... (@aam) AfeT 37 o afde &9 3R W Sarar &% &1 & RIS & HErHT J 8
@l | 3afo # oR®. Rawe1 S &1 g=gare &)1 G M g9 39 9 ) a6
HiepT 3T grIg S AER | OId STAYHT BT B Fdd] B... (SFagm)

HON. DEPUTY SPEAKER: I listened to whatever he said.

...(Interruptions)
St M Ve ¢ FUW S T H A, Aed Ul B S, I I geet e dadher
TR aa WX &M d8 HR Ayl arsl fl gax =_or § o9 #9 g8i ursde deR fdd qq
fpa (@raem)
HON. DEPUTY SPEAKER: I have already listened to what you said.

...(Interruptions)
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#it M dedt : fPera I 3R TR 1 O T Bl 99D HR AT Tl BN gaiog # IS4
fawg @ S 7E = g1 A ag o 9 aman B, o9 A &1 AHeE wRa gy, O el
B A oA Redioied g8 8, STl <™ o B DM dlal Sl Bl WWHR PR Bl 2l
... (caaym)

HON. DEPUTY SPEAKER: He is on his legs.

At Mt A : TR TR FA W TR W@ 2| gAY H ITHT W ¥ B THH AN B R A
gIdTE 37T HRAT AR S AT AR bl S 3o RSl i, U S9! 50 AT
T e U] S WPR S 7w Rl € 6 S el A S Xe o1 Sue Wiy W §o B
$TRC BT 91 ARAIOR € dl SR & A1 AT U <] . (agr) 9 @M SMY Al SHIE &l
HRIGAHEA B §Y ATST & FHY § IAD! 980 DA o, ol feha scferenic & fog
S ARyl S/l # S AR gel UR ST T8l A | Hifh H WRBR & ue W g Arsal

g f e fema sfreric aam 21 ... (7aaT) BAR TSRT Job 8 IR &xd € a1 S9d
AT Fels H B oy AR FAuTet oiR 991 &1 7iadl 9g| 3afely 1 <9 91 & |i 3
... (cmagm) AfhT o ANGR O fiftha # JodH) W T §, ST W 3 919 BT FHgE
ey fF B9 <A B AN B AT o D foIU B B gl safew d 39 I & Aoy |
A g b 3 arel fadi § Uep 9ga €91 aqelrd B

14.33 hours (Hon. Speaker in the Chair)

AR O H 98 ¥ A SN @ Y, 980 9R A WR ) I gfieN Mardas
<@ Y| 39 e & U B9 & 919 9 319 U A 1 qof Hifereb e § 3R el Arforepi
A gofiuferi 7 St S @dEl off, 9 fba € el udr o f gol Aot dol MY, IoR
MY, AR Y| 0 FaE A S g2 A, SHD! oA B gY W S T T fren, 9 s
T &) | IR 39 g @) off S 7 T g2 ® 5 95 9 drt @t o 8 g
A SB! ST W g SR G Wt E frer| 39 weR @ ff AT 81 AfhT R A i A g,
# ARBR BT R U qR g=ydle <1 A b Uep 31ew [T & Aead | Al 1 AT I8l
=R & D1 DM Bl @ &l ... (Fau) gafely § 9 Fad & 7edd | e b o aret faA
# o Y AfIBER 39 TPR A A9 BTH BB AR Bl WA B BT BH B 8, SAD
SR M PIE T BIg rpre<fAferc) T Bt a1yl I8 I o xA & 916 | 39 9o o
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e &= @ f6 50-60 Wil W @ SR T TNl &, SIAMR gan g, foaat S
Tl TG, S PV A& DR UQ VW R T gwifad 9, S|dT W Rels 39 deT H o7
grfey, aife M arel f3A1 | ST PR 39 UBR BT BIH B 8, Sd] W PIS 7 Blg AddH
e | 81 |epaT § 98d AR BN R BIebr =rel T BN | TS & WA H Sl SAfABN g,
STHT BT AN & o Afh oM & G H W I8 |9 I @ 2| gqfey # Aear g &
S feww sRfeeric & AN € S F$® TR ST BT B Bl a1y, S8 I e d
B B HIAT MY | qTb] AR AHAT DI B UfIHC & A1EgT | AT e S R @ 2
I AR & ANl & HM &A1 1y | hd gwerferic @ arl & h ders ar geae|
& forg S ) aRen & Bl 8, 98 BT B ol a1fey| # STUe IMTaTSl o¥ WR & Al &
HETH ¥ 59 e & qHe 1 dredl gl

e, § wE & o7 {5 99 Wi &1 ween e, a9 # MU e v sy oy
gaIfad 21 TS, U g Tl Fat dx &1 Hidt W | wie) Ared o o fAfiver 7 9gd
HETd YD AhoR [FebTell, Afh IqH R Adel BT TS HRAT 1! 8T, g9iely R U a1
A AT IR B AHINAT BT < &b A DI GHSAT MY, Io ARBR D AH Bl FH]
=iy a1 giferamde &1 Sl 79 3R Wi &, S A A1fey| cfaddd TR &l o, BIdl-
B IqA1 BT ABY AR o B BN B D7 H1 AR DI S &A1 © @1 a8 fvan 3faa
g, I8 W TEIH B MaIHAT §l U N8 9¥ B YT HA Hed © B 2022 IF @E@ W)

e A2y, AN T SIUAT Uahl BR 891 @18V, oifh Sl FRIhdl &, 98 S°H PIg 1 Dl

IS T R STATHT & HM DI AH BT B Bl gl 39 IR H 39 WG HI 954

THRAT & A G| g1 Sy gIeIfereriic &1 9gd S &xd ©l AN 91 g @
TR I A1 2| ST S I IaTehy, 319 URaR &1 a1 7 R gU 9 39 S; @ RN B
& wxd €l AfpT U HY W S Uob ANl @ B, 98 fdopel AU S A B B g
WM A B S Hal gl § aEm 6 59 0d & o9 2 & K ff dmi &1 3 fes
o g8 8 Ud Crgd dss GIRTS T R Sleal ¥ Sleal Svo 0w o], SHS! gaven W
B! AR B9 39 UBR ST faal ohr e # =l &P U &R & dl alfll Bl SADI
o firerm, st e ot 89 & 91g ft 9gd | o TR e o €1 A 25-26 AT @
3g¥d g, # I aR TRAGH, A IR fAure R B R Ig Am gl B w © P aga
IR 9t o B9 & q1g W SHBT oY AN BT el fAoar g I8 W g o gl safor |
TAS & HEH A HEAl A (B B Sl W [ U R g, A9 AT B HEH H SD! Uh
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RaC e & ur ot @1y & 391 Rl & o 89 & 91 ST oW fohas @Rl & gan
3R DY ATl 3N BEl T HEl ThSRTS wrie arft| aren 3iffher o &1 a8 ara §
fop amuT ST WY BT B, BRA, THBT S BRAT 2, B q8 B | ITA §9 T D ANl bl 3
qrel FHY H AT T A, U 39 W Bl § 39 9l @ AEAH A By bl YA Bl gl
safely # 3ol arél & Aar &7 3RS, Rywgr St &1 g=ydre o1 argw 6 =i g9 39 fawy
R Jrem ST AT QAT @ S S ERE, WAH A § et S TE, St smarst &1 Jst
o Bl qel Hibt ffern| gaferg # i s, Rimer S &1 g=arg 37al B gY HIGl WRBR
JAT WK ST BT PR A U IR g4l <A1 A1ei 6 Al A1 AT & PRIPIA H SHfed b
980 9N Jel W I8l g9 D) gQ fqa H R W1 Genesi Bl aedear 5, 9 B gy Ann
DI R < BT B 89 AN PR T o

gafoy #Eear § 39 a0 &1 FHdT SR gU STU 91 Bl AS WA Bl g 9ga-

dgd g=dlq, HIRd HId] P S|
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N FHieTes FAR (ATeAaT) @ NeTe FRIGAT, YT 31 WITR HURT AR 3R 3o+ (AMer)
faege-2017 W dlel &1 Hicht fadn, g forg # 3ueh! agd-agd &=dre <l gl

e, 39 s & WMo ¥ WEHR o S RIaR GuRl AR ik e
SR 1952 BT &R 7 & WS 1 H Y AR ATAT B S HT B SN | 71 A & 6
T AfTBT BT 2014 H AT g1 o1, IAH fHAT WY wraSie w6 forw gRam wad
FR & fog S @1 ifwEe B SR yWifaa @fdadl @1 SadT Ifd Jernasn e, S
BIs AURT & § | fhg IR & & foy Wt 3R et Iuos; i &1 srfdrrgor fonsdt
A A warf S 8 B 99 € gAR U (iR SR SueTs; Y @l Sruel v A
gl S doR SANE B, ol Wt TE @ Fhddl g R S B Suons; wA B forg srferart
B 1 A1 | H FHerr § {6 I8 |9 Ifed 8 iR fAReR S fham gwifad 8
IT IR TS BN ofd: AT HAT S W 37U HRAT dledl § [P § U 9gd fed v
Dl BR D AT A TS g [ STa 3717 AU &1 Afed o € a1 I8 S99 Afewidi &l
fezm S 8, S efad i w® ada w9 | deon fog gu 2l

fhg 98 @fdd fRRAIGR 8 A&dT 8, UccaR 8 Al 8, AP AfIdHl & I9
Hultr R 78l B, R I Afda &1 Alfed i fGar Sgm? e a1 s T g6 drel e
B! e =Yl 39 ¥gl A DA uihar vd sreE STRW Bl € Sl aNf db Feldl Wi Bl
e DI UfhAT & BRI 4 Wd B el od & AR DI T 8 S 81 A T goid & b
SHH GUR M DI SRR & 3 A IATE W § b T8 DI 3MH ANl Bl GHIfAd B, 50
T URERIT d RImarted e arey| # 59 fdd o1 dawel| o gl

BEEIE]
A JTehE ¢ 30 Ul HOUMHRA Sff |
#t AIERIE WelH : 37eel HRIGd], HOUNHRA Sif Dl S8 H 3fU! el DI RS A qrel1 aredl
=
A e @ Sib &, qIferg|
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St AgTE WellH (YRATS) : 3redel HEIGA], ¥R UT M@t &oon & fofw # Syt ewarg
HT

HeIGd], 9aY U Al § HA SN BT 99TS G, I AY HA 99 ©§, W R A o fa<w
T A W T W D AWl AR T DI SHIAT D AWM W &H < L 8, Ig Al A I g,
W iz Al BT d9e ® foy, d9e @1 TRAT & fU 98d & SuHTTSe BN 3R U8
HT TRA B & Ig Hal WY fF @ 1952 ¥ F® @] Brml It’s a bad piece of
legislation.

HeH, T Sl WG AT S W61 8, I8 9gd & gAiaad gl Uy gRan & fov g, <
B w1 B AU R TE FH N B gu # S ¥ H TP AT MYDT U ) Il &I A,
FAT ATl qI§ B SHD! UIRA B, Afhd FeAol-2 DI 3T SRAY, § R < H &9 A0S
AIETH | ATHNG BT dTedl gl I8 S HuiT Sifewsyr R ool Sffef s, |9 1952 &
gRT 7 9 SU-gR-1 & UeErd, FRAfaRad SU-amRT ofd: RUd &1 ST 3R 14 A/, 1952 |
IARATMT DI T3 TSN AN | SHB Aded & b #X UG 9 & U8l 3R ¥ 9gd | A
8, R S o1 A U8l & AU 89 98 BId a1 %8 81 I8 B Al WaRl 89 a1 % & I8
g ¥ gAGad g, offed 9gd Hedqul 21 YfT 35 BT Sl B ©, SfeTd ® a8 Affeid
HRBR 1 T DI HIRM B & AR 98 WIaad AHT & I At difdd g1 it @ & & R
3T QX gl # & BR UG AT G WA § HAT| b & q1G U AT DI I8 Dl Sl W@l ©
fep fepmii @1 SEAT 1 o @ oy {5 RE A UTae BRA1 USI, 98 DI 97 %81 g, H
U & dI& Qb T Bl A qd1 qhdl gl T8 I§ IvS, Yiibedk A B IR A AP
HATT & gR 39 U Ao # a7 i forar o <@ 2| few, IS g & forg, /e & foyg,
B B {77 3R BIE HeH IRGR IOl ¢ d 39 W) 59 e § Pls 984 T8l 3
14.42 hours

( Shri Sunil Kumar Jakhar and some other hon. Members then left the House.)

Ifehe o1y SRaY, el AT S & wivor 3 ol der T P a8 gRen & foy 8 Afea
T IeTT H TeHe AW Sifedilaed 8, I8 AT &1 FaR 01 4 1y SRagn 6 A waioHl &
1T Terar dufy &1 3ifrger dxe d Al | Ad YIS, 39 <N H a1 Al TS & AW
W N} ¥, A [R A BT G PR & a § H TR AT B a7d BT g, (b Sl IRPR DIy
A fadae ot g ffy a9 @ O 99 e s @ forw @ian 8 ufets soe & forg B




20.12.2017 95

8, olfp 3y suH R S {6 el #8 ® &, I8 78 © b % g & oy o) 1 8
9 WS B RIS fRAT S J@T B, QU DI TANE AT O @ Y, AT By B [hAT O @ 7
5 &1 I GRem SR =/ & oy I8 R w/ 2

TEl, B9 T8 ®ihc PR W &, olih BE W ¢ [P e AR oIl o w&rm g1 s b
R g (6w iR A% 6w i # Bab &l 3y O $o H GR&I B T R Tl bl 8
3R &l A1 At WA gl uferd sewve @ fog 1, o9 fRaml @ BRit ®I el Ty
B! fpar ST ® 99 Y 31U UE P Adhd & 6 'Y Ufetd sewe & forv ug fean
gafery § wHeIaT € 6 9% g8ell Jifelaemad 8 89 IR 9 39 aR ¥ Ry &\l| I8 Al
[HT a9 2014 ¥ a9 2019 & foIQ & §| &1 89 99 1952 & o BT a1 BT &b 8 3R
T fopafere fopar ST <@ 8 oM 97 @ <& fh BIC § By U A ofRd &, Pic 7 P
T AfiRET & Aifed @ TER G § 9w 7 el IWeR & gN & R T g 3T 39
AP GRS Hhae!, I IS P THR B 8, S9 [ B THR I 2| a1 ISR R &
AT H 90 TY DS B < FHd §, R 39 aad 7 Sff ff T HQ, 7 W T8 B,
D d8d S SAdT TN B8R, Al I 89 IMfARIRAT BT I8 MYPR ¢ Fhd &) 39 < |
3T St & o6 9 U Qar Amen &, Wikl Ueh Udr wirer 8, R g9H 98d SaTeT gy,
AT AT 2, U 9 TE R, S ST WhH B 91d AR I B, 9 WRER B I TR R,
SHHT Ueh agd a9l SIRAT 4 SR TR §1 I8 89 |G M &, W A oD W oA B Al
S Od 2 3fUE TarE 21 8 3@l g @ide B fRdafay w) T 7 SR 1 |

AT § AT 2, SHDT BH TSI B RN 39 BT DI ol K T

T A aE 2 5 oMY AT P I B, W dlem @ A 7, § W e d 7@
S, i g urct &1 wwa ft &9 21 gl Reelt |, # wadar 9 oM § e & e
g, 19 IS TS IS o Y A1 AST 9ga W FERT H S SrferwEvr foma| St Isgufa
I 2, AT B 9 R I8 g¥1 R, % facell weeE onfe 4 wq 9w giudi off | v
1980 & TP H WHR 1 347 STAAWC A T AANT a8 iR 123 Yl Fwfea, e
HRMAST & for, I\ a9 B @t a1d off 3R 9 R T Wahd €, Fife agt fmio
Ha_ g1 foran, A1 FH0T =1 & a1g IUld Wad DY Aigd Y, Al SEHT I Hed < T
EH A gea O {5 PR gt 2 A1 9199 &), el 1 S8 I8 wag W @ 2 6 A s
IFHT AT &1 AT fR IqH! Yasl H, i Il saats ofe 78l off, 1 Ia= s M
Pl IR GIT| WRER & A1 AT FoAT & TS, I S & S o Iol &l 2l MU g9
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BT A I A B TG [T 7 SR I ABR | g8 it Wt Afea B & HIS
HHE B FUR HHAC F1, 98 D HIc H acl 81 2 AR U R HF Ped & fF 5 e
WA W @ehHM & HR ARTe R g #7 drar {6 73 Reeht W # #fee 78 g afie
B SNE W T3 fdeell Wod &1 g1 U 8 TIRUE W W HH-hW At Bl §| 9% 99
YUt BT AT 21 98 ST aTd 2| 31d Saauiie AR § 98 dfd 8 3R R o7 die 3
g free e o 6 SHaT ad &1, A BN & AT T T, 9 g s gfaRr et S
gerEAT off, Ifh DI B QY W] B A U8l B R & of forar w1l ueb o &1 Wy
& 7| S OE 9 AT W TAAT B, RDC TH T8 W FAW § IR IS 918 98 B4 3l
ft I § AMRT B IR & S TR & 916, U S 91§ U IRAR B IS-4S Thid TS
& T BT &l A T & Foral el g1 EHRT BT Aen W & BT g, 3R BIS gSuAl
e Al SHD! [h¥ ARE A BSUT Sl Hhdl 8, I8 AP IaeRV 8| H §9 WPR D FUR ATSH
TE M @ g, H I8 qRET SFE a1 j@1 gl URE WHRAY Ud fsde] BT B, dl Sl
e ¥ ol oft fram, ff f aviRe &1 awafy &1 affeR S9@ g & B werica
ST Bl 3R 1 ¥ S9N fU18d R, 1 I8 3F & 2| Y I$-qs Yorufadl & % al
B1Y Sl T8l qebdl & 9 YA HRBR of Sl @ &, YUY &, d e dhx dol ST I 8, I
TR ITT BT & STt b & MR S fHar @it o) @ 8, S S7UAT ©R IR g@l a9l
T 2l 3 oie Hifem & a1g orde RIS # sl agd ! wRafRy St W T8 21 3T I
ATfeTeh] BT SFRAT AT Tl SR B, SADH! GAdTg ol Bb D BT | oA, gHd! FAarg
fre TRE F B B W AU I El We @ 79 A & W U BIe-1 AfK $B TE
FHR FHAT| 3R DIy g1 AT ol Al I W AWl BT Wig B GIH HIC TP of S|
A o1 & dR H # Al § & ofR a8 R gram @ ©Efdd § @1 omu e
IATTAT 9¢1 T &l IR, Forgat o g, st ¥t g, 996 98 IS, &1 T § iR 9
3MY Rl & U of %@ €, <IfhT 3 JIMMaWT de Bl a1 A1 R & W & AR 3R AT a9
1952 & Y€ WR oS oifl A1 AT el BT §HH SiI 37U QI W by & fh ‘aFR Sifrwgur &1
A SaRr S & orar 87, «Ifdbe 3y SaRr el B SR b MU YR DI Dl
THRT TE € A T A BT DI AN o S| GAET W@8E T - SR {1 Mg
IS R 3R @ & Ieed ¥ A1 e 51§ Pual g g MU Al WA b AM o
BRI & foIU 30 &Y, 3R 31T Jid 999 & foU 1, 3 a7 pedl P I8 WPR of B
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g, <fpd anft fi @ dY. Afed &1 AWel g1 T I IRPR ol 8, 98 ‘Al YA & dgd
ol ST 2, oifdhs arg | L. Aise ®8 PR R IY UISdC Dl § & SY I UCRRY §
& SIY SR bR a8 Sv2 gSildR 8 SIY il I8 9gd a9l =g 8|

e aa T fp gf el @ Wefaa o |ffa o g 9 gg 99 afufay @1 dew g
3 A1 IADBT d3b HI T8 BRIl ©| IAD! ST-IATISR-SC AT Bl &1 8| I BIYA bl i
IR ST & TG F A DI B B A 3R fpami & ’d & faw garg w18, ofeA
fIeR gl & e feaml &1 98 f’a g w1l e TIRAT W F8t 90 gY Bl S9 afufq @
Yo W T8 T 2 vH RE A R fAvg & gaved B bEl ol § 6w o w E
3R W # FET A T B T BT B A fHAr & 9gd g1 o= B Smem, gaferg
Mt SHB! b B WA, S9 db T T H AGIRS T8 3t 8, 99 db 89 UtiRd T8l Hedl|
AN W 7™ (B<s) : Tg fHa- Har?
Y AgE el : H 8 & L. (F1aem)
A JNeTE ¢ STH! [ ATGH T
st Aige WellH : THSeRl & o0 SURT 1wl 21 SRIU Ireuer Agedm It I8 8, 31y ar
oITST AHSER §1 ST ... ()

3T S € b # qaTep arefdn § SR Ah-|1 qredl gAY T8 d QX < H U 9
T T8l 2 3R 7 WM % A & 918 QT TSl FHIA DI SR 8, D [y @R B
gl ¥ ggi gon S| gafoy # oA @ aR H S @ WY HE FhdT §, - 98 T & Al
ENCAS G

# T8l e Xe1 AT, g8 ¥ deb BT ATl gl
[T 31eALT ¢ TfAU, MY (AT d1d HFAC HRY|
2 AEE WA ¢ BH G TR 3N R ol Raoier iR vadisiied &1 Sl Al §, 39 oF 4§
FEH TEel S RadSied gor, a8 gy f9wd Jg & 999 gl aR & <gd 4 Rkovw & forg
IFHT TRRA | ST WS off, WS 3@q Ui, ik H Blofplal ¥ Sl § e o
T § I S9 |HA fafew Amrsy @ UM @1 ¥ o1, s9fel SR Su@! Redioie av
off | @ 915 R T S a1 A7l et ft Ut iRy g, et Radisies @t Wit
AT & a8 S WHR &1, S9 ol 9l ¥, fieg 9, 9 T8 90 gY 2| THN 31, DIs dH
TE AT 8?7 lfhd, g8 I dE W AfRd @ TR ursH Giedi @ RedisiieE uue
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TSR I I8 W o ad 38 T | 3FR 3 DIAdHIdl R H SR IRI - &l al Uil
Redisiieie didiar € Ul gaarre fudisr € ok S amw @1 far o <=1 21 9f g
fIea g€ & 918 919 od MR ol A1 BN U UIERH @t avg ¥ Rugsll s7Farad gar| I
STl Al &, H U8 iR el qiufaed # &g @l gl el ¥ 5a Regolior ad a1 Sat
YA R D1 qd 1| gAY IH FHY I SRR YRIRR BT TRT| I9h JAa Bl SRR
off, oifh 3MUd A THI & Sl AfBR A, T4 S THH IS fSHSTH, T Sl WM I
H 919 BIA ©, Al TS YD SUCHT T8l 8, I FIP! ‘BHIISIT 3 gAdIS Ui &
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DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Speaker Madam, thank you
very much for giving me some time to take part in the consideration and passing
of this Bill. I rise to speak on the Requisitioning and Acquisition of Immovable
Property (Amendment) Bill, 2017 that aims to replace the Requisitioning and
Acquisition of Immovable Property Act, 1952, with retrospective effect, that is,
from 14 March, 1952, which is more than 65 years and four months ago, to be
precise.

At the outset, I would categorically put it on record very clearly that this
Bill aims to attain many goals with one stroke. I wonder 65 years and four months
is too long a period to correct all the mistakes, all the damages done in between.

As per the Statement of Objects and Reasons of the Bill, the power to
requisition immovable property for public purposes is provided under Section 3 of
the 1952 Act and the power to acquire requisitioned property is under Section 7.
The principles and method of determination of compensation for requisitioned
property and payment thereof have been laid down in Sections 8 and 9 of the 1952
Act.

By proposing to amend Section 7 now the Government tries to jump over
prolonged litigation traversing up to the apex court, when the interested persons
are succeeding or have succeeded in getting a notice of acquisition quashed, they
would-be bestowed with the unintended benefit of compensation for their
property.

I am given to understand that this move has come after decades of litigation
on a piece of land in Rajasthan for which the Government, if not wakes up now,
might have been forced to pay more than Rs. 8000 crore. In addition, as per the
Directorate General of Defence Estates, there are as many as 433 litigations due to
land acquisition where the Government would have to pay a significant quantum
of compensations to the owners.

Therefore, the main problem of faulty identification of a land which should

not have been acquired in the first instance goes scot free. Similarly, faulty
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payment of compensation thereafter also goes unpunished. Therefore, by bringing
in this legislation the Government is not eradicating the malady from its root but is
trying to cover up the past deeds.

The 1952 Act has the provision that once the purpose for which the
properties were requisitioned is over, it must be returned back to the owner in as
good a condition as when the possession was taken. Under the 1952 Act when
acquiring a requisitioned property, the Central Government has to issue a
notification with regard to such an acquisition. Before issuing such a notice, the
government has to provide the property owner an opportunity to be heard. The
property owner at such hearing will have to provide reasons for why the property
should not be acquired.

Now, this proposed amendment Bill provides that the Government may
reissue the acquisition notice to the property owner to give them adequate
opportunity for a hearing. This would be irrespective of any past court orders or
judgments setting aside any past notices for acquisition. I do not know whether all
the court judgements that have come in between have been properly addressed or
not. I feel we must honour all the hon. Courts’ orders in this regard.

The next interesting provision is about the interest payable on
compensation. In the cases where a notice is reissued, the property owner or the
person interested in the property will be entitled to the same annual rate of interest
prevalent at any relevant time on the domestic fixed deposit offered by the State
Bank of India as defined under Clause (g) of Section 2 of the State Bank of India
Act 1955 on the compensation payable from the date of publication of the first
notice till the final payment of the compensation. This will eventually reduce the

financial burden for the Government.
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As we all know, the Government is a collective group that works for the
benefit of the public at large. I have no option but to support the proposed
amendment Bill in its endeavour to amend the Act of 1952.

15.00 hours
(Hon. Deputy Speaker in the Chair)

Last but not least, the proposed amendments will take care of the cost
variation of the land when they are sold due to non-completion of the projects by
the Government.

I would thank my Party President and my Leaders for permitting me to put
forth our views on this amendment Bill.

Thank you very much.
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DR. RAVINDRA BABU (AMALAPURAM): Thank you, Sir, for giving me this
opportunity. On behalf of the Telugu Desam Party, we fully support this Bill.

Sir, where my colleague from Shiv Sena Party has ended, I will start from
there. He was telling that stakeholding of the land acquisition by the State should
also be with the farmers, that is, the original owners of the land. We have already
done this in Andhra Pradesh. In Amravati, we have resorted to land pooling. We
have pooled almost 25-30 thousand acres of land without any resistance, hitch or
problem. We have acquired the land smoothly by making farmers the
stakeholders. This can be emulated. My appeal to the hon. Minister is this. You
can take some cue from Andhra Pradesh’s experimentation of land pooling instead
of forcibly acquiring through Act, legislation and enforcement. You can also
requisition the land through friendly approach like we did it in Andhra Pradesh.

Sir, while introducing the Bill yesterday, the hon. Minister was telling
about small farmers getting together and flocking together to form a land coterie.
They will smell that this land is going to be acquired in future and therefore, they
will go in for litigation. This price escalation usually takes place after 10-15 years.
Then, there will be undue benefit. The unjust enrichment will accrue to the
farmers or coteries. Hon. Minister, I have a small doubt. When you said like this,
you have presumed that the small farmers will form into a coterie or one land
mafia fellow will make them form into a coterie. Imagine the case of a small land
holding farmer - not part of the coterie - who has to sacrifice his land. Suppose his
land cost was not escalated to the extent it should have been when the land was
requisitioned ten years back. However, if the acquisition is taking place after ten
years, then the land cost would have escalated, but the benefit is not coming to the
farmers. There is a hitch in the Act to not to give any escalated value to the farmer.
What have they said in the Bill? It says that the price existing at the time of
requisition will be paid to the farmers including the interest payable as fixed by the
State Bank of India. This is the wording of the Act. I am very afraid that this will

be detrimental to the small farmers. If there is any fraudulent coterie or a vested
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interest coterie, fine; I agree with the hon. Minister but if there are bona fide
farmers and small farmers who innocently held their land, then their land is taken
away by the Government through this Act. So, some justice has to be done. Let
us not assume everything as fraud. Let us not assume that everything is bad or
negative. There can be positives also.

I would like to have one more clarification from the hon. Minister. He has
said that this land acquisition is for the safety and security of the country. The
safety and security of the country is ensured by the Defence as far as outside
enemy is concerned. But what about the enemies within the country? There are
enemies within the country also. The biggest enemy in the country is the poverty.
The biggest threat to Indian fabric and secular fabric is communalism. The
biggest threat to internal safety is poverty, dissents or the so called Left Wing
Extremism in the tribal areas where exploitation is taking place. So, internal
safety and security should also be ensured within the country. The safety and
security of the people should be ensured.

Now, land is acquired for the purpose of building houses. For example,
Telangana is building lakhs of houses. In that process, if they want to acquire
some land, this also should be considered as internal safety and security because
they are ensuring safety and security within the country. The Defence is the only
agency to secure the country! I beg to differ because the people also form a major
chunk of safety and security of the country. Therefore, to ensure safety and
security of poor people, if the land has to be acquired for the purpose of poverty
alleviation, this also should be included in this. For example construction of
houses, educational institutions and health institutions for the purpose of public
good is also a part and parcel of safety and security of the country.

With these words, I fully appreciate this Bill. I would like the hon.
Minister to definitely address the apprehensions which I have raised on the floor

of the House. On behalf of Telugu Desam Party, I fully support the Bill.
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Sir, I thank you very
much for giving me this opportunity to speak on The Requisitioning and
Acquisition of Immovable Property (Amendment) Bill, 2017.

Sir, on behalf of Telangana Rashtriya Samiti Party, we support the Bill. 1
would like to take this opportunity to draw the attention of the Government to
certain issues that States face when it comes to land acquisition and a few
problems that Telangana has specifically faced over the last few years.

I recently came across reports that the Government has started a process of
making a central database of how much land it owns. It is an extremely welcome
step and was a very long overdue. However, this tiring exercise will be useful
only if these lands are put to good use. We have seen lands owned particularly by
the Ministry of Defence and the Ministry of Railways remaining unused for
decades together. I would request the Government to consider allowing State
Governments to construct infrastructure and special welfare projects on these
lands if these lands have remained idle for decades and the Ministry anticipates so
in the coming years too.

The schemes of the Telangana Government like Double Bedroom Housing
for providing houses to poor people would be a lot more feasible financially if
unused Central Government lands were made available to us for construction.

I thank Dr. Ravindra Babu for recommending that the land should be given
for Double Bedroom Scheme. He has seen that this scheme is already grounded.
Very transparently, our Government has allotted double bedroom houses free of
cost. We have not charged a single paisa from any person for giving double
bedroom houses. But for poor people, whoever were homeless, on State
Government owned land we have constructed houses, each house measuring 500
sq. ft. and provided them free of cost. If such lands are put to such use, then it
would be very useful.

Very recently, the Ministry of Defence has agreed to give the Bison Polo

Ground in Hyderabad for construction of the new Telengana Secretariat after
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prolonged negotiations. I would like to highlight the difficulties in availing, not
only unused Defence lands but also the lands surrounding a Defence
establishment. According to the regulations, permission needs to be taken from the
local military authority if the proposed construction is within 10 meters from the
outer wall of any Defence establishment and in certain cases the restriction is up to
100 meters. High rise buildings are not allowed to be constructed within these
limits and restrictions on heights are laid down. Earlier, the restriction limit
applied up to 500 meters and we appreciated the decision taken by the
Government to relax this limit. However, what [ want to raise here is the problems
that one faces when the proposed construction is just beyond these limits of 10 and
100 meters. The local military authority refuses to abide by the land records of the
local administrative and revenue authorities. They themselves do not conduct any
land survey and thereby it becomes a hindrance when a proposed construction
activity is just outside the limits. These problems are basically more pronounced in
the cantonment areas. These types of things are happening in Hyderabad
Cantonment area. Earlier, the land was given to them on requisition by those
people for reasons of war and all that. Now, there is a habitation of about 35000
people in that vicinity and all of a sudden they come down and put the barricades
and declare that the roads are closed. It is not a good practice. The State and the
people are ready to support and accommodate the requisition by the military, but
they cannot come overnight with their guns totting and tanks and just say that the
road is blocked and that they will not allow entry of people inside. That is not the
way it should happen. A number of such problems in the cantonment areas have
been brought to the notice of the Ministry of Defence. The problems have not been
resolved. We wanted an alternative road. The proposal for the alternative road has
already been given. So, these types of harassments should stop. I would like the
Government to take a note of this issue and see to it that such practices stop.

The hon. Prime Minister has often talked about cooperative federalism. 1

would like to mention two things in this regard. Whenever Government makes
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requisition or acquires a land even for purposes of national security, it should take
steps to take the State Governments into confidence. Unilateral decisions of
acquiring a land without taking the State Government into confidence undermines
the spirit of Centre-State relations as envisaged in our Constitution.

Secondly, I would like to request the Government to consider formulating a
policy wherein land dealings between State and the Centre, should be an exchange
rather than monetary purchase or lease. We had a very big problem negotiating the
Bison land. When a land belonging to the Defence, which is a Government land, is
given to the State Government, in return they ask for a land and in such cases,
there should not be any discussion with regard to payment of money for that land.
Equivalent land or double of the land that can be taken, but the Government
should not consider the old registration rate of that land to the new registration rate
that ought to prevail now and say that since today’s registration rate of the land is
more, the State Government, as per today’s registration rate, has to give so much
of land. That kind of a negotiation should not be there. Such a policy of land
exchange instead of purchase of land would enhance and uphold the spirit of
cooperative federalism in its true essence.

The hon. Minister while moving the Bill for consideration started off by
saying that any sovereign State must have the power to requisition and acquire
property for defence and national security purposes. While we completely agree
with this, we also believe that a State should have the power to acquire property
when it is meant for social welfare projects. We often see cases where acquisition
is made in good faith and with fair compensation but still the acquisition is
challenged and the social welfare projects get delayed due to litigation
proceedings. I do want to go much into it as we have now come up with two
major projects in Telangana. One is known as Kaleshwaram Project and the other
is Palamuru Lift Irrigation Project. A lot of land acquisition has been done in
those projects. I would not like to go into it because we have amicably taken some

decisions.
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Just as the Central Government incurs a loss, the State Government too
incurs huge losses due to prolonged litigation and compensation which have to be
paid at the increased property rates. Not only does this result into financial loss,
but also stalls social welfare and developmental projects.

We request the Government which is well versed with these issues to come
up with a policy to address this matter.

Lastly, I would also like to take this opportunity to particularly highlight
the huge land survey undertaken by the Telangana Government in September of
this year under the leadership of KCR. It is a programme that none of the previous
Governments have dared to take up. We deployed more than 10,000 Government
employees to undertake a comprehensive land survey over a period of 100 days
and clean the ill-maintained land records. The land survey was last done during
the 1930s and those records continued to be in use till date. Change of
administration and officials over these years has led to increase in irregularities
and confusion. Today, more than 60 per cent of the cases pending in Indian
judiciary are pertaining to land titles and land records. Such a survey will put
these land disputes to rest. The land surveys were to be carried out across 10,806
villages and the total land to be covered was around 1.8 crore acres. We have
already completed 92 per cent of the villages covering 1.5 crore acres of land.

I urge the Government to have a look at the programme. We have initiated
and requested other State Governments to adopt similar measures in order to
upgrade the land records.

Sir, I invite the hon. Minister for Urban Development to please visit
Hyderabad.

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): I have seen those projects when the
Metro Project was inaugurated.

SHRI A.P. JITHENDER REDDY : Sir, have you seen the land survey also?

SHRI HARDEEP SINGH PURI: I have seen some of the projects.
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SHRI A.P. JITHENDER REDDY : We have done the land survey. After 1930
till today, no Government has done it. About 10, 806 villages have already been
surveyed today; 92 per cent has been surveyed. Now new title is being issued.
New electronic passbook is being issued. If any land transaction has to take place,
you can do the transaction online itself. You can make the payment online and get
the mutation done online so that there will be no problem for any person regarding
mediators. Such a step has been taken very boldly and daringly by the
Government of Telangana.

I would request all the other State Governments to come and see and put

their records straight.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Sir, in the proposed
Amendment Bill, it has been mentioned that the Government of India can acquire
land in specific cases. Instead of using vague words like these, the Government
may kindly come up with the specifications and they may mention them in the
amendments.

Similarly, we suggest that acquisition could be done only with regard to
defence and exclusively for defence purposes only. The other word they have used
is the ‘national security’. That might be misused. So, what we suggest is, it should
be done only for ‘defence purposes’ and that too only if the Government of India
takes it up. Tomorrow, in case the defence production is privatised by any means,
the land should not be acquired for the private people. It also has been mentioned
that in some cases the land could be acquired for the housing purpose. As the land
would be taken away from the poor peasants and traditional communities, I
suggest that for housing purpose this kind of brutal acquisition could be avoided
when it comes to the poor peasants.

With regard to the issue of compensation, differential rate of compensation
could be considered as a special case. Those who are very poor, like the peasants,
traditional communities, like adivasis, the rates could be a little more, may be four
times. It is because they have to part with whatever little land once for all and they
can never afford to get it back. So, I suggest that the compensation could be more
generous for the marginalised people.

There is a provision for ‘personal hearing’. But who would be conducting
the personal hearing is not indicated specifically. So, I suggest that the personal
hearing should be conducted by not less than the District Collector. Then only it
could be done in a fair manner.

When the value is fixed, I suggest that the market value rather than the
guideline value could be considered so that the people who are parting with their
land could be satisfied at least monetarily. In most of the cases, the Rehabilitation

and Resettlement is not up to the mark. These poor people are displaced and they
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are not provided with adequate resettlement packages. So, I suggest that these
things could be incorporated in the Act itself while making the amendments to
safeguard the interests of the poor people.

More importantly, if the lands are located at the periphery of the land being
acquired and if the lands belong to the Scheduled Castes and the Scheduled Tribes,
widows, and ex-servicemen, then the land acquisition could be avoided. There is a
provision also for that because this Act should be read with the original Land
Acquisition Act. So, if the poor people’s lands are located in the hinterland, the
land acquisition of these weaker sections should be avoided totally.

The annual rate of interest has been mentioned as that of the SBI fixed
deposits. But it would be too small. As of now, it is only seven to eight per cent.
The poor people would be badly affected. ... (Interruptions) My colleague who is
an active Member is saying that it is less than six per cent. It should be minimum
of 18 per cent because the poor people have to wait for too long and once they part
with their lands, there is no other source of livelihood for them. So, it is extremely
important that a minimum of 18 per cent of interest is paid to the land owners.

For lands which are not put into use, they have mentioned a period of five
years. I think they should not take that long. So, if it is not put into use within two
years, it should be handed over back to the poor people.

Crop season should always be exempted in case it is half way through. For
the appeal the time period given is 21 days. That is too short in case of a
Government appeal. Both in case of the Government appeal and court appeal, a
minimum of 90 days should be provided. A farmer has to go and talk, etc. He may
not be knowing that 21 days is the total period.

It is very surprising as to why this 65-years retrospective effect is given to
such an amendment. Where is the need for that? It amounts to brutal use of the
Government authority. It is because for the cases that are pending for more than 65
years, the Government is going to fix their own value. It amounts to great

injustice. I do not see any natural justice in this case. They can acquire the land,
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but the value should be fixed as per the present market value. A lot of Government
land is available, but unfortunately they are not getting into the lands which are
lying unused.

If a survey is done by the Government of India at the national level, those
lands which are barren now could be put to use instead of taking away the fertile
lands of the poor people.

Recently we visited the site of the Polavaram Project which is a national
project. It is very unfortunate to hear the cries of the Adivasis whose lands have
been taken away. But they have not been paid the compensation till date, nor have
they been resettled properly. It is very unfair. They are very poor people. They
cannot afford to go to court and fight against the Government. So, this kind of
relief should be inbuilt to protect the interest of the poor people. The Government
does not do anything deliberately to affect the interest of the poor people.
Therefore, the poorest of the poor, the traditional communities, particularly the
Adivasis and the Scheduled Castes should be protected.

Sir, whenever Dharkast lands are taken away, it is very unfortunate that the
Government is not adequately compensating those people as if it is the
Government’s land. It is not true. If a person uses the land or if a person is
assigned that land, I think it should be considered as his own personal patta land.
So, if the compensation is paid, it should be paid at par with other patta lands.

Then, the right to property is extremely important. There is always a clash
between the court and the Government. So, I would like to suggest that the right to
property should be strengthened with particular reference to the poorest of the
poor, particularly the Adivasis, the Scheduled Castes, the Ex-Servicemen and the
widows. Then only the future generations of these people would be benefited.

Thank you.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy Speaker, Sir, I thank
you very much for giving me this opportunity to take part in the discussion on a
very important Bill, that is, the Requisitioning and Acquisition of Immovable
Property (Amendment) Bill, 2017.

Sir, the Requisitioning and Acquisition of Immovable Property Act came
into force in 1952. As the hon. Minister had stated yesterday in his opening
remarks, since 1952, 11 amendments have been done and this is the 12t
amendment.

First of all, I would like to seek a clarification from the hon. Minister. The
Minister said yesterday that this 12" amendment is brought specifically for
defence and national security purposes. I have a doubt on this point. The original
Act of 1952 was to empower the Central Government to requisition any
immovable property and for the public purpose of the Union Government and to
acquire such property later. So, the sole purpose of the Act of 1952 was not
specifically for any defence purposes or for any purpose relating to national
security, but it is for any public purpose. The term ‘public purpose’ has a wider
meaning and wider interpretation. So almost all the hon. Members here have stated
that this is only for defence purposes and the purposes which are related to
national security. It is entirely different and it has a wider meaning. So, I would
like to get a clarification on this point from the hon. Minister.

SHRI KALYAN BANERIJEE : All the Members have not said that.
SHRI N.K. PREMACHANDRAN : Most of the Members have said that.

Sir, kindly see the implication of this Bill. Section 3 deals with requisition,
Section 7 deals with acquisition and Sections 8 and 9 deal with the quantum of
compensation to be determined. These are the pertinent provisions and we are
going to amend Section 7 of the original Act.

What is the history of this amendment? There were many complaints
stating that an opportunity for hearing was not afforded to many persons whose

properties have been acquired. They have not been provided with an opportunity
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of hearing. So they went to the court and finally the hon. Supreme Court has given
a verdict that since no reasonable opportunity of being heard has not been given,
all these acquisition notices are being quashed. That means, no acquisition
proceeding is pending now and it has come to a standstill. Now, the Central
Government has come up with an amendment. The first notice is regarding
requisition. That is according to Section 3. The second notice is coming under
Section 7. It says that your property is going to be acquired, show cause as to why
your property cannot be acquired or an opportunity be given for hearing so that
you can substantiate your case. Here, Section 7 is going to be amended. A
beneficial verdict was given by the hon. Supreme Court. It is a pro-people
judgment given by the Supreme Court. When natural justice was denied to the
poor property owners, the Supreme Court held that these acquisitions were invalid,
illegal and all these acquisitions proceedings have been quashed. Yes, I do agree
with the financial responsibility of the Government. Then, what is the next course
of action according to this Act? According to this Act, the next action can be to
issue a fresh notice. It means, the market value of the property will be counted or
will be estimated or will be accounted on the date of the subsequent fresh notice.
Now, the Government is coming with a Bill, which is having a retrospective effect
since 1952, saying: “Yes, fresh notice will be issued. As it has been directed by
the hon. Supreme Court, we will issue the fresh notice. But in ascertaining and
calculating the compensation, you are only entitled for not less than six per cent of
interest or the interest which is being determined on the fixed deposit by the State
Bank of India, according to the State Bank of India Act”. That means, the
beneficial verdict given to the property owners is being limited and the
Government wants to get rid of the Supreme Court judgement. Hence, I oppose
this Bill.

Other provisions are also there. Kindly see them. Suppose, the acquisition
notice has been issued in the year 1990 and subsequently the Supreme Court found

that, that acquisition notice has not complied with the principles of natural justice.
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Since, it has not complied with the principles of natural justice, the acquisition
process has been found to be null and void and the notice is being quashed. That
means, you have to initiate fresh acquisition proceedings. Instead of going for
fresh proceedings, you are going to issue a fresh notice subject to condition
saying: “Though a fresh notice is being issued, we are not going to commence the
acquisition proceedings afresh and you are only entitled for the interest which is
being provided by the State Bank of India on the fixed deposit.” We all know that
land is a very important factor. We know that almost all the political
developments and the social developments in the country are based on land. It is
the prime issue of the socio-economic, political and cultural development of our
society. It plays a very vital role in bringing prosperity in the country. We know
that the Left Wing extremism, Maoist movement and the naxalite movement are
based on land. You can also see the Nandigram issue and the Singur issue. We
know the repercussions and impact of all these acquisition proceedings. That is
why, in the year 2013, the then UPA Government has enacted a landmark
legislation.

SHRI KALYAN BANERIJEE : At that time, you fought against us.

SHRI N.K. PREMACHANDRAN : No, you do not know the stand of my Party.
My party is having a distinct view on the Nandigram issue of West Bengal and
you know it very well.

Sir, the 2013 Act is very pertinent. The Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013, is
still before the Standing Committee. Still, it is before the Joint Committee of
Parliament. Such a landmark legislation is there. When acquisition is being taken
or it is being considered, a fair and just compensation should be provided to the
people who have suffered. It is also a mandatory responsibility of the society to
see that the person who has suffered due to acquisition should be compensated in a
proper way. So, that principle has to be adopted in the land acquisition

proceedings. Thereby, I would like to say that this 2013 Act has to be brought into
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force and the Committee, which has been appointed for scrutiny of this Bill, may
be abolished and the Bill may be made final.

Coming to the Bill, the first provision (1A) is absolutely correct.
According to the judgement of the Supreme Court, this proviso has been
incorporated. Coming to the two provisos — the first proviso is regarding the
annual rate of interest which is being prescribed; another one is about the
enhanced compensation — I would like to seek clarification from the hon. Minister
because the enhanced compensation with or without interest awarded by the court
or other authority, before the date of commencement of the Requisitioning and
Acquisition of Immovable Property (Amendment) Act, 2017, shall be subject to
the re-issuance of a notice under this sub-section and shall be applicable only to
the cases of land being acquired for national security and defence purposes. Even
if the enhanced compensation is awarded by the land acquisition authority or any
other court or whatever it may be, you are only entitled for enhanced
compensation if the property is being acquired for national security purposes or for
defence purposes. Then only you are entitled for enhanced compensation.
Suppose the court has made a verdict that you are entitled for this much quantum
of compensation, even if the court or the authority concerned makes an order of
enhanced compensation for a property other than the property relating to national
security or defence purposes, then one is not entitled for enhanced compensation.
That will be subject to issuance of subsequent notice which means it will be
having a retrospective effect to 1952. That is totally unfair. That is why I would
like to say a benefit which has been given after the legal fight in the Supreme
Court, a beneficial right which has been accrued to the poor people of this country,
the Government of India, by means of this amendment, is trying to restrict and
limit the right of the poor people who have relinquished their land for public
purposes, for defence purposes. Hence I oppose this Bill and also I would like to
seek clarifications from the hon. Minister on these aspects. Thank you very much,

Sir.
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SHRI M. UDHAYA KUMAR (DINDIGUL): Hon. Deputy Speaker, Sir,
Vanakkam.  The Requisitioning and Acquisition of Immovable Property
(Amendment) Bill, 2017 seeks to amend the Requisitioning and Acquisition of
Immovable Property Act, 1952.

The 1952 Act empowers the Central Government to requisition any
immovable property and also to acquire them under certain specified conditions.
Now, this Bill provides that the Government may re-issue the acquisition notice to
the property owner, or a person interested in the property, to give them adequate
opportunity for a hearing.

This would be irrespective of any past court orders or judgements setting
aside any past notices for acquisition. However, the re-issue of notice will not
apply to cases where compensation has already been awarded and accepted by the
claimants. It has been introduced amid instances of persons interested in a
property challenging the acquisition move citing that they were not given any
opportunity for personal hearing.

According to the Government, there could be situations that result in
prolonged litigations and if the apex court quashes the notice of acquisition, there
might be astronomical hike in compensation amount on account of market value
appreciation.

Sir, through a recent ruling, the Madras High Court has ordered return of
7.83 acres of land worth several crores of rupees now, at Maraimalai Nagar near
Chennai to children of a freedom fighter. The court also ruled that the movable
and immovable properties held by freedom fighters and defence personnel should
never be acquired by Government for any purpose. That has been elaborately cited
in the judgement recently rendered by the hon. Madras High Court.

There are instances of families or family members who have not received
adequate compensation even after several years of their lands being taken

possession by the Government for their projects. In certain cases, the lands taken
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from the people by the Government have not been utilized to the full extent and
the lands are still kept in Government possession as vacant lands.

There are also instances where the acquired properties had been utilized for
other commercial purposes, much against the purpose for which the land had been
originally acquired.

There are instances when the courts have directed the Governmental
authorities to re-convey the lands to the original owners or their blood relatives
when they found that the acquired land has not been utilized for the purpose for
which it was acquired.

Against this backdrop, the Bill seeks to amend a Section of the
Requisitioning and Acquisition of Immovable Property Act, 1952 to enable the
Central Government to re-issue the notice of acquisition to the owner or such other
person interested in the property, for the purpose of giving “opportunity of being
heard”.

In cases where a notice has been reissued, the property owner will be
entitled to an interest on the compensation payable to them. The interest will be
calculated for the period from when the first notice was issued till the date of the
final payment of compensation. This interest will be same as the annual rate of
interest, prevalent at any relevant time, on the domestic fixed deposit offered by
the State Bank of India.

With regards to the applicability of enhanced compensation, the Bill
provides that such enhanced compensation will be awarded only if the acquisition
notice has been re-issued, and the land is being acquired for the purpose of
national security and defence.

The Governments in various States also have their own Acts with regard to
the requisitioning and acquisition of immovable property and there are instances
where the Centre has taken over the lands belonging to States, municipal
corporations and local bodies/institutions for the purpose of defence and national

security. Although there were hardly any legal entanglements between the Centre
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and the States with regard to the acquisition and requisition of Government lands,
I wish that the hon. Minister would clarify whether the State Governments,
municipal corporations and local bodies also fall under the ambit of this Bill.

Thank you.
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St ARUIATE HTBSA (M) : IUTETE HRIGY, IMMUT A3l BN R (ITfgHa IR
HI de@et) degd fadwd, 2017 W dre &1 HiwT &, $9d oy § T gware dear gl

... (cgagT)

HON. DEPUTY SPEAKER: This is not the Bill. You have to speak on the next
Bill. You please sit down.

Now, Dr. Shrikant Eknath Shinde. You take two minutes.

DR. SHRIKANT EKNATH SHINDE (KALY AN): Sir, I will take five minutes.
HON. DEPUTY SPEAKER: You have to take two minutes only.



20.12.2017 122

DR. SHRIKANT EKNATH SHINDE (KALYAN): Sir, thank you for giving me
the opportunity to speak on the Requisitioning and Acquisition of Immovable
Property (Amendment) Bill, 2017.

A 39 fda H S srise fhy € smiedc dif% daed 7, # 3HD oy ARBR Bl
gIAIE <d1 g [ o7 9gd AR U S ©l WX gAE & § W d1s U WG 8, 39 g H
1600 TS SHIF &1 4T 7 1fewrevr fvan g, <ifdh oel I @'l & Al ® S T8
e 21 39 fod @ wrew |, 39 WA & Ae0d | A ANl & U GAals &l Al § 3R
a8 HidT 9 91 & #em | AN Bl SR Ao, # Ui SR @i dRal gl WX g & &
qarg # e R ar<iem & W@ ®1 ¥R fiw gg @ ONE a9 @ Rty weR 3 g B
AT @I PHAd 1600 UHhs SHIA off ol Ao ® ARM by dlesied furcie &
Afefhae & IR fswa oifw Sfear voq & W 75 U (Th) & TR A< Tikd R
RfFafored & dgd Sri ot oft 39 Afefhaee # o forar o % & IR g @& 8 &
IS B8 HelM & 3R 98 S HAl BT aTu™ & SQ, offehd Wi &1 9 I8 2 6 o
T SYHT B a8 W I fHam B s ol T el 21 98 e S arrw 78 & i R
MY SF FEM H G681 W U 9gd I8 SH-ATale @Sl 37l 3R IS HRUT HIoI AR s
S-d9 7B @ oY ofdd | =l Y| oSl fHarl &l o0 86 & fory, St SEl @ forg
TN B WWHR A el TS T 2| IE &9 9GP 984 g1 QI gl Ul I8 S arg J B
Feol H oY, 319 BTl R HAMT @1 fa1 gag 94 &1 W 1 fean T 21 di9 # IR
RS 3T gfear 7 WY 319+ <rar St el fopamT &l fa=7 gav ugel mdl, fb 1, st
H IE O TR B U by T8 SR RfFaReE ¥ g vfdafem &9 gern, 39 IR @
fopaml @I 1417 8 SHd! fhAE 89 A BR @ 8, b IRPR B kP A bl A Sae
B o @ Tl T a9 & fonw fAfrer uRex o ik we foww faf e v <t & g9
fpaml @1 A-aR R AfET f g 8, AP 39 b Y8 A g el &l A 37 WDHR
A ARG g, 7l o A N @4 ® 6 g8 o f9a g 39 o @ wew |, < fpam
TS 8, S9 fhami &1 1+t a1 W & forg ®ir fAenm| ot ars § 919 W 09 8, I8
1600 THS HI S IRTRX &, SF 1600 Udhs # 14 7fg a9 T M9 g3 garsy & g7 i e
DI 31T TG DY, a7 AT BT TS IfRhel 8, AN ATl F g8 TR Wl HR I T

ARG, § 3MUd AIH § HEl Aedl § [F s IR 39 A DI 98 TR &
ol 3R Sl BRI B a1 &, D5 ADPR BT B § (b 89 BRIRITHE & b 8, alibd Sl
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0§ 9 U onft 9% fhai @l Wiargs T8 By §1 9 Uu feaEr &1 feu s @nfeul
fPaMl & QY g WHR DI UH AT B DMy 3R M & T H SADT HII=ITH
AT A1fEy | 3R IT HFARE T8l & Ahd © al o ARl &1 S S s &1 g, a8
I 09 & Y| SEH W B U 1 & AR et dad § {6 oTR B g9e 99 H W
TITHE DI AG, ¥ TGFHE @ UTH Sl SHIF 8, B ARDPR ITh] D8 Fdbl © (b b 44
HT AR SHY S-S g9 e €, 391 fami &7 A9 & 9gel ST 89 < 9dd B 39
aregl gafrast feami & fou o T8 8l § U IR R | WRGR b1 dgd-9gd gIda

R BT § O AT a7 Al & 918 Y WaeT, T 3riewc 39 f[d § o T 21 g6
Tl @I U A @ BT HidbT Hel | § Ueh IR R & ARPR BT g=de <l gl a=Iars|




20.12.2017 124

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN
AFFAIRS (SHRI HARDEEP SINGH PURI): Mr. Deputy-Speaker, Sir, 15 hon.
Members have addressed different provisions of the Bill and some very valuable
suggestions have been made. Since I am addressing this august gathering almost
as a first timer, I had the privilege of introducing this Bill yesterday, I may not, by
virtue of my own newness to the House and inexperience, be able to address each
one of the points made, but I will try and address the more substantive points
which have a bearing on the Bill.

One of the hon. Members said that this is an amendment — and I should add
that this Act has already been amended on 11 earlier occasions and this is the 12"
amendment — which is being brought for a very limited and specific purpose.

Then, I had mentioned, and one of the hon. Members also reminded me,
that any sovereign State must have the power to requisition and then acquire land
for the purposes of defence and national security. So, I want to repeat that. It must
have that power. Otherwise, the sovereign State cannot perform its functions; it
cannot provide security, the defence, which is a Central subject. But, at the same
time, the State has a corresponding obligation and that obligation relates to the
payment of compensation.

As I had mentioned earlier, when I introduced the Bill though somewhat
hurriedly, that the State has no intention of not honoring that obligation. The State
wants to pay compensation and it wants to pay fair and just compensation. But let
me explain as to why this amendment has become necessary.

Section 3 provides for land to be requisitioned by the Central Government
for national security and defence purposes. So, let there be no ambiguity. This is
not a power of a State Government, or any other body cannot exercise it. But, it is
the Central Government that does it.

Then, there is Section 7, which provides that the land or assets so

requisitioned can then be acquired within a period of 17 years. The issue here is,
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the compensation which you pay is paid at the point of acquisition. That is the
limited point.

Why is that point becoming relevant? It is becoming relevant because some
parties, when they have their assets acquired, may either keep quiet about it for
some time or they choose through collusion to go to the Court. As the hon.
Member, Shri Ramesh Bidhuri suggested earlier, the person whose land is being
acquired knows fully well that the land has been acquired by the State agency and
it is a completely safe acquisition.

So, at what point do you pay compensation? According to the Act, you
should pay compensation when the notice for acquisition is issued. But some
people will go to the Court and challenge that notice for acquisition on the
condition that they have not been provided a hearing. So, we have to remove that
lacuna. But, let us hypothetically say that there is a five year gap between the first
notice of acquisition and the second notice of acquisition. Will you pay
compensation on the date of first notice of acquisition or on the date of second
notice of acquisition when in the interim period because of Government
intervention and because of the fact that the Government has brought substantive

improvements to the land, the land value has shot up?

Then, one hon. Member said f6 &9 78 f&ar o7 @ 8 W 9% 30

£fea1 @1 Sexxe 9gd @A ¢l No, it is not a compensation or interest situation at all. In
the interim period till you get your compensation, you will be paid interest
according to the Fixed Deposit rate of the State Bank of India, which is between 6
and 9 per cent.

Let us say, in other words, taking a hypothetical case, you had your
requisition done in 2000. But the notice of acquisition was challenged in a Court.
The Court took up the challenge and it is coming up, let us say, 10 years later.
There is one of two possibilities when you challenge it. The challenge is there
because the party has not been provided an opportunity to be heard. You provide
an opportunity to be heard and then the Court dismisses it. What does the Court
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do? The Court then will settle it saying that this is done. You pay compensation at
the market rate prevailing in 2010 or in 2000. There is a substantial difference in
the rate in those 10 years. Another hon. Member brought up the issue of another
Act which is the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act. That Act stays. You follow its
provisions. This amendment is solely for the point of determining the date for the
compensation to be computed.

16.00 hours

Will it be done on the date of the second or final notice for acquisition
under Section 7? In case where the court dismisses the take over, the State has one
or two responsibilities. If the amount of compensation being demanded is too high,
the State should either pay it or the State should say that it foregoes the asset. In
either case, there is no question of a poor farmer being deprived.

Let me also try and address some of the other concerns. There was a
concern raised about the enemy within. I completely agree that when you are
dealing with issues of national security, defence, that is the enemy slightly more
visible across the border. Or, when our western neighbour unleashes terror as an
instrument of policy, that enemy is not visible. But you have an enemy within -
poverty. I have absolutely no doubt that terrorism actually thrives where there is
poverty and you have to address that. That is something which the Prime Minister
and this Government is trying to do through other schemes, like providing
electricity connections free to the villagers, providing housing under Pradhan
Mantri Awas Yojana, providing affordable housing for the economically weaker
sections and providing housing for the lower income groups. That is an entirely
separate category.

Mr. Deputy Speaker, Sir, in the kind of scenario we are dealing now, these
are not poor farmers whose land has been suddenly acquired. The farmers may
have at some stage been short-changed. I have no doubt about that. Somebody

who has resources and who can use the system of the courts, acquires small
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parcels of land from farmers and pays them compensation which, I have no doubt,
would not have been adequate or appropriate. That person, then, gets into a
situation with the State because of an acquisition under the Act of 1952. We are
now trying to check that unintended benefit and profiteering which would accrue
as a result of misuse of those provisions.

Sir, in other words, I welcome the wide-spread support that this Bill has
received. I also believe that the doubts which had been expressed essentially stem
from, perhaps, an inadequate appreciation of the provisions of this Bill. An hon.
Member asked how it is only for national security and defence. It is clearly given
in the proviso that it is only for national security and defence.

Also, a very important clarification, which might address some of the
doubts, is that the Government has no intention to open up cases where
compensation has already been provided and where the recipient has already
received the compensation. So, there is no intention to open up those cases.

As I said, there are many more issues which have been raised. Some of
them may not have a direct bearing or relevance on the Bill, but I did tell my
colleague here that I will confine myself because you wanted to maybe take up the
next Bill.

Also, I have another Bill coming and I think, one of the hon. Members has
already foreshadowed that discussion.

With these limited words, I recommend and commend the Bill for adoption.

Thank you very much.

HON. DEPUTY SPEAKER: The question is:

“That the Bill further to amend the Requisitioning and Acquisition
of Immovable Property Act, 1952, be taken into consideration.”

The motion was adopted.
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HON. DEPUTY SPEAKER: The House will now take up clause by clause

consideration of the Bill.

CLAUSE 2 Amendment of Section 7
HON. DEPUTY SPEAKER: There are amendment Nos. 1 and 2 to Clause 2 to be
moved by Shri N.K. Premachandran. Are you moving your amendments?
SHRI N.K. PREMACHANDRAN : Sir, I am not moving the amendments, but I
want to seek one clarification.

Hon. Minister is reiterating the fact that it is only for national security and
defence purpose. Only second proviso is regarding that. The other section is for all
the public purposes. Please correct me.

SHRI HARDEEP SINGH PURI: I want to state for record that the 1952 Act deals
with acquisition of land for public purposes.

I am not getting involved with it. This Amendment is specifically to deal
with the Government of India’s acquisition under Section 7 for national security
and defence purposes only.

HON. DEPUTY SPEAKER: Okay. The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: Now, the hon. Minister may move that the Bill be
passed.
SHRI HARDEEP SINGH PURI : I beg to move:
“That the Bill be passed.”
HON. DEPUTY SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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16.06 hours

STATUTORY RESOLUTION RE: DISAPPROVAL OF
INDIAN FOREST (AMENDMENT) ORDINANCE, 2017
AND
INDIAN FOREST (AMENDMENT) BILL, 2017

HON. DEPUTY SPEAKER: Now, we are taking Item Nos. 22 and 23 together.
Shri Premachandran to move the Statutory Resolution.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I beg to move the Statutory
Resolution :

“That this House disapproves of the Indian Forest (Amendment)
Ordinance, 2017 (Ordinance No.6 of 2017) promulgated by the
President on 23 November, 2017.”

THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH
SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (DR. HARSH VARDHAN): Sir, I beg to move :

“That the Bill further to amend the Indian Forest Act, 1927, be taken
into consideration.”

TR, YT T ATl U8, 99 & Gy Us canlaiion fif ey 991, 99 949 31+ Asg
DI AN BT ALY FIH T8l A2 S H SR BRAT Yo (hAT| I Y 97 & daH ¥,
S I & Wisacd g, A8 98 Bfd 8, S Weacd 8 A1 BAreR 8 a1 Rt yer o Rad
D AN ATSCHH B, A ITeh! AU WTH’R B ofed H W] IH FHY 5 Bl g bl
A I & qHe A1, R U Aigfere @l e | S9 #9 <@ o1l dfd ofl o wny
qd, W9 g3l GHaRRTHE fAfReR 99 &1 HidT el 3R 39 AW & S[S §U &A1 @l TeR1g
I AHS BT HipT e, 99 &= § AT {F ofel Ot Jrisde 3feue B Ude, 1927 § &
H g B T 8 Oy oS uifelimdie @ | @l T Bl s forg sfese 9 gyE
PR Th ST ] fham| TeRE A 7T B R Gl Il e garl b sa- M
IR TR fawy, E®H! <o B gl Slaawd Jfawadhar off, ARE PR e a8 yd I8
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HeNET BIAT BIAT Al 9 B HAF P 980 A&l 7 7l Blar] a9 B vae 4 I8
HMET I & Y $9 S DI a9 1927 F aY 2017 b, AT 90 WA FAGR HAT TSI
AN TR BReE uiferefl ay 1988 W off ofk IWS ofex agd Al A off, YW W b
3feR 3T BIRIE HAR 9618, W HaR 9817, < Hax deTV R 1l I8 24 UfA9d & M-urd
2, SV 93} 89 33 W 34 U9 9 bR S| 59 ey ¥ g9 9 7 dAdhey form el AN
Had Usl Bl § b I8 Sl AT B, AR <% H Sl BANI dgd RR-UIe &g g Sl
DA I B e gAB! 9gd "gdqUl YD1 B drell 81 H TR H bddl o qe
IS FAE G ATedl § SR R qa ANl & 9 1 & 916 39 A9 R IR @R |
NI AT BT

St g 7, e ded Iz o &1 fad & ot d& Sfeu wivee gae 1927 & 3i”
3 I B IR & TEd o Bl IRWTT & efe] @1 AT § Safe 9ee & e 9,
ST & 2T W U U g1 fh 90 ATl I Tg & Dbl GRUTHT H @M 3R IqD BRI
T IHR & AR & W Hore Rieerms R 39 & R0 91 W9 drl &1, .9 feami
DI, BAR sded Bl AT 3HD WY IS U I I J&! §8 BICI-BIC! SISl bl O TR
B & A @Y o, W e A 9 Aoy 9 ® T RWifh & Bl aRuer H B B
BHRU 3AB BT B TR, TAD GIVIC B TR 3T THR B TR B oild O fp oy &
forg ot TR TR W 30 B DI YR TS S A, IR ST & WY HR YT ATIEIRD
dR W G¥q T8 o7l 39 9% 9 I8 oI 8N Scheduled Tribes and Traditional Forest
Dwellers Act, 2006 2, 388 I 39! GRS & f2dd A AISR BIIE Jregd o1 T faar
T gl 3R 98 He ® 5 sl ft dieae &1 S danfifhae § 98 SoaHm & fRre
I, Telt Wi 3R Arerell ¥ Uhed HiE BT A1V 3R SAfAIU ISHE & ATUH ¥ S 89N
ST BRI Yae 1 HaRH 2 BT 99 YR 7 8, IGH Sl ¢ DI IRATNT 8, ITH I 97 DI
TCAR I W IS Y GR ATHT P, AR B BRI HIR & A1 IS gY dreiifed qade ol
U B IR T B DI ARBR DBl AN &1 39 HAN b HAIH ¥ 89 59 97 A9 I I g
EIRI-AIRE] BRIl AN Bl I8 T Siiad o1 4Ted ol

Sir, bamboo has been recognised as an important source of natural wealth

as early as 4™ century BC by Kautilya and it has been documented in Artha Sastra.
It was popularly known as green gold or poor man’s timber. Recently it has been

elevated to the status of timber of the 21* century. I feel so sorry why this poor
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man’s timber has been given such a raw treatment for almost 90 years. But thanks
to the dynamic and the pragmatic leadership of our Prime Minister Narendra Modi
under whose guidance and inspiration we all work, we have now at least got to a
position where we can think of something great happening on this front in this
country.

Sir, just to place some facts before you and this august House I want to tell
you that in terms of the area on which bamboo is grown in our country or for that
matter anywhere in this world, we have the largest area in the whole world where
bamboo is grown. And in terms of our genetic resource, we are second richest to
China. China has something like 142 species of bamboo: we have something like
136 species of bamboo.

The total forest area in our country is 76.95 million hectares; only about
13.96 million hectares, that is about 18.14 per cent of it, are basically covered by
bamboo. This is as per the 2011 report.

The production of bamboo in our country is 4.6 million tonnes but this is
only fifty per cent of our requirement. Out of that, about 1.9 million tonnes are
used by the pulp and paper industry which amounts to about 35 per cent. This is a
very important industry.

I have the statistics of Madhya Pradesh where they say that one tonne of
bamboo is equivalent to an income of Rs. 7,000. If we value this bamboo
production outside the forest, it can further be increased after this amendment is
passed by Parliament. At the moment it comes to about Rs. 71 billion. That is the
potential; and that is what bamboo is, about which we are talking now.

One tonne of bamboo can give 350 mandays of employment to the country.
Right now, 20 million workers or poor persons are involved somehow in bamboo-
related activity.

I have to specifically mention about the North-East where I studied about
bamboo in the science labs that it is a way of life for the people. I have seen some

of the best furniture in some of my science labs produced from bamboo from the
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North-East. Out of 5.60 million hectares of land that we have in the North-East,
31.40 per cent is used for bamboo. This constitutes fifty per cent of the total stock
of the whole country. It becomes important specifically for the North-East.

Bamboo is versatile and fast growing. Fifty per cent of it can be cut in three
years. It acts as a big catalyst for the economy. If you start the intervention at the
policy stage where we are starting today, going through the extraction, cutting
stage, utilisation stage and further to the trading stage, it contributes to strengthen
your household strategy and food security.

All of us know about handicrafts and various tools and implements like
hasua, khurpi, hal, and kudal. 1 was just putting down a list of some of the
important things that bamboo is actually giving to the society. I could draw a long
list. I would just like to bring it to the notice of this House. I start from wood
substitutes and composites including bamboo-based panels; bamboo flooring;
bamboo boards; bamboo furniture; and incense sticks, where right now we see the
agarbattis and such other things being imported from Vietnam which is
unfortunate for us.

Apart from these, we have bamboo blinds, bamboo ply, veneers, strip
boards composite with wood and jute. Then, even we have food products like
bamboo shoots, vegetables, pickles and savour drinks. We have fodder like
bamboo leaves. I am just completing this list. My friends are saying that I should
talk about it later on. So, I will just complete this list and then, maybe continue
with it after all of you have spoken. I just want to mention about the construction
and the structural applications which include traditional houses, huts, bamboo
frames with plastic and pre-fabricated houses, poles, paper mat, bamboo-based
fibres, fabrics, fibres for yarns which are like anti-microbial and moist-absorbent.
Fuel developing area is a new area where we use the bamboo charcoals. Then, we
have bamboos for paper and pulp, fencing, scaffolding, handicrafts, utensils,
baskets, mats, toys, wall hangers, pencils, decorative items, ropes, containers,

agricultural implements, musical instruments, umbrella handles, fishing rods,
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screen wall plates, dulla fish baskets, pathi rain shields, poola, dala trays, pencil
holders, lamp shades, table mates, decorative fans, door screens, tools, vegetable
baskets, shopping bags and of course, traditional medicine also. This is a small list
out of the many things that this bamboo is producing. I will continue with my
statement later on. Sir, what I wanted to emphasise is that it was so essential to
make everything pertaining to bamboo growth in the non-forest areas easy for the
people of this country to involve them, to give them employment and money and
to see that they can stand on their own feet. Then, of course, it is essential to
ensure that we are able to produce so many products and we can deliver them not
only in India but also abroad. I have another list of the bamboo products which are
transported or exported to countries as developed as America, Australia, England

and so many other countries. There is an another list.

Sir, I would request that this long awaited amendment to the Indian Forest
Act, 1927 should be taken up in the right spirit by the hon. Members of the House.
I am sure that whosoever will get into the depth of this issue, he will have a strong
recommendation for passing it immediately and implementing it for the betterment

of the countrymen.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you very much, Sir. I was
very eagerly listening to the advancement of arguments made by the hon. Minister

who is a very nice gentleman and one of the close friends of ours.

16.24 hours (Shri Ramen Deka in the Chair)

A deliberate silence was there regarding the issuance of the Ordinance. We
have moved the statutory Resolution disapproving the promulgation of the
Ordinance. It is a well-established constitutional position that promulgation of
Ordinance under Article 123 can be done only under extraordinary circumstances,
when the House is not in Session. It is an independent legislation brought out by
the Executive and the Ordinance should be issued only under the compelling
circumstances.

Further, Article 123 does not speak about replacement of an Ordinance by
an Act of Parliament. Sir, the Government is deliberately avoiding the supremacy
of Parliament and the legislative process. There are so many judgements. I am not
going to quote all those judgements including some recent judgements of the hon.
Supreme Court that speaks against the Ordinance route to legislation.

Sir, the recent Supreme Court judgement in Krishna Kumar versus State of
Bihar case, a seven-member Bench of the Supreme Court has held that re-
promulgation of Ordinance is impermissible and termed it as a fraud on the
Constitution. Though it is related to re-promulgation or the Ordinance, there are
strong and stringent observations against the Ordinance route of legislation. In the
same case, the Supreme Court further stated that the Constitution does not permit
the President or the Governor as a parallel law-making authority independent of
Legislature.

Now-a-days, the Governor and the President are becoming the parallel law-
making authority by means of promulgating ordinances day-by-day. That is why,
the Supreme Court in the year 2017 has categorically said that the Governor and
the President of the country can never be assigned the right to have the legislative

process. Legislative process is the full domain of the Legislature. It is within the
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purview of the legislature whether it is Parliament or the Legislature. I do agree
that in certain extraordinary circumstances, in urgent necessity and in compelling
circumstances, the Government is forced to promulgate an Ordinance. Such a
provision is there under article 123.

Sir, let us now examine whether this Ordinance No.6 of 2017, i.e., the
Indian Forest Ordinance of 2017, will come within the purview of article 123 of
the Constitution. This Ordinance was promulgated on 23™ November, 2017. 1
would like to specifically know from the hon. Minister what was the urgency and
exigency in promulgating this Ordinance on 23™ November, 2017. Secondly,
what compelling circumstances or extraordinary situations were there so as to
promulgate such an Ordinance? There are no compelling circumstances or
necessities. So, there is a cloud of suspicion that it is to protect somebody’s
interest. Otherwise, why could the Government not wait for ten days as the
Parliament was being summoned in the month of December, 2017?

Normally, during the third week of November, we used to have the Winter
Session of Parliament. Unfortunately, this time the Winter Session of Parliament
was delayed not because of Opposition’s fault or the Members of this House but
because of the Gujarat Elections, the Government wanted to avoid discussion in
Parliament on political issues. The Government did not want to have such a
debate in Parliament. Therefore, the Government postponed summoning of
Winter Session to 15 December, 2017. On 14" December, Gujarat elections
were held and on 15™ December itself, they have summoned the Parliament
Session. So, it is not the fault of the Members. So, the delay in summoning the
Winter Session is also a fault on the part of the Government. So, I do allege that
promulgation of this Ordinance is lacking bona fides. 1 seek a specific answer
from the hon. Minister.

Once again [ would like to seek a specific answer from the hon. Minister as
to what is the urgency, what is the exigency and what is the compelling

circumstance or what is the extraordinary situation prevailing so as to promulgate
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an Ordinance by which bamboo is taken out of the definition of tree under Indian
Forest Act of 1927. Coming to the Bill, kindly see whether such an exigency was
required for promulgating an Ordinance. The entire intention of the amendment to
the Act is to omit bamboo from the purview of definition of tree in section 2
clause (7) of the Indian Forest Act of 1927. Now what is clause (7) of section 2?
According to this clause, tree includes palms, bamboos, stumps, brush-wood and
canes. Now kindly read clause 4 of section 2, sub-clause (i) regarding forest
produce. The definition is that the forest produce includes trees, leaves, flowers,
fruits and all other parts or produce of the trees.

Even the leaves of the trees, any produce of the trees will come under the
purview of the definition of "forest produce’. My suggestion is that we should read
clause 2(vii) and 2(iv) together. If we read these clauses together, then we could
find that if "bamboo’ is being omitted from the definition of the “tree’, then the
implications of it are too much. The implications and also the ramifications of
removing bamboo from the purview of the definition of “tree’ are very high.

Sir, the hon. Minister has rightly pointed out that this Act was enacted
during the times of British India and it was aimed at consolidating the law relating
to forest. There were three purposes for it. Firstly, consolidating the law relating to
forest; secondly, transit of forest produce and thirdly, the duty to be levied on the
forest produce. These were the three objectives of enunciating such a law by the
Parliament in 1927. When bamboo is taken out of the purview of the definition of
tree, as I pointed out just now, the ramifications of it would be beyond our
imagination.

Sir, for example, [ will cite Section 26 of the Act. Section 26 of the Forest
Act says that any person causing any damage to a tree by felling or by cutting or
by transiting or by any means, he is punishable with a fine and he is also
punishable with imprisonment for six months, or fine or imprisonment both.
Almost all the provisions of the Indian Forest Act deals with forest produce.

HON. CHAIRPERSON : Please conclude now.
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SHRI N.K. PREMACHANDRAN : Sir, this is a Statutory Resolution as well as
the Bill. Two hours have been allotted for this Bill.

HON. CHAIRPERSON: There is also the right to reply.

SHRI N.K. PREMACHANDRAN : I would not make such long reply then. I will
conclude.

Sir, if you examine all the provisions of the Indian Forest Act, then you will
find that there are trees and also forest produce. If you remove bamboo from the
category of 'tree’, then that will be affecting the forest produce. Kindly look at the
contradiction. I think, the hon. Minister has been misled in this regard.

Sir, you may kindly refer to the Statement of Objects and Reasons of this
Bill. T fully agree with the Statement of Objects and reasons of the Bill. Para 2 of
the Statement of Objects and Reasons says that farmers are having hardship in
getting the permits for felling and transit of bamboos within the State and also for
outside the State which has been identified as one of the major impediments for
the cultivation of bamboos by the farmers. This is the ground on which the Bill has
been brought forward. The farmers are finding it very difficult to plant bamboos
and cut and transport the bamboos.

The third para of the Statement of Object and Reasons states that in order to
exempt bamboos grown on non-forest area from the requirement of permit for
felling or transit under the said Act, it would encourage bamboo plantation by
farmers resulting in the enhancement of their incomes from the agricultural fields.
I fully agree with the Statement of Object and Reasons.

The hon. Minister in the Statement of Objects and Reasons have
specifically stated that this is a matter which is affecting bamboos cultivated in
non-forest areas. I fully agree with him. But the provisions of the Bill are confined
to the Indian Forest Act of 1927.

HON. CHAIRPERSON: Please conclude now. There are a number of speakers to

speak on this Bill and you have taken 10 minutes.
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SHRI N.K. PREMACHANDRAN : Moving a Statutory Resolution is a right of a
Member just like the hon. Minister moving the Bill. The Member who is moving
the Statutory Resolution is also having such a privilege.

HON. CHAIRPERSON: The time allotted for this Bill is two hours. Please
conclude now.

SHRI N.K.PREMACHANDRAN : Sir, I will abide by your ruling. I will
conclude.

Sir, I have just come to the crux of the Bill. You are talking about non-
forest areas in the Objects and Reasons but what is the amendment proposed? The
amendment proposed is that the Forest Act is being amended. The ramifications of
it are too high.

There are a lot of bamboo forests in our country and in my State also, there
are a lot of bamboo forests. If this Bill is passed, no permit is required to cut,
remove the bamboos and transit the bamboos which are cultivated in the forests.
You may clarify this point afterwards.

Forest permission is required for it. Restriction of cultivation of bamboo in
non-forest area has to be removed. That is my point and I have moved an
amendment also in this regard. My amendment is that if bamboo is cultivated in
the land other than the forests, it is all right but by this Bill, you are taking away
bamboo from the definition of the tree and the definition of forest produce. In
that case, we are going to convert a forest activity into a non-forest activity. This
is my point and exemption is sought for the bamboo grown in the forest area
because you are amending the definition of tree in the Forest Act. If this
amendment is passed, no permit is required for felling and transiting bamboo as
far as the forest produce is concerned.

Bamboo ceases to be a forest produce and regulations and rules regarding
the conservation of forests in respect of bamboo are lost. That is the point which I

am trying to highlight.
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Coming to the significance of bamboo, you are an environmental expert
and you are a scientist also and you may know that bamboo plays a vital role in
the protection of bio diversity in forests. It is a major component in water
conservation and prevents soil erosion. Bamboo is one of the ingredient plants in
maintaining the forest eco system. The forest eco system is absolutely maintained
by the bamboo structure. Further, it is a major feed for elephants, panda, deer and
other animals. So, in the significant ruling of Goda Varma Raja case, the Supreme
Court has held that once a forest is declared, it is a forest for ever. So, bamboo
forest is there. Suppose bamboo is not a forest and not a tree and does not come
under the Forest Act, definitely, the implication is too much. By this amendment,
you are converting a forest into a non-forest activity. There are a lot of bamboo
forests. As you have rightly said, adivasis or tribal people are not facing
difficulty. The right to Forest Act which was passed by the then Government is
there. They can very well use bamboo for handicrafts. They can very well use the
forest products. It is a fundamental right which is given to the adivasis and the
tribal population in the forests for which the Forest Act is also there.

In the name of protecting the interest of the bamboo farmers, it is being
stated, subject to clarification, that it is brought for the industry. The Statement of
Objects and Reasons and the contents of the Bill are totally contradictory.

Hence, I oppose the Bill and I urge upon the Government to consider my
amendment so that the interests of the farmers can be protected.

With these words, I conclude my speech.
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HON. CHAIRPERSON : Motions moved:

“That this House disapproves of the Indian Forest (Amendment)
Ordinance, 2017 (Ordinance No.6 of 2017) promulgated by the
President on 23 November, 2017.”

“That the Bill further to amend the Indian Forest Act, 1927, be taken
into consideration.”

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Sir, I rise to support the
Bill. In fact, the amendment is highly necessary to throw away the lack luster
haggard and rules and regulations which do not give any benefit to the poor
farmers who grow bamboos.

I want to remind one point to the hon. Member who suggested various
amendments. Is the hon. Member aware of the fact that bamboo is grown by the
poor people and the tribal people and how much they are benefited? The
Government has not permitted to cut forest trees in the forest area. The
Government wants to give permission to cut bamboo and use it for the benefit of
people in the non-forest land.

Another point is, wood products worth nearly Rs. 10,000 crore have to be
imported from foreign countries. If bamboo is grown in such a way that can be
easily done, then we can get it at half of the import price.

One more important point is, bamboo is being smuggled to Myanmar and
Bangladesh. Thousands of crores of rupees worth of bamboos are exported. They
cannot be stopped with all the old laws that continue for the last 70 years since
Independence. So, a new set of rules is necessary and hence, this amendment is
brought forward.

I do not expect that the hon. Member is anti-poor. If he supports the poor
people and poverty stricken people, then he must support the Bill which may bring
wonders to these people. The present amendment will serve as a huge piece of

luck and a sort of bonanza for the farmers. It will not only improve the economy
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but also enhance the ecological benefit. After this amendment, the handicaps faced
by the farmers while planting bamboo in non-forest land will be free of various
shackles to sell different products in different States and different parts of the
country. It promotes exports too which will be highly beneficial for the economy
also.

This move will surely enhance farmers’ income as they are free to grow
more and sell more of these products. Farmers will be highly inspired to grow
more which they are not able to do at present. This will protect the environment
too. As bamboo is economically viable, it serves as a cheap raw material. So,
easily the cottage industries, etc. can be developed in the rural areas profusely.
This mighty source of forest will be a real treasure especially for the poor people
in particular and for the country in general.

Nobody has a vision as to how bamboo can improve ecological balance and
side by side improve the plight of the poor and the needy. The constant thinking
along with apt vision by our Prime Minister, hon. Modi ji, has made it possible.
This neglected resource can be a luck changer to the right kind of people of the
country.

Bamboo belongs to the grass family. It is a fast growing plant. It has more
than 1,400 species. It is highly versatile and quick renewable resource. In the
midst of present change in climate, we feel the urgent need to provide innovative
responses to this far neglected and far resourceful product. We consider it as a
product of rural area and a product of village people. So, nobody cared about it.

Now, the present Government under the leadership of Shri Narendra Modi
ji, and our hon. Minister is thinking very seriously to change the luck of the
people.

Prime Minister Modi’s challenge is uplifting the downtrodden people who
live in far off villages, tribal populated areas and they will be benefited by this
amendment. Even after long years of Independence, no Government has thought

about it positively to do something in this area. Not only this, bamboo has a
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cultural and emotional status in various societies and now it will be a great
treasure too.

We know that bamboo grows in rain-fed areas. It easily grows in North-
Eastern region, Bengal, Odisha, Karnataka, Bihar and in other parts of the country
sporadically. We use it in various ways. The hon. Minister has mentioned it. So, I
do not like to repeat it.

In the western parts of the country, the bamboo is used as Huggies or
nappies for the babies and it is used as napkins by the girls also. It is a highly
useful material and they export to various parts of the world. So, our Ministry can
think of it in that way also.

It must be admitted that by amending the Forest Act, the Government has
almost alleviated the sufferings of the people because farmers are crippled by the
red-tapism and by the middle men too. These are the largest hurdles which come
in the way of the poor people. By this amendment, Prime Minister’s dream project
of skill development will get a great boost. It will serve as a spanner for the
cottage industries in a large way as this raw material is very cheap in comparison
to other ones.

It will help in community development too as huge revenues will be
generated. These funds will be available to be used for various development
projects which are meant for the needy people. By this move of the Government,
farmers will get incentive to grow more bamboo. I must mention one point that the
Government should be cautious that big businessmen and big business houses do
not exploit these poor farmers taking advantage of the free trade. So, proper
market facilities should be made available to the poor people to encourage them to
grow bamboo. Therefore, I would request the hon. Minister that it is very
necessary to give support price initially to farmers who want to grow more
bamboo in non-forest areas.

Then, serious research work on bamboo should be undertaken. In

Meghalaya, some research on bamboo is being done, but it is not done seriously.
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So, efforts should be made to promote research and also export of bamboo should
be promoted with modern technology which can be brought from outside so that
our bamboo products can be exported to different parts of the world.

Finally, I would like to congratulate the hon. Minister for taking steps to
rejuvenate this sector which has long been neglected. With these words, I support

this Bill.



20.12.2017 144

SHRI G. HARI (ARAKKONAM): Mr. Chairman, Sir, the Indian Forest
(Amendment) Bill, 2017 replaces the Indian Forest (Amendment) Ordinance, 2017
and amends the Indian Forest Act, 1927. The Act consolidates laws relating to
forests, transit of forest produce and the Duty to be levied on them. Under the Act,
the definition of tree includes palms, bamboos, stumps, brushwood and canes. The
Bill amends this definition of tree to remove the word ‘bamboos’. Since bamboo is
defined as a tree under the Act, its inter-State movement requires permit when in
transit to other States. Consequent to the amendment, felling or transportation of
bamboos grown in non-forest areas will not require any permits.

Bamboo is the most important non-wood forest product and bamboo, in
India, is known as the poor man’s timber. It is a valuable raw material for the
booming bamboo industry. During the last 15 to 20 years, bamboo has developed
as a substitute for wood. Bamboo may replace wood in many industrial
applications and thereby contribute to the saving and restoration of the world’s
forests.

Bamboo is a major construction material in many countries, particularly in
rural areas. It can be used for almost all parts of houses, including posts, roofs,
walls, floors, beams, trusses and fences. People also use bamboo to produce mats,
baskets, tools, handles, hats, traditional toys, musical instruments and furniture.

Bamboo has great potential for economic and environmental development
and also for international trade. Engineered bamboo may well replace wood, steel
and concrete in many uses. Activated bamboo charcoal can be used for cleaning
the environment, absorbing excess moisture and for producing medicines. Houses
made of engineered bamboo have certain advantages. They can be packed flat and
transported long distances at a reasonable cost. They are better designed and
environment friendly. Bamboo materials are widely available and can be
cultivated at low cost.

The Forest Ministry had, for long, classified bamboo as a tree despite its

scientific description as a grass. The classification ensured that under the Indian
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Forest Act, 1927, bamboo remained under the firm control of forest departments
and the tribals got very little benefit.

Bamboo is an intrinsic part of Northeast culture where they eat, sleep and
use bamboo daily. Northeast has 45 per cent of global bamboo reserves. But
historically, bamboo has never got the recognition it deserves. We are still
following the very old Indian Forest Act, 1927. The Act also places various
transport and permit related restrictions on plantation grown bamboo. Thus, the
trade in bamboo is severely restricted. But the same does not apply to other forest
and plantation products like rubber, coir or tea. Unless bamboo is given the same
status, the bamboo industry cannot grow as we desire.

The Northeast Region can supply 90 per cent of the bamboo needed for
many sectors. Thousands of rural families can be employed if we reform our
policies.

In India, there are five different ministries looking after bamboo. There
should be a single commodity board for bamboo, just as we have a Tea Board and
a Coir Board. Bamboo is a strong and an earthquake-resistant material. A country
like Costa Rica has a national bamboo housing policy. But in our country bamboo
is not considered in housing rules and building codes. Why cannot we use
Government projects like Indira Awaas Yojana to provide bamboo houses to the
rural poor?

Bamboo is a versatile non-wood forest product and also known as poor
man's timber. It is a material which accompanies one from cradle to grave.
Bamboo is the base for a broad range of rural and semi urban cottage industries
that provide livelihood for the rural poor. The Bamboo market across the world is
of USD 10 billion out of which USD 5 billion go to China even though India is the
second largest producer of bamboo in the world after China. It is estimated that the
world market of bamboo will increase to USD 20 billion but India's bamboo

market is limited to Rs. 26,000 crores only.
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Another great importance of Bamboo plant is its nutritional and medicinal
value, especially, in the cases of hypertension, cholesterol and diabetes. In order
to meet the growing requirement of timber, bamboo has become fast growing
resource. Bamboo is an ideal, innovative and environment friendly natural
resource which is also being used for clothing, shelter and for oral consumption.
Bamboo is useful for sustainable development of rural and tribal economy.

Successful marketing of bamboo products is the need of the hour. We have
to explore new markets within and outside the country. People who are living in
villages know the importance of bamboo. If we continue to consider bamboo as
part of forest, then nothing will improve. We have to consider it as part of
agriculture. Bamboo can lead to economic development of our nation. From fuel
to fodder, from meal to medicine, from arrow to airport, bamboo and its products
are used. Bamboo habitat is spread from Kanyakumari to Kashmir and from
Gujarat to Assam.

There is an urgent need for setting up of the National Bamboo Board to
promote it as a brand and market bamboo outside. The cultivation of bamboo on
private land has to be encouraged.

I hope, this Bill will ensure a better scope for bamboo market in the country
and provide the much needed economic growth for the people in the remote
villages and tribal lands.

Thank you.
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SHRIMATI APARUPA PODDAR (ARAMBAG): Thank you, Sir. I rise to speak
on the Indian Forest (Amendment) Bill, 2017. The Bill has replaced the Indian
Forest (Amendment) Ordinance promulgated by the President of India on
November, 23, 2017.

The Indian Forest Act, 1927, which is the parent Act for the above Bill,
seeks to consolidate laws relating to forest and transit of forest produce. As has
been discussed, the present Bill seeks to amend the definition of “Trees” by
omitting the word ‘bamboo” from its definition under Section 2, sub-clause 7.
The persons producing bamboo would no longer need State permits during transit
and selling of bamboo in other States.

Sir, there exist conflicts on the status of bamboo under different laws. Our
colonial era law, the Indian Forest Act, 1927, classified bamboo as tree and fallen
bamboo as timber. This was contrary to the scientific classification of bamboo as
“Grass” which our hon. Minister has already mentioned. Had it been considered
‘grass’, bamboo would be exempted from many restrictions in cutting and
transportation. Although we have a Forest Rights Act, 2006 which classifies
bamboo as non-timber, the States have largely applied restrictions on bamboo
transit in line with the 1927 Act.

This brings me to another issue. Some States in the country have their own
set of laws governing forests. I would like to mention here that this Amendment
does not affect the State laws and rules. Thus, in all practicalities, we may end up
seeing no change on how bamboo is transported and sold. 1 wish to ask the
Government whether the States have been given the freedom to decide whether
permits for bamboo movement are required. Or, are the States expected to follow
the amendment being moved, if passed by the House? There is a need for
simultaneous change in the laws of all the States to avoid any future uncertainties.
This would reduce the burden on farmers for whom the main source of livelihood
is bamboo production. India has the largest area under Bamboo cultivation and it

is the second richest country in terms of bamboo genetic resources after China.
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This Bill will generate demand for raw material leading to plantation of bamboo
tree on non-forest land, providing employment and encouraging growth of small
and medium industry in villages and small towns also.

According to my understanding of the text of the Bill, the amendment
pertains only to the definition of ‘trees’. However, according to the Statement of
Objects and Reasons, the amendment is in order to exempt bamboos grown on
non-forest lands. I would like to ask the Minister as to why the Amendment is not
drafted to that extent to shed light on the aspect of de-regulation of bamboo for
‘non-forest lands’. Is this a patent drafting error from the side of the Government
or an attempt to make unseen changes in law? I would request the Government to
make change to clarify its position. Also, most bamboo production occurs within
forest lands. How are we supporting the cause of helping our farmers if they
would not get the benefit of it? The Government should ponder over a solution of
the same. The solution should be in line with the environmental considerations
and farmers’ welfare.

Bamboo has over 1500 documented uses varying from light bulbs to
aircraft manufacturing. India has about 30 per cent of bamboo resources.
However, our market share in the global market remains roughly about four per
cent. The bamboo sector employs 10 million people, which has the capacity to
employ 50 to 129 million people. The need is to harness the domestic and global
potential of bamboo use to increase income of our farmers.

Lastly, Sir, I would like to reiterate the disapproval of the process of
enacting the Bill. Through you, I urge upon the Government to control its desire
of issuing ordinances time and again. This has the effect of bypassing the
Parliament’s lawmaking powers. The ordinances are becoming an alternate tool of
legislation under the present Government.

With these words, I conclude. Thank you, Sir.
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17.00 hours

SHRI THATHAGATA SATPATHY (DHENKANAL): Sir, I wish to get my
opposition to this Ordinance being turned into a Bill right at the outset. My prime
question as Mr. Premachandran has very eloquently put it is: ‘who actually in this
country has benefited in this period between 23™ November when the Ordinance
was passed by the President and today 20™ December, 20172 In the Ordinance, it
clearly states “whereas Parliament is not in session and the President is satisfied
that circumstances exist which render it necessary for him to take immediate
action”. What are these circumstances? What are the conditions under which the
Government has advised or compelled the hon. President to take such an action
eventually which has been brought into Parliament a month later? Could it not
have waited? My personal feeling is this. Please take no offence hon. Minister Sir.
You have been misguided by your officials or due to some other extraneous
pressures which is not in the interests of, what we are hearing, for the poor and the
needy farmers. It is not in their interests. If you remove bamboo from the Indian
Forest Act, how do you suppose that it will be saved and you will be able to grow
more bamboo? Are you trying to tell us that by creating an atmosphere where
there will be privatisation of bamboo been grown? The country will see a greater
growth in bamboo clumps or bamboo forests? Will there be more economic
activity because privatisation will take place? Is privatisation the only method that
we are being told is the panacea to all the evils which faces the forests and the
jungles of India? The Indian Forest Act, 1927 actually no longer holds a pre-
eminent position in the Indian Forest Law. Most States, including my State of
Odisha, Maharashtra, Karnataka, Madhya Pradesh, all of them, have enacted their
own Forests Acts and rules. I have, of course, not been that fortunate enough to
read the Gujarat Forest Act, but never mind. Gujarat probably is no more your
model State that you would like me to refer to it because the Gujaratis have been
very smart and they have told the whole nation how the country should behave in

the future. Amending the IFA does not really, in my opinion, affect the forest
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laws which the States have enacted and, therefore, this does not change anything
at the ground level. It may be true that the British rulers had included bamboo
which is scientifically or botanically, I am not sure, whatever is the right word, is
of the grass family. There is no doubt about it. There is no second opinion about
it. But why did they do it? It is not that they were eager just to control forest for
their financial benefits. They also probably saw, I have a sneaking suspicion, I
have nothing to prove my statement but I have a sneaking suspicion that they
probably did it because they foresaw how bamboo was relevant for Indians and
especially for the tribals and the marginal farmers and they probably took more
care of our people than we are doing at present.

In this amendment, the Central Government has put in a caveat that this
deregulation does not apply to bamboo grown on forest lands. It is only applying
to bamboo grown on non-forest lands. What troubles me is, suppose a truck loaded
with bamboo crosses a forest check gate, how does the guard come to know that
this bamboo that is being loaded in the truck and is being transported elsewhere,
whether it is to Bangladesh or to other parts of India or to Mizoram or to Nagaland
or to Odisha or from Odisha to Andhra Pradesh or wherever it is, which land this
particular truckload of bamboo comes from? What is your definition? How do you
differentiate it? Or, how do you make that forest check guard differentiate it? It is
because what I find is that the Government does not take a holistic view or does
not take a larger picture/view of the problems facing this country. You are acting
exactly like the bureaucrats do.

I remember when I was an MLA in the early 90s’ when the late Biju
Patnaik Ji was the Chief Minister of Odisha, we had a Million Well Programme. In
the Million Well Programme, they were giving off just doles, giving out Rs.35,000
to small and marginal farmers who had landholdings of maximum one-and-a-half
acres, and the caveat there was, your well should be 35 feet deep. So, when they
started digging wells in Dhenkanal, Angul and in other parts of Odisha, I realised

one thing that it is some babu, not bamboo—do not give bamboo to everybody—
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some babu sitting in the Central Secretariat in Delhi who has decided that this is
the depth where you will strike water, and that water they strike probably, maybe,
in Punjab or maybe, in other Indo-Gangetic plain areas but in places away from
riverbeds, you do not get anything at 35 feet. I am sure even here in Delhi also—
you are a Delhi resident; you are a leader of Delhi and you would know better
Sir—if you dig 35 feet, you would not get water. You will only get the drain water
and nothing else beyond that.

So, this also is indicative that you probably have been misguided or
extraneous elements have come into play by which this Ordinance has been
promulgated in such a manner, and now we are being forced to pass it as an Act.
As you might know, Sir, in regard to bamboo and products coming from bamboo,
like bamboo shoots, you have two ways. You have the expensive Chinese
restaurants. You can go there and eat Chinese bamboos or bamboo shoots cooked
in a Chinese manner. But in my State, there are Adivasis who eat bamboo shoots
as a regular dietary supplement. There are also indications which a bamboo clump
gives. I am not aware how many people are aware of this. There is a very long dry
spell when rains will be disturbed and crops might be affected. You will find
bamboo gives out a kind of paddy, chawal. The bamboo flower gives off the
greens. I know it because I have eaten it myself and it is really tasty. The people
eat it and it is very nutritious.

17.08 hours (Hon. Deputy Speaker in the Chair)

So, when you are allowing this differentiation, what you are doing is, you
are actually striking at the stomach of the poor and the smallest of the farmers. It is
wrong to say or you cannot say like you cannot take the name of Jesus, Holy
Christ and get away with anything. Similarly, you cannot always say that it is for
the poor and for the needy farmer. The farmer does not really require our
compassion. They do not require our daya. They want us to keep away and leave
them alone. They know how to fend for themselves. The farmer was here long

before we, the so-called elite, came up on this land, pillaged and damaged it. So,
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let us respect the farmers; let us respect the poor; let us not talk to them like they
are below us; and let us take care of them. Sir, I think it would be in the right spirit
of things if you will take back this Bill, get into the details, work out the details as
to how it can be implemented properly and then re-introduce it again. Do not make
this Ordinance be forced to the gullets of Parliament.

Also, please let us know what are the Acts or who are the beneficiaries
between 23™ November and 20™ December, 2017. Why was this done in such a

hurried manner? Thank you, Sir.
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SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Mr.
Deputy-Speaker, Sir, I rise to support the Indian Forest (Amendment) Bill, 2017. It
is a simple Bill. It would put an end to the need for getting permission to transport
bamboo.

Under the Act, the definition of ‘tree’ includes palms, bamboos, stumps,
brush-wood and canes. The Government has brought this Bill to amend this
definition to remove the word ‘bamboos’. It is proposed to waive off the
requirement of permission for felling or transportation of bamboo grown in non-
forest areas for economic use. I am sure this amendment will encourage farmers
and other individuals to take up bamboo cultivation under agro-forestry mission.
This step will go a long way in enhancing the agricultural income of farmers and
tribals, especially in Northeast and Central India and, to some extent, in the tribal
areas of Andhra Pradesh.

India has the largest area under bamboo cultivation and is the second
richest in terms of bamboo genetic resources after China. This amendment to the
Bill is actually in line with the objective of doubling the income of farmers,
besides conservation and sustainable development.

Before this amendment, the felling and transit of bamboo grown on forest
as well as non-forest land attracted provisions of the Indian Forest Act, 1927. At
that time, the Government convinced that the amendment and the resultant change
in classification of bamboo grown in non-forest areas will usher in much needed
and far-reaching reforms in the bamboo sector.

Sir, some of the other benefits of amendment include enhanced supply of
raw material to the traditional craftsmen of rural India, bamboo based paper and
pulp industries, cottage industries, furniture making units, fabric making units and
incense stick making units.

Apart from promoting major bamboo applications such as wood substitutes

and composites like panels, flooring, furniture and bamboo blind, it will also help
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industries dealing with food products like bamboo shoots, construction and
housing, etc.

Sir, the amendment Bill will also greatly help in the success of recently
constituted National Bamboo Mission. We are currently importing timber and
allied products such as pulp, paper and furniture, etc. So, this will save valuable
foreign exchange.

Before I conclude my speech, I want to give a small piece of advice to the
hon. Minister. All of us also have to think about the pollution. Everyday we read
about it in the newspapers, especially in Delhi and other metros. It is the
responsibility of all of us, the representatives and the Government. We have to
make the tree plantation activity mandatory in urban areas.

In Andhra Pradesh, under the guidance of our hon. Chief Minister we spend
every second Saturday in tree plantation activities. So, it is very much necessary
for all of us to control pollution and help in maintaining the ecological balance
throughout the country. That is why, I request the hon. Minister to focus on tree
plantation as well. Though it is not related to this Bill, I wanted to give this piece
of advice to the hon. Minister.

With these words, I reiterate my support to the Bill. I thank the hon.
Deputy-Speaker, Sir, for giving me this opportunity.
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SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Hon. Deputy Speaker, Sir,
the Bill brought by the Government for amending the Indian Forest Act in order to
treat bamboo as grass instead of tree, as is mentioned in the original Act, is a
welcome one. Of course, this is a right step being taken by the Government and 1
do appreciate that.

Sir, simply changing the treatment of bamboo as grass instead of tree, |
think, will not suffice. There are so many things which are being manufactured
with bamboo in our country. Hon. Minister also in his preliminary speech made
the statement that India is the second richest in bamboo resources in the world,
next only to China. In India, there are 125 indigenous and 11 exotic species
belonging to 23 genera. Out of the huge resources we have in India, about 60 per
cent grow naturally in the North-Eastern region.

When some of my learned colleagues participated in the debate, they talked
about the legality or illegality of bringing this legislation here. I am not going into
that; I am going into the other aspect of bamboo. In the eastern part of our
neighbouring country, China, bamboo has become the main source of their
economy. Bamboo is the source for industry as a raw material and an economy
worth billions of dollars is being generated there out of bamboo. Also, billions of
people, right from bamboo growing stage to its industrial use stage, are being
engaged. In India, why is bamboo not treated with that objective to see how it can
be economically utilized for the benefit of our people? I would like to cite an
example from my State of Tripura.

Sir, as you know, in the early eighties, the entire hill areas, where the tribals
were inhabiting, got infected with insurgency. Then, the Government introduced
rubber plantation in the hill areas because rubber is an exotic plant in our part of
the country. In Tripura, rubber is a major source of economy in the hill areas, and
mostly the tribals and very small and marginalized farmers are growing it. In
combating insurgency, this economic activity through rubber has helped a lot. It

has become a game changer. On similar lines, I would like to emphasise today that
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in the North-Eastern region and rest of the country where bamboo is being grown,
like Andhra Pradesh and other States, bamboo should be taken up for uplifting the
economies of those regions by setting up industries based on bamboo. There
should be done an R&D exercise in this regard. A separate wing can be
established in the Ministry of Commerce and Industry. In India also, we can have
a huge industry and consequently employment generation out of that.

In addition, since bamboo grows naturally — it is another debate whether it
is tree or grass — it does not require much of expenditure on fertilizers,
insecticides, pesticides etc. The only thing is that it has to be processed in a time
bound manner and you have to put in place the technology so that it can be used. It
is very unfortunate that the subject of bamboo in our country is dealt with by
several Departments and several Ministries. Of course, it comes under the Forest
Ministry to see to it whether it is tree, grass or species. The Forest Department
takes care of its production only and no other thing, like how economic activities
and employment generation could happen with the help of bamboo. The Forest
Department does not have any thinking on that.

During the UPA’s time, the NMB has been created under the Science and
Technology Department, and sometimes this subject has also been dealt by the
Agriculture Department. Here, what we have seen is that crores of money has been
spent. Some of our experts, scientists and even some bureaucrats have travelled
across the globe and delivered lectures, but nothing has happened on the ground as
to how best these resources could be utilised for the economy and for employment
generation. This was not done.

Secondly, I would like to request that since bamboo is growing in the hilly
areas and almost 60 per cent of the bamboo resource is in the North-Eastern
Region, now after the enactment of the Forest Right Act for the right of the tribals
and traditional forest dwellers, automatically bamboo has been treated as a minor
forest produce in the Forest Right Act. While it is declared as a minor forest

produce, the tribal communities that live in the hilly / forest areas where the
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bamboo grows naturally are exempted from some taxes, etc. that are imposed. I
think that it should be maintained, namely, in the hilly / tribal areas where the
adivasi people are living and where the bamboo is growing, and they can have
their income generated out of it.

In this Parliament itself the CAMPA Bill has been amended. Earlier, huge
amount was stuck up and it was thought as to how to release the fund, and there
the amendment has been made and main role has been framed, etc. But what do
we find here? It is seen that the money that is made available under CAMPA
should be spent for re-plantation and also for these forest areas where the
indigenous people and the adivasi people live.

What are we witnessing today? We are witnessing that the CAMPA money
instead of being used for aforestation activity is being used for other activities in
the Forest Department, which is not benefiting the forest dwelling people / the
adivasi people and other people.

I can cite another example. Of course, this amendment is aimed for the
benefit of the people and also to see how the bamboo resources can be further
expanded and production further increased. In our country, the most important
ingredient of the incessant stick comes from the North East and mostly from my
State Tripura. Some 6-7 years ago, more than 60 per cent of the incessant sticks
used to go from Tripura and Assam to the mainland of Karnataka, Andhra Pradesh
and Sivakasi where the incessant sticks / agarbatti, etc. were produced, but now
day by day the supply of incessant sticks from the North East is getting reduced.
We have examined as to why it is happening and what is the reason behind it. Are
Andhra Pradesh, Karnataka or Odisha and other bamboo growing States supplying
the incessant sticks? Of course, bamboo is there, but in Andhra Pradesh and
Odisha incessant stick making has not started in that way and still its source is the
North-Eastern Region.

What are the other sources that reduced supply from the North Eastern

Region? Now, it is coming from Vietnam and some other Asian countries. Why
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is the industry importing incense sticks from Asian countries, from Vietnam in
particular? That is because the import duty on incense sticks was, like on many
other ingredients, 30 per cent earlier and it has been reduced to almost zero. While
the incense sticks from Vietnam come to Indian on ships, incense sticks from the
North-East travel to the mainland by road in trucks. As a result, their transport cost
is higher. As a consequence, the very poor people in the North-Eastern region are
losing their jobs. I would like to say to the hon. Minister that while it is very
positive that the amendment has been brought, mere bringing it will not suffice.
Bamboo has to be optimally utilised in our country. We are the second richest in
the world as far as bamboo is concerned. The application of bamboo should be
scientifically, commercially thought out with a long-term plan so that the forest
dwelling people, the tribals are benefited. If that is done, it will be a game changer
for the most backward regions of the North-East. I think the Government of India
will support us on that and in the future in collaboration with Commerce and other
Departments, not only the Environment Department but in totality, bamboo should
be thought of. That way we can really do justice to the resources and we can really
do justice to our economy and also generate employment.

Thank you.
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SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Thank you, Sir, for
the opportunity.

When you take a piece of wire and pass electricity through it, it becomes
hot and sometimes it glows. Thomas Edison actually saw this and he realised that
he could actually create light out of electricity. Then he tried everything on earth,
he tried copper, he tried aluminium, he tried iron, he put them in a glass bulb, and
it was glowing but not giving out enough light. Then he burnt a piece of bamboo
strand, it became carbon and he put it in a glass bulb, and when it glowed, it gave
out light. Let that same light shine upon us and decide what is in the best interest
of the country, best interest of the poor tribals and best interest of our economy.

Actually, Sir, to be very frank, we came here trying to support the Bill. That
light has really shone, Sir, when two people have enlightened us. Premachandran-
ji has enlightened us and Satpathy-ji and a few others have enlightened us. Today,
after being a little more enlightened, we decided that this Bill needs a review. This
definitely needs a review because it is also suspect. What is the reason, it has now
become a habit, for taking this route of Ordinance and pushing a Bill in the
Parliament with such urgency? That itself raises suspicions. After having heard
luminaries in the Parliament here, I would say that while the objects and reasons
for bringing this Bill are very valid, the Bill itself conflicts with its own objects
and reasons. So, I think we probably have to review it, probably send it to a
Committee, and we need to have another opportunity to have a better Bill
presented in the Parliament.

While Thomas Edison created light out of a bamboo strand - we have been
to the North-East in the Industry Committee earlier this year — thousands of tonnes
of bamboo is being burnt in NTPC power plant as a substitute for coal. The
farmers there get Rs.1000 a tonne. The same tonne of bamboo which I wanted to
import to Telangana, for a reason I will explain later, costs about Rs.10,000 to
Rs.15,000 a tonne. The value which is Rs. 1,000 in one part of India is Rs.
12,000 in another part of India. We wanted to get a few truckloads of bamboo
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costing only about Rs. 20,000 but the transportation cost was Rs. 2 lakh, which is
about ten times more.

We need to focus on other areas. If you really want to develop bamboo, let
us focus on those areas of improving transportation, reducing exports, and
improving the khadi and village industries. Every time we go to the North-East to
buy bamboo when Karnataka, Tamil Nadu and Telangana are also growing
bamboo. This is because the bamboo industry promoted by the KVIC is in a
dismal state. So, if our interest is to promote bamboo and bamboo industries, let us
look at these aspects.

An hon. MP was speaking about the agarbatti or incense sticks. It is not
only about incense sticks but Hyderabad is famous for kite flying. Next month, we
are all going to fly kites. The spines of the kites are also imported. The shipments
of bamboo for incense sticks have reduced from the North-East but increased from
Thailand and Vietnam. So, let us focus on these areas.

We can focus on the River Brahmaputra as the means of transportation. If
the River Brahmaputra were to be used as the means of transportation, we can
make it legal by making an amendment to the Act without changing the definition
because it has a much larger impact as Shri Premachandran and Shri Satpathy had
mentioned. Let us focus only on that area. You are concerned only about the non-
forest bamboo. Let us focus on discussions with Bangladesh for getting the
bamboo transported down to the ports and supply to the whole of India at lower
costs. That will have a huge impact on the bamboo industry.

Shri Tathagat Satpathy spoke about the bamboo shoots as a food source. It
is a Chinese delicacy. It is available in the Chinese restaurants but in the tribal
areas also they eat it. I also remember a Chinese torture. They make you eat

bamboo shoot curry. When you eat that curry, the bamboo goes into your stomach.
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It expands the pain causing severe pain; ultimately, it will burst open the stomach
and kill the prisoner. So, let this Bill be not one of those Chinese tortures where
we pass this Bill today and tomorrow it kills the bamboo industry.

Thank you very much, Sir.
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“Bamboo provides cradle to coffin by utilization in every possible
way. Many cultural traditions and customs in North Chota Nagpur
are ultimately connected with bamboo. Even today, bamboo
continues to find new uses. It is a major source of income and
encouragement of bamboo cottage industries in the North Chota
Nagpur may increase the economic level of the poor people.
Bamboo is one of the most important and precious plant resources
for the people of North Chota Nagpur division of Jharkhand. It
provides food, fodder, fuel, housing and shelter for indigenous
community of tribal people. It is the part of life for poor people.”



20.12.2017 165

# 3T H U & I1d HBBR MU I FHIG B B AT AR YA A & forg
SIS 3MIE A1RY MR $Hd ATIH A S FChICS U H 89 SHATarel Pl AR oddy
g9 @ ARl Bl dfegd WR BT 991 Gobhd © IR 9 D AGH F TR, deR, RIS,

ST ¢ b ©| SHB! AT DI 931 Ihd 8, g=Idg|




20.12.2017 166

SHRI PREM DAS RAI (SIKKIM): Mr. Deputy-Speaker, Sir, thank you for giving
me this opportunity to participate in, what I call, a very important amendment Bill,
the Indian Forest (Amendment) Bill, 2017. It is basically a very simple
amendment which seeks to remove the definition of ‘bamboo’ away from the
definition of a “tree’. This has been done by just removing it from Section 2 (vii)
of the Indian Forest Act of 1927.

Sir, much has been said about bamboo. But let me just give you one
example. On 18" of September, 2011, the State of Sikkim witnessed the biggest
earthquake which measured almost 6.8 on the Richter scale and caused a lot of
havoc throughout the State. There was not only loss of life and property but the
entire communication system, telephone communication, mobile telephony was
disrupted as well as disruptions on land. What happened then was the resilience of
the Panchayats were brought to bear and the single grass that significantly helped
everybody during that particular period was bamboo. Bamboo, therefore, is such a
resilient species of grass that it could be used as disaster risk reduction resource. |
must say that even today we have the Mantham lake which was created out of a
landslide and people from one part of North Sikkim were completely cut off, even
though there are roads on the other side because of the formation of this particular
lake. What did the people of that area do? They made a bamboo bridge over that
particular lake and are able to now cross on foot. This is the quality of this
particular species and to unleash it from all kinds of regulation is, I think, the most
important piece of legislation that I have witnessed for a very long time.

Sir, it also validates the point that in the year 2014, I had brought an exact
Private Member’s Bill. Therefore, it is one of the most significant things that, I
think, has happened in Parliament that a Bill which was brought as a Private
Member’s Bill, exactly the same has now been brought forward by the
Government for passing. I am not sure whether this has anything to do with what
the hon. Minister quoted that the inspiration came from somewhere else, but

hopefully something also came from this. But the background to this and my own
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participation in this discussion is that [ have done enough research on the subject.
I have done research; we had sent out people, researchers into the whole of the
North-East. They had visited several States including Tripura, Nagaland,
Arunachal Pradesh and Sikkim and found that the problems that were related were
mainly regulatory.

Let me also inform the hon. Member from Tripura that there are reasons for
the high cost and the low demand of transportation of incense sticks. When
bamboo has to cross borders, even streams and other places, the amount of rent-
seeking behaviour that is seen along the transportation chain is just too much.
Therefore, the cost of transportation actually goes up.

Hence, I agree completely with some of the Members here that we need to
take a very holistic approach and that approach is definitely required but the first
and most significant step is to actually redefine bamboo or take it away from the
definition of tree which the colonial powers had wanted us to do in their own
way.

I have a lot to say but I can see you shaking your head which means that I
have to conclude shortly.

The Indian Forest Act, 1927 wrongly classified this as already stated. But
there are subsequent Supreme Court orders which stand contrary to the
classification and it is important for us to look at them.

Firstly, the Panchayats (Extension to the Scheduled Areas) Act, 1996 (40 of
1996) directs the State Governments vide section 4 (m) (ii), to ensure that the
panchayats at the appropriate level and the Gram Sabhas are endowed specifically
with the ownership of minor forest produce. However, ‘minor forest produce’ is
not defined in the Act.

In a clarification by the Supreme Court vide its orders dated 12.12.1996 in
T.N. Godavarman Thirumulkpad versus Union of India, it said the orders “does

2

not cover minor forest produce, including bamboo, etc.” Here, bamboo is

considered a minor forest produce.
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While realising that this order may have serious implications in National
Parks and sanctuaries, the Court revised its stand and in I.A. No. 707, order dated
18.02.2002, it ruled that “cutting of trees does not include bamboo and cane,
which really belongs to the grass family, other than those in the national parks and
sanctuaries. In other words, no bamboo including cane in national parks and
sanctuaries can be cut but the same may be cut elsewhere”. Here, bamboo was
correctly classified as a grass.

The Scheduled Tribes and Other Traditional Forest Dwellers (Recognition
of Forest Rights) Act, 2006 (2 of 2007) vide section 2 (i) defines minor forest
produce to include “all non-timber forest produce of plant origin including
bamboo”. Further, it also gave forest dwelling scheduled tribes and other
traditional forest dwellers vide section 3 (1) (c) the right of “ownership, access to
collect, use and dispose of minor forest produce which have been traditionally
collected within or outside village boundaries™.

Such is the complication of this particular species that today it has been
removed and the simplification process has started. Indeed this will see the
flourishing of industry and value addition to this great produce of ours. One has to
just look at China and see the billions of dollars worth of varieties of produce
which the hon. Minister had also alluded to.

I would like to make a final submission. From the scientific part, the hon.
Minister has actually seen the opportunities. But what is the opportunity here?
The opportunity is Make in India and Start-up India. There are opportunities for
the people in the North-East and other bamboo growing areas. If you want to do
any value addition, then there will be a spawning of processing industries. Those
products are of mechanical nature and some of these processing equipment need to
be made. Jalandhar and Ludhiana are the best places where they would flourish so
that we can make the machinery that is required within India.

Thank you, Sir.
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HON. DEPUTY SPEAKER: Only four Members are yet to speak on this Bill and
then after the Minister’s reply, this Bill can be passed. So, if the House agrees, the
sitting of the House can be extended till the Bill is passed.

SEVERAL HON. MEMBERS: Yes.

HON. DEPUTY SPEAKER: Okay. So, the sitting of the House is extended till the
Bill is passed.
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SHRI SIRAJUDDIN AJMAL (BARPETA): Mr. Deputy Speaker, Sir, I thank you
very much for giving me this opportunity to speak on the Indian Forest
(Amendment) Bill, 2017. I appreciate the Government for introducing this Bill in
which Section 2 of the Indian Forest Act, 1927 would be amended so as to omit
bamboo from the definition of tree.

Sir, many Members have said a lot of things about bamboo. I would like to
say something different. I would like to draw the attention of the hon. Minister and
the Government of India to another very important resource that is being profusely
grown by the people of Assam and the entire Northeast. It is grown in home streets
there. It is called Aquilaria Agallocha or Aquilaria malaccensis. This is one of the
most remunerative plantation and the people of Gulf, Japan and China value it
very highly. It grows like mushroom in the entire Northeast. So it does not need
any extra effort to grow this agarwood. Just like bamboo, the people of Assam and
the entire Northeast grow agarwood as cash crop. In a survey conducted by the
Assam Forest Department in 2004, 10 million trees are available in home streets
and there are no agarwood in forests.

Sir, people plan their children’s education and marriage on agarwood. It is
their belief. The Assam Forest Department has stated in its various reports that
agarwood is not found in the reserve forests of Assam. So, it will not be, in any
way, detrimental to environment. People are growing agarwood in their own land.
Agarwood can be put under plantation and agricultural products. The rules
pertaining to agarwood presently in Assam, Northeast and everywhere is very
harsh. The process itself is a punishment. So, if these rules are made simpler and
this industry is opened up, it will not only create jobs for millions but also it will
earn millions in foreign exchange and also millions for the State of Assam and the
entire Northeast.

The Union Government and the respective State Governments of the North
Eastern States must ensure incentives to the growers of agarwood because it is

grown on private lands. If the Government gives support to the growers, its trade



20.12.2017 172

can flourish manifold. I would like to make some humble suggestions. The Central
Government should bring about necessary amendments in the Schedule of the
Wildlife Protection Act, 1972 or the Appendix-I of the same. The Government
should also relax rules for export licensing so that people cultivating agarwood
would get the benefit, the State Government would also benefit by collecting
revenues and the country will get much needed foreign exchange. If this is done,
the people of Assam and the entire Northeast would be very grateful to the hon.

Minister. So, I request the Minister to kindly look into this matter.
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HON. DEPUTY SPEAKER: Hon. Member, please conclude.

... (Interruptions)
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HON. DEPUTY SPEAKER: Please mention the relevant points.

... (Interruptions)
£ IO I ¢ TS WRled, § S & fAvy W % @ g
STel # SOl Wil & NI el Bl <M Qe 8 o Ul § SR 99 BIs goiafd Al
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HON. DEPUTY SPEAKER: Hon. Member, you are not speaking on the Bill.

Please conclude.

... (Interruptions)
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ADV. JOICE GEORGE (IDUKKI): Thank you, Deputy Speaker, Sir, for giving
me an opportunity to participate in the discussion on the Indian Forest
(Amendment) Bill, 2017. While reading the Statement of Objects and Reasons of
the Act, the objective is very laudable, rather. But, due to paucity of time, I
subscribe to the views expressed by my learned friend Mr. Premachandran as
regards the ordinance, the way in which the Bill has been brought in as an
ordinance.

Coming to the Bill, as rightly pointed out by the Minister during his
introductory speech, as per the forest policy, our forest cover has to be increased
from 24 per cent now in existence to 33 per cent. For that, we will have to expand
our green coverer in the non-forest areas, in the agrarian farmlands etc. But, the
purpose of this amendment is to exclude or, rather omit, the word ‘bamboo’ from
the definition of trees as per clause (7) of Section 2 of the Indian Forest Act.
When we read Section 2, sub-clause (4), ‘tree’ includes all the plants. But, I think,
sub-clause (ii) is very important. Plants not being trees (including grass, creepers,
reeds and moss), and all parts or produce of such plants are being treated as forest
produces under Section 2, sub-clause (4) (ii) of the Indian Forest Act. By this
enactment, the Government intends to take out ‘bamboo’ from the definition of
trees. But, the amendment will not serve the purpose because, as we know, each
and every State Government has got their own Forest Act. This matter is included
in the Concurrent List and every State is having their own transit rules for forest
produces also. It is because, grass is also included as a forest produce as per
Section 2, sub-clause 4 of the Indian Forest Act. Still this being a grass, as rightly
pointed out by the Minister in his introductory speech, what purpose is going to be
served by this enactment by only, simply bringing out the word ‘bamboo’ from the
definition of tree? This is one point.

Another point as regards this Act is this. We have the Indian Forest Act,
1927. Of course, we have the Indian Forest Policy Rules, 1952. In that Forest

Policy Rules, unfortunately we have subscribed to the entire views of the British
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era and we are continuing with it. We have the Forest Conservation Act, 1980 too.
On the basis of the Forest Conservation Act, 1980, many of the learned Members
have pointed out the Supreme Court judgement in Godavarman Thirumulpad case.
In Godavarman Thirumulpad case, the Supreme Court is issuing directions after
directions for implementation of the Forest Conservation Act. Many of those
directions are not served considering the ground reality and ground rules. So, it is
for the Parliament to enact rules. In this regard, if we want to expand the forest
cover in India, we will have to simplify certain rules as regards transit and cutting
of trees which are being grown by farmers in their land. Now the unfortunate
thing is that nobody is permitted to cut and remove the trees which they have
planted in their property. Thereby, people are not cultivating trees in their land. If
we want to increase the green cover, we will have to promote tree growth in the
non-forest areas, in farmlands. For that, we will have to incentivise the farmers to
grow trees in their land. For that, we will have to permit them to cut and remove
the trees planted in their land. Only then, can we improve the forest growth in
land. T urge upon the Government to have some policy on that issue for the
purpose of promoting tree growth in non-forest areas, not only bamboo, but also
all other tree growth. There should be some regulations, restrictions incentivising
the persons who are cultivating them.

With these words, I conclude. Thank you, Sir.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Deputy Speaker, Sir, at the
time of introduction of the Bill, I had raised certain objections and the Minister
said that I should understand the spirit of the Bill. I have two specific questions to
ask. When he will be replying to the debate today, I would request him to answer
these two questions. There are a number of questions that have been posed. I am
not repeating those questions. There is a variety of bamboos.

On 25" July, 2017, a letter was sent by the Inspector General of Forest
(Forest Policy) from the Ministry of Environment, Forest and Climate Change to
two respective State Governments asking their opinion because the proposal to
amend sub-section 7 of Section 2 under Chapter-I of the Indian Forest Act,1927 is
under consideration of the Ministry. The question was this. What would you say
to these proposed amendments? I would like to understand from the Minister as to
how many State Governments have responded to this proposal and how many
State Governments have supported your proposal. Who are those State
Governments who have said that we are not in favour of this amendment? This
needs to be told. As far as I could understand, this is in the Concurrent List. In
that respect, you sought the opinion of the respective State Governments and also
as very rightly you have asked in last July and letters had been sent from the
Ministry to understand the view of the respective State Governments. So, I would
like to understand whether the State Governments were taken into confidence
while promulgating an Ordinance, what was the urgency or whatever was behind
it and whether the State Governments were in support of this so that the matter
would be more clear.

My second question is this. There are two specific categories which are
being defined in your Bill that to encourage private cultivators or farmers to go in
for large scale plantation of bamboo which can be used for commercial use or sale
which can be transported from one State to another. It is a different matter. Of
course, that question has already been posed that why you are withdrawing the

power of the respective States and the permission that was supposed to be given
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by the respective States. The Government feels that it restricts the commercial
nature of bamboo because of its transport. Some Members also mentioned that
rent-seeking people also try to impose a different type of tax. That is why, the rate
of the bamboo also goes up. But my specific question is this. There are two stages
in which bamboo is being cultivated. The predominant species in the forest,
especially in Odisha is Salia. I studied botany in my eighth class. After that, of
course, Doctor saab might have studied it up to plus two and after that, he went
into medical profession. I think Dendrocalamus strictus, is the botanical name of
bamboos which are largely available throughout our State. In Odisha, we have
bamboo cultivation, that is Salia, in Odisha itself in more than 14000 square
kilometres. The species of bamboo preferred by private growers are generally
restricted to Sunari but Sundarkani (Bambusa nutans), Badi baunsa (Bambusa
vulgaris) and Bolangi bounsa (Bambusa tulda) are preferred in private land. We
need it to thatch our houses. We need it to have enclosures and we also need it to
have walls in our mud houses. We also need as it was being told by Mr. P.D. Rai
to build bridges across the streams, if not across the canals.

Why did you not distinguish what type of bamboo will be covered in this?
By having a blanket freedom of transport of bamboo, there is an apprehension. My
question would be this. Do you not see that in large quantity, the whole forests
also will get depleted? We face in Odisha, even in Jharkhand and even in certain
parts of North-East, there is a man - animal conflict.

Within five years, if all the bamboos will be depleted in forests, again,
perhaps, if your Government still continues, it will come back to this House as to
how to protect the bamboos in the forests. That is the basic question. Therefore,
my question is: how are you going to avoid this man-animal conflict?

There is another thing because of the laws. You are heading the Ministry of
Environment, Forest and Climate Change. Respective States have different laws.
We also have our own law. It is the Vana Suraksha Samiti which protects this

asset. The permission is given by the Grama Sabha to transport the forest produce
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from one place to another. It is not only the State Government. But by having this
blanket provision that yes, it can be transported just to favour the traders, are you
not trampling into the power of the Vana Suraksha Samiti? Leave aside the States.
The Vana Suraksha Samiti has been empowered to protect the forests. The Grama
Sabhas or the Gram Panchayats are being empowered to protect the forests. This

needs to be considered. Is the Government going to consider this demand or not?

HON. DEPUTY SPEAKER: Now, the hon. Minister.

...(Interruptions)
HON. DEPUTY SPEAKER: I will call you afterwards, please. I will call you at
the third reading stage. Please sit down. Please go to your seat. First, you go to
your seat.

...(Interruptions)
HON. DEPUTY SPEAKER: No, I will call you. Nothing will go on record.

...(Interruptions)...”

HON. DEPUTY SPEAKER: I will allow you to speak.

Shri Ramesh Bidhuri, you have to understand it. I will be allowing you to
raise your question at the third reading stage. Why are you taking this time?
Nothing of what you said will go on record.

..(Interruptions)...”
HON. DEPUTY SPEAKER: I will call you at the third reading stage. At that time,

whatever question you want to ask, you raise it.

* Not recorded
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THE MINISTER OF SCIENCE AND TECHNOLOGY, MINISTER OF EARTH
SCIENCES AND MINISTER OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (DR. HARSH VARDHAN) : Thanks to all of you, and more
particularly, more than a dozen of my friends from all corners of this august House
have contributed with significant suggestions. Some have supported it. Some have
supported this Bill blindly. Some have opposed it blindly. Some have expressed
apprehensions. Some have raised doubts about the sincerity and the honesty and
the truthfulness of the Government, etc.

Sir, before I answer all those apprehensions that have been expressed, I will
continue from where I left because, first, all of us have to appreciate and
understand--and even at the cost of repetition I will say-- that why we have
brought this amendment. I spoke about the various uses of bamboo. I mentioned a
couple of things. But I think many of our friends added a lot more to that huge list.
I spoke about the economic impact which we have been deprived of. I spoke about
the problems that the poor farmers and the tribal people, etc., are facing. I spoke
about the fact that in spite of having the largest area where we cultivate bamboo in
the whole world and being the second richest after China in terms of our genetic
strength in bamboo, we are still not able to live up to the expectations and our
people are still suffering a lot.

Though I have already said it, I, even at the cost of repeatition, would like
to repeat it once again that it was the difficulties which the people were facing that
ultimately forced this Government to come up with this amendment Bill.

I would also like to tell you that this is not a one-day exercise. It is not that
on a particular day the Government decided and thought to take it to the Cabinet
and converted it into an Ordinance. I will tell you in the chronological order as to
how the things started. It started when the party of the hon. Member was in power,
though today it is on the other side of the House.

There were problems which all of us were facing. Everybody was supposed

to take permission for felling and transit of bamboo trees. There is a bureaucracy
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and everybody knows as to what the role of bureaucracy is. There has been an
inspector raj. We also know that forestry is in the Concurrent List. There is no
doubt about it. We also know that since the time of the Britishers we are having
the command and control mindset, which, in fact, is there even after 70 years of
our Independence and people continue to suffer from it.

Then, different States in our country have different rules in this regard. It
does not seem that they do not have the freedom to frame their rules. It is often
found that neighbouring States have different sets of rules, which make the
problem of transit of bamboo much more complex. First, you take permission
from one place. You enter into another State where you have another activity to
perform and for it you take different permission. Then, you enter into another
State where you have another sets of rules and you are again asked to take
permission under those rules. So, the basic issue, which has been, in fact,
disturbing everyone for quite sometime is that there is a need for some sort of
harmony in the transit and harvesting mechanism. There were some rules, which
were needed. Therefore, we had to bring this felling and transport mechanism out
of Government’s control and make things easier for the people of our country.

As 1 said earlier, bamboo is the poor man’s timber. I have already
mentioned about its multiple usages. As far as its consumption is concerned, you
can see its widespread usage — 35 per cent of bamboo is used in pulp, 20 per cent
in housing, 20 per cent bamboo is used in rural areas, 5 per cent for non-residential
purposes, 8.5 per cent for fuel, 5 per cent for packing, 2.5 per cent for wood based
activities, one per cent for furniture and 3 per cent for other activities.

Keeping its need in view, we have to import a major share of bamboo from
outside. Then, we also noticed that income of the farmers is not growing at all. We
also need to remind ourselves that our hon. Prime Minister has a very, very
ambitious target of doubling the income of the farmers by 2022. Then, there was
no incentive for growing bamboo in non-forest areas and they also have to face all

these troubles. So, these are the issues which we all have been facing for long.
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Again, I wish to repeat that the current demand of bamboo in India is 20
million tons. Out of it, only half of it is available in India. Though we share 19 per
cent of the total bamboo cultivating area in the world, in contrast to that our
market share is only 6 per cent.

Then, if we look at the import and export situation, we find that the export
is just about Rs.32 lakh whereas the import is Rs.213.65 crore. This is the
difference between what we import on this front and what we export. So, there
was a dire need to do something concrete in this regard. It is not about only talking
but about doing something concrete, which can actually bring a change. It does not
mean that if people have been suffering for 70 years, they have to continue
suffering even under Narendra Modiji’s regime.

In last three years, we have tried to diagnose the smallest of issues in this
country with meticulous precision, we have tried to evolve solutions to them, we
have converted those solutions into programmes and we have then started
implementing those programmes. Then, there is a Prime Minister who monitors
the implementation of the programmes every month in a Cabinet meeting which
lasts for not less than five to six hours. This country has never seen a Prime
Minister like Narendra Modi. So, nobody should have the wisdom to doubt the
intention of this Government.

Then, I will give you the statistics about the Chief Ministers and all. It is
not only our officers who have written to the Chief Ministers, even I have also
personally written to all the Chief Ministers to request them to remove all hurdles
for the people of India in the State laws. We have started meeting even the State
people individually now. We have requested them that they should stop taking the
royalties so that we can improve the overall ground situation. Then, I will tell you
that of these 26 States, how many are supporting and how many are opposing.

Later on, I will give you all the names.
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I want to tell you once again about the socio-economic and the cultural
benefits in the rural areas. The promotion of cultivation of bamboo trees on forest
land is increasing the income of farmers. Legal and regulatory hardships are going
to be removed and crores of farmers are going to be benefited. Small and large
scale industries dependent on bamboo are going to be strengthened. It means 20
million people are going to be benefited further. There will be creation of new
jobs. I told in the beginning that one tonne of bamboo means 350 mandays. The
poor forest-dwellers are going to be employed in a big way.

Then, I talk about the ecological benefits of this whole activity which we
are trying to ease out — strengthening of the soil, moisture conservation, landslide
prevention and rehabilitation. My friend, Shri Premachandran also referred to
them. This will also help the wildlife habitat. This will be helping the elephants
and bears. It is a good source of biomass. Recently, under the Department of
Science and Technology, we have put up a plant in Kashipur where we convert ten
tonnes of biomass into 3,000 litres of 2G ethanol within 24 hours and that is the
most successful experiment in the world. There are only four or five plants in the
whole world and ours is running most successfully.

Then, there is promotion of bamboo-based handicrafts. We are
strengthening the livelihood opportunities of traditional artisans and tribal people.
Then, we want to improve this sense amongst the people that it is their land and it
is their tree. Somebody very rightly mentioned about it that you should have the
freedom and the right to grow your bamboo tree in your house and you should be
able to cut it in the non-forest area. Of course, there will be improvement in the
bamboo based culture, especially for the people in the North-East where there is
lot of involvement of bamboo in the religious functions also.

Then, I want to mention about the environment and the ecosystem services.
It would result in improving the green cover. It is the need of the hour. It is the
order of the day that everybody all over the world is talking about climate change,

improving forest cover and global warming. If encouraged on non-forest land, it is
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certainly going to improve the green cover, which is one of the major things that I
talked about in the initial stages when I said that this is the mandate of the Forest
Policy of 1988 and we wish to accomplish it successfully.

Then, it controls soil erosion and helps in soil moisture retention. It also
helps in litter decomposition in a big way. The fast growing species of bamboo
will help in the cause of climate change by absorption of carbon dioxide at a
higher rate. All this is scientific; nothing in unscientific in whatever I am saying.
Then, there will be increased carbon sequestration. It helps in achieving the
nationally determined contributions. In spite of the fact that our per capita
emissions are one-third of the global average, our emissions in terms of our
nationally determined contributions, or what we are going to contribute to this
whole world, are such that everyone in the world praises Narendra Modi at every
international forum. I have seen that in Germany, in America and in China.
Everywhere everybody talks about it. It is because we are truly committed to the
cause. It is good to use, and we know that it is a carbon-neutral thing.

I also wish to mention about the bio-energy sector, which is a fast-growing
sector. Bamboo contributes immensely to bio-ethanol production from bamboo
blending and fossil fuel. This is an important thing, which was needed to be
mentioned.

Of course, as far as the National Bamboo Mission in the agriculture sector
1s concerned, our cultivable waste land is 12.6 million hectares. We have to
encourage all this cultivable waste land and also the degraded land. All this has to
be done. If we keep having these hurdles, which have made people suffer for 70
years, then how can you get to this target? How can you live up to the
international reputation?

There is successful inter-cropping with cowpeas, soybean, paddy, cotton,
potato, wheat, etc., which you can do with bamboo. Bamboo can be used for low-
cost fencing around farm lands; one can deter stray cattle; this can be useful in

windbreaks; and it is a good substitute for timber.
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Finally, currently, India is importing timber and allied products such as
pulp, paper and furniture. In 2015, we imported 18.01 million cubic metres of
timber products worth Rs. 43,000 crore. We have to appreciate what we are; where
we are; and what we have to do. We cannot carry on with these figures when we
have the potential, and we have the maximum land. A small change in a bit of law,
which many of my colleagues mentioned, and our friend from Sikkim also said
that he brought a Bill like this in 2014 as a Private Member Bill. It is very
unfortunate that we are still importing bamboo stick agarbattis from Vietnam.
What are we doing in 2017? It saves us valuable foreign exchange, and bamboo is
helping us in increasing supply of wood substitutes, and increasing supply of raw
materials to the traditional craftsman of rural India and bamboo-based paper pulp
industry. It is also boosting cottage industry, furniture-making units, fabric-making
units and incense stick making.

Bamboo facilitates inter-State movement. It decreases the gap availability
of resources from bamboo-rich and bamboo-deficient States. The North-East
people are bamboo-rich, but Kerala is bamboo-deficient. I think that this is an
amendment, which is ultimately going to remove this gap so that the transit is
easier, and the producers and consumers are all benefited. This is in brief about it.
I had mentioned this because this Bill is not about a small bamboo being removed
from that definition of tree. These are the big perspectives around which the whole
thing is revolving.

Now, I come to the answers to the various apprehensions that have been
raised here. Regarding this Ordinance thing, I will tell you in chronological order
as to when the whole thing started. An advisory was issued on 14 May 2013, and
we were not in power at that time in this country. It was issued to all the States and
UTs to consider for relaxing the transit and felling regime on bamboo grown on
private land. This happened in May 2013. ... (Interruptions) Sir, 1 will answer
every question that has been asked. I have huge amount of respect for you. Please

let me complete. I will answer all your queries.
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SHRI BHARTRUHARI MAHTAB : Odisha did it for private land in 1999.

DR. HARSH VARDHAN: 1 do not know, I was not here in 1999. But I will
answer everything that is in my knowledge. If there is something which is not in
my knowledge, I will express apologies and maybe will answer that later on, I will
send you a written reply to that.

Sir, after we came to power, following upon that advisory, we issued
guidelines dated 18" November 2014 to all States and UTs to consider relaxing
regulatory regime of tree species including bamboo grown on non-forest land. A
lot of people have expressed apprehensions that this is about the forest land. The
whole thing is about the non-forest land. It is not disturbing anything in the forest.
For the apprehensions that are expressed as to what is going to happen etc., I have
got answers.

Then, advisory dated 19" May, 2017 was issued to all States and UTs to
consider exempting setting up bamboo wunits from the requirement of
NOC/licence. This is all happening to make things easier for people. Then again,
advisory dated 13™ June, 2017 was issued to all States and UTs to consider
exempting royalty on bamboo, which I referred to, and its finished products. Then,
clarification dated 7™ July, 2017 was issued to all States and UTs regarding
exemption of bamboo from licensing. Then, wood-based industry guidelines have
been amended and notified on 12™ September, 2017. These amendments have
further liberalized setting up of saw-mills using bamboo and species grown under
agro-forestry. This would encourage setting up of processing units and generate
demand for raw material leading to planting of trees on non-forest land. This
probably answers one of the issues that were raised as to what we are doing to
promote bamboo.

Advisory dated 6™ of October, 2017 was issued to all States and UTs to
consider that commonly grown agro-forestry tree species to be exempted from the
requirement of the felling and transit permits. Then, advisory dated 9™ October,

2017 was issued to all States and UTs regarding issuing of a pan-India transit
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permit for inter-State movement of bamboo. This is how consistently we have
been following this issue just because we have a concern for these people who are
continuing to suffer for 70 years.

On 25" November, 2017, the Indian Forest Amendment Ordinance has
been promulgated for omission of word bamboo from the definition of trees. Then,
advisory dated 30™ November, 2017 was issued to all States/UTs to consider
distribution of good quality seedlings of common agro-forestry species to farmers
and interested persons. Then the State Governments have also been requested vide
D.O. letter dated 4™ December, 2017 to consider to bring in appropriate
amendment in their respective acts in line with changes in the Indian Forests Act,
1927 brought by the Ministry of Environment, Forests and Climate Change for
omission of word bamboo from the definition of trees. This will bring uniformity
about legal position of bamboo across the country and help in the promotion of
bamboo sector from cultivation to economic use on non-forest land by various
stakeholders.

As regards consultation with the State Forest Departments, Central
Department and the Ministries, 20 States and UTs responded on the proposal of
removal of bamboo from the definition of trees. This is slightly older information,
so the number may have improved now. Mizoram, Bihar, Punjab, Goa, Nagaland,
Andaman and Nicobar Islands, Karnataka, Telangana, Manipur, Jharkhand,
Rajasthan, Andhra Pradesh, Arunachal Pradesh, Assam, Chhattisgarh, Delhi,
Haryana, Himachal Pradesh, Kerala and Madhya Pradesh are those States. Twelve
States and Union Territories have supported the proposal. They are Mizoram,
Punjab, Goa, Nagaland, Karnataka, Manipur, Arunachal Pradesh, Assam, Delhi,
Haryana, Himachal Pradesh, Madhya Pradesh. Five States which have opposed the
proposed amendment regarding removal of bamboo from the definition of tree
include Rajasthan, Bihar, Andaman and Nicobar Islands, Andhra Pradesh and
Kerala. Every State is being persuaded at a personal and at an official level further.

Three States have given no specific comments. They are Telangana, Jharkhand
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and Chhattisgarh. There are a few States which have not responded. Thirteen
Ministries and Departments of the Government of India including NITI Aayog
have gone through the proposal in great detail and they have approved it.

Coming to the urgency, I think much of it has been answered. It started in
2013. We have communicated with various States. We have issued advisories. We
are a net importer of bamboo in spite of highest bamboo covered land draining our
foreign exchange. So, is it not an emergency to do something concrete?

The National Bamboo Mission is being restructured and it is soon going to
be launched in a big way for effective implementation and prior preparedness of
the success of the Mission. Why should we control and regulate the poor man’s
timber and deprive them of the benefits that accrue to them from it?

The provision of the definition of bamboo as a tree is a big hindrance to
economic benefits. The Panchayati Raj Ministry and the Tribal Affairs Ministry
have been pursuing it for several years but due to various technical reasons it
could not happen. It has been going on since the previous Government’s era but
we cannot deprive the farmers of their benefits. If something was not achieved
during previous regimes it does not stop Shri Narendra Modi from achieving it
now.

Be assured that our Government is only for the welfare of people. We are
not a corrupt Government. We believe in 500 per cent transparency. Everything is
on record; everything is open; and everything can be seen.

I mentioned that there is a need to remove this command and control
regime. Several permissions for cutting, transport, etc., were acting as major
hindrances in cultivation of bamboo. India has become a net importer. You
mentioned how to handle all this in the forest and all. You have the technology;
you have surveillance; you have the satellite images; and there is effective
monitoring. These can all ensure that forests are protected. Be assured about that.
We will be the last people in this world to leave our forests unprotected. Be

assured about that.
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Shri Premachandran, it is not all about forestry to non-forestry activity. Do
we ever think of controlling farm land or agricultural land for growing bamboo?
We are not going to allow cutting of bamboo inside the forest. Bamboo inside the
forest will still be regulated and protected as per the provisions of the Indian
Forest Act, 1927 and the bamboo inside the forest will continue to be a forest
produce inside the forest under the provisions of section 2 (4) (ii) which includes
grass and hence the apprehension is unnecessary. Be assured.

I know, you have to raise something or the other. [ am a great admirer of
yours. You read a lot, you study a lot, and you bring out things in detail. I have
learnt many things from you. The way you read things is a lesson for everyone,
but you may not be correct every time. You have every right to raise an
apprehension. But, if you genuinely feel that your apprehension was misplaced,
please drop it from your mind once for all.

This Bill will only be for doing away with the requirement of selling and
transit permit for bamboo grown on private land outside the forest. Then, you have
said as to why there is urgency. I have been to these meetings in Germany and
other places and I have seen how urgent it is for everything to be done. Those
things which are waiting for 90 years, why should you delay them even for a day?
You have been following this issue since May 2013. So, the day it matures, why
should we wait?

India is committed to achieve nationally and determined contributions, that
is, 2.5 to 3 billion additional carbon sequestration. This proposed amendment will
help immensely when India and the entire world are concerned for climate change
challenges. The Ministry of Agriculture is planning to promote bamboo cultivation
in a big way under the restructured National Bamboo Mission. For that, it should
be anchored urgently with enabling environmental and policy regime for success
of this scheme. This will immediately remove the concerns and hardships of the
farmers. There was an issue raised about bamboo being used for housing. So, I

may inform my hon. Member Shri Hari that bamboo is being used in housing
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under the Indira Awaas Yojana and special policy organisations like Coir Board
and all. We already have a National Bamboo Mission and this proposed
amendment will help in speedy implementation. Then, Smt. Poddar also raised
some issues. She is probably not here. We have already taken up that issue with
the States. | have already told you that we have written to the Chief Ministers and
we had meetings with the PCCH and the States for removing difficulties. The hon.
Member also spoke about the importance, difficulties and also covered the need
for urgency to come out of regulatory regime. My dear Tathagata Ji raised a
couple of issues. Some of them have already been replied. Only 11 States have
their own Forest Act and most of them have agreed to amend their provisions too.
Around 26 States have Indian Forest Act and hence, most part of India will be
immediately benefited. They have already supported it. This is just for your
information. Then, you asked as to how forest guards will ensure that the bamboo
transported in trucks is from the forest. All forest entries have check posts.
Technology and surveillance are the order of the day. These days we are living in
the 21% century with the latest science and technology at our disposal. The
bureaucratic inability to check should not deprive the poor of their rights to grow,
cut and sell.

Shri Jithender Ji also mentioned a few things. Only by defining bamboo
from tree to grass will not suffice. I have to tell him that under the National
Bamboo Mission, one lakh hectare area is proposed to be planted with bamboo in
the next three years. It is not only this amendment, but we also have a prospective
plan with us on which all our Departments are working closely with synergy. Post-
harvest, complete value chain mechanism, skill development and capacity
building, market networking and linkages, e-agri markets, tool development and
harvest processing, setting up of tissue culture and nursery development, value
addition, product development, etc., are already planned. These are the things,

which I have mentioned, are already planned under the National Bamboo Mission.
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The second question he raised was about the proposed Amendment Bill.
This proposed Amendment Bill will ease the provisions and remove the confusion
between the two Acts, that is, the Indian Forest Act and the Forest Rights Act.
Then, there was some issued raised by our friend from Jharkhand.
(Interruptions)

Sunil Ji has also mentioned that bamboo requires continuous cutting. I
have also mentioned it earlier. As regards reserve forests, maybe we have to go in
for surveillance. It is a brilliant suggestion to the proposed Amendment Bill. That
is already being done and we will strengthen it. The proposed amendment will be
beneficial.

Finally, Mr. Mahtab asked how many States have supported this. I
mentioned that day that you are one of those Members for whom I have great
respect because of your knowledge, sincerity and commitment.

SHRI BHARTRUHARI MAHTAB : You are the doctor Saheb of this House.
There is another doctor Saheb in the other House.

DR. HARSH VARDHAN: As far as answer to your question is concerned, as per
the latest figures, 23 States have already supported it. There are five States which
have raised some objections or apprehensions. They are — Rajasthan, Bihar,
Andaman and Nicobar, Andhra Pradesh and Kerala. These States have a concern
about felling of bamboos in forest land, etc. for which we are having one-to-one
meeting and are trying to clarify that. We are not forcing anything. It is in the
larger interest of the country. “Sabka Sath Sabka Vikas” is the theme with which
we are working.

One Member said that blanket permission for transport will deplete the
forest. I would like to say that this amendment will result in no permission for
cutting trees outside forest. I think some of the things may not have been
answered but I may clarify them at the personal level.

Once again [ wish to tell you that this is a good Bill and time will tell this.

Maybe some of us will be in this House after five years and they will appreciate
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that this is probably the greatest reforms of the last century that Mr. Narendra
Modi thought of. Our country had to wait for Mr. Narendra Modi to come to
bring about this great change in the Indian Forest Act. When I studied it, I always
felt as to why such an amendment had to wait for 90 years.

I would once again repeat that ours is a Government which beliefs in total
transparency. We believe only in manav dharam, rashtra dharam and in samaj
dharam. We work for that and we put our head and soul into it. Our Prime
Minister has given us inspiration to work with utmost sincerity, commitment,
honesty and dedication for the people of this country.

With these few words, I would request all the hon. Members to now, at

least, pass this Bill.
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SHRI N.K. PREMACHANDRAN : Sir, I thank the hon. Minister for his kind
words and a detailed reply as also for his good comments about the work which
we have done in Parliament.

You have stated that it is a misplaced conviction. I fully agree with you. If
you can convince us that it is a misplaced conviction, I am ready to correct it. I
have made mainly two points. The first point was regarding Ordinance route of
legislation. The Ordinance was promulgated on 23™ November, 2017 and the
House was going to be summoned on 15™ of December, 2017. Then what was the
urgency in promulgating an Ordinance when the House was to be summoned
within two weeks? That is the first question which I posed. I do not think that it is
a misplaced conviction on the part of a Legislator.

The second point is regarding felling and transiting bamboo trees which are
cultivated in the private land. We fully agree with the Government that all the
restrictions and regulations imposed on cutting, felling and transiting of bamboos
grown in the private land should be removed. We have no hesitation or opposition
to that. We are fully with the farmers. But I had raised a technical question. Just
now the hon. Minister has assured the House that bamboo will continue as a forest
produce. I thank him for this assurance. But kindly see what is forest produce.
19.00 hours

Forest produce has been very specifically defined in clause 2(iv)(i), trees,
leaves, flowers, fruits and all other parts of trees. Now, bamboo is being taken
away from the purview of the definition of trees. How can then it be continued to
be called a forest produce? That is the question.

The hon. Minister proposes to amend the Indian Forest Act. There is no
harm in making rules and legislations. There is no restriction on growing and
cultivating bamboo on private land. In my house there is bamboo. There is no
restriction in cutting and transiting bamboo. If any restriction is there in any State,
particularly in the North-Eastern States, we can make legislation for those States.

But still I could not get convinced as to why Section 2 of the Forest Act is being
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amended so that bamboo is removed from the definition of ‘tree’. Bush is there;
even cane is there. Taxonomically cane is being termed as a "grass’ and cane is
there within the purview of the definition of tree. Why bamboo alone is being
taken away from the purview of the definition of tree? Without having this
amendment there are enough opportunities for taking away the restrictions and
regulations in felling, cutting and transiting the bamboos. Under such
circumstances, what is the necessity of this legislation? That is my question.

Sir, I am not questioning the integrity and honesty of the hon. Minister. |
know him personally. I admire him also. But unfortunately, in a law-making
process, even a full stop, or a comma and definition have got their own
ramifications. I apprehend, maybe my apprehension is wrong, that this will be
misused for depleting the forest area in the country, especially the bamboo forest.
That is the apprehension which I would like to place on record. With these words I

conclude my speech.

DR. HARSH VARDHAN: Sir, I have explained in great detail and once again |
can tell the hon. Member that bamboo will continue to be a forest produce as per
clause 4(b)(i1) in forest areas and not outside forest land. The apprehension of the
hon. Member is that people will misuse it inside forest. In that way, anything can
happen anywhere. What is this Government for? What is this system for? What are
the satellites for, what is the modern technology for? I have made it amply clear
but even then I fail to understand as to why the hon. Member still has
apprehensions. Outside the forest areas, once the amendment is done, it will be
treated like any other agri produce. You have to appreciate the spirit of the Bill.
The Bill seeks to encourage people to do this bamboo cultivation outside the forest
areas. [ have already explained in great detail the kind of benefits that are
associated with bamboo cultivation and how much it is going to help boost our

cconomy.



20.12.2017 196

HON. DEPUTY-SPEAKER: Mr. Minister, whatever you are saying here is
correct. But the apprehension of the hon. Member is this. Why are you removing
bamboo from the purview of the definition of the word “tree’? So many other trees
are being cut in private cultivation. There is a provision that in private land those
trees can be cut. But still those are treated as trees. But if you remove the word
“bamboo’ from the category of “tree’, then the apprehension of the hon. Member is
that this provision can be misused. That is what he feels. How to protect the
bamboos in the forest? That is what he is asking.

DR. HARSH VARDHAN: Sir, I can assure the hon. Member that the Government
will take full care of the apprehensions expressed by him.

st T QS (Sfdor foeelt) @ Surene AEicy, SR I8l IRIEel & SR U Bl aRE Uh
BIHY BT &, TG 31T 3MY A, Al I9& I1§ BRI D! < B 3fS of MY I .. (raer)
HON. DEPUTY-SPEAKER: What clarification do you want to seek? You are not
the Minister of Parliamentary Affairs.

$it T ReEh: R g Had T dabs JA Aoy Sfaex 9ed 4 w171 e 2 fh Sa@t S
Rl e € 99 9 ST W U O O WRA &9 Ol § 3R S W HoRk & T §
3R IH BB BT U W SHIF H &l o arar 81 I® dled © Al BiE Yae & ded
ITD! Pl T&l od & AP PIg Yo &l §, ST BB I BT W T8 Bl 2| IR0
ared A T & 39 Ra @ of® S W Rt oY, 39 dlanl & SR 9gd Sifaed
g1 W FEI 250 UPS & IR S[SAMGS U a1 &, S SIsdfgel Ul H 98 PIdpR =g Uil
Bl Ua & B il 2] SAlIY I B’ Bl I ST US R of I DHIdxl Bl Hl DI I
3R B fSUrcHe darel 7 s | Y8 AT Uh DS & agd-agd gara|

DR. HARSH VARDHAN: Sir, I will give him a final clarification. If this also

does not satisfy the hon. Member, then I do not know what we can do about it.
Sir, I will give you a list of things that we are going to do to prevent misuse
in the forest area. Once people start growing bamboo outside the forest areas, we
have to appreciate it.
Right now, why is there a pressure on the forest bamboo? It is because

there are many restrictions and we do not allow people to grow them outside the
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forest area and if they grow them, there are many hurdles. There are inspectors
everywhere and there is someone who is demanding something or other. The
pressure on forest bamboo will reduce and this will further put a check on illegal
cutting. We also have a long list of measures to prevent illegal cutting of bamboo
inside the forests.

If you wish, I will read all of them. You will be happy to know that we are
not talking in the air. We are working on the ground.

The amendment is basically only to exempt bamboo from the definition of
‘tree’ so that bamboo grown on non-forest/private land does not attract provisions
of transit and felling regulations and at the same time, the regulation on movement
of bamboo grown on forest land will still be enforceable as it will continue to be a
forest produce under the provisions of the Indian Forest Act, 1927. This is the first
measure.

There are adequate legal frameworks for conservation and protection of
bamboo resources inside the forest areas as per the Indian Forest Act, 1927 and
State Forest Acts/Rules. This is the second measure.

Thirdly, as of now, people are discouraged to take up plantation on their
own land due to requirements of felling and transit which I have repeated again
and again. After removal of these impediments, they will be encouraged to take
up plantation/harvest for economic use. This will help in reducing their
dependency on bamboo resources from forest areas and hep in conservation of
resources, instead of cutting of the resources.

Forest Departments are well structured. They are working under the
Government system and mechanism. Being an organised sector, they have their
own frontline staff, guards, rangers, etc. to protect the resources.

Harvesting of bamboo inside forest areas is carried out as per the prescribed
working plan/management plan.

The bamboo species which are preferably grown by farmers and other

individuals in their farm land/private land are commonly different from the
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bamboo species which are mostly found in the forest areas. Therefore, in case of
illegal cutting from the forest areas, it could be ascertained with a reasonable
practical logic.

No report has been noticed yet regarding clear axing of bamboo inside the
forest areas as the nature of felling of bamboos on large scale will result in heavy
volumes and it would not be easy for anyone to transport, hide or modify them
instantly from the actual source of cutting.

Further, to add to this, the check post guards have the right to check and
retain them on the ground in case of any doubt of the authenticity of the source
and they can inspect the source of felled bamboo from simply matching the cutting
edges of bamboo and sites of felled bamboo.

We have done it up with this much of meticulous precision. Gram Sabha
and community participation will also help in identification of the resources. Then
the State Forest Department may ask them, if needed, to get a certificate from the
Gram Sabha/Headman indicating that the resources are from their own land. Then,
finally with the use of advanced technology, photography, GPS registration, other
innovative measures and development, self-certification will be done. There are
many more things which we are in the process of developing. We will put the
Ministry of Science and Technology at the disposal of the Ministry of

Environment and Forest to ensure that all your concerns are addressed.

SHRI JITENDRA CHAUDHURY : I am supporting this Bill. I am not opposing
it. I appreciate your initiative. You talked about the National Bamboo Mission.
These bamboo resources should be put to optimal commercial use. You referred to
China. They are making 1,000 billion dollars and our share, as you have
mentioned, is only six per cent. Why? It is because there is no policy on how to
commercially exploit these resources. Why can we not have a Bamboo Board like

the Rubber Board, Spices Board, Coffee Board, and Tea Board? If there could be a
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Tobacco Board for tobacco, which is injurious to health, why can we not have a
Bamboo Board? Unless this is done, you cannot achieve your goal.

HON. DEPUTY-SPEAKER: Shri Premachandran, are you withdrawing your
Resolution?

SHRI N.K. PREMACHANDRAN : No, it has already been moved.

HON. DEPUTY-SPEAKER: The question is:

“That this House disapproves of the Indian Forest (Amendment)
Ordinance, 2017 (Ordinance No. 6 of 2017) promulgated by the
President on 23 November, 2017.”

The motion was negatived.

HON. DEPUTY-SPEAKER: The question is:
“That the Bill further to amend the Indian Forest Act, 1927, be

taken into consideration.”

The motion was adopted.

HON. DEPUTY-SPEAKER: The House will now take up clause-by-clause

consideration of the Bill.

Clause 2 Interpretation clause

HON. DEPUTY-SPEAKER: Shri Premachandran, are you moving your
amendment?

SHRI N.K. PREMACHANDRAN : I beg to move:

“Page 1, lines 5 and 6,--
for ‘the word “bamboos” shall be omitted’
substitute ‘for the word “bamboos”, the words “bamboos in
the forest land excluding the bamboos cultivated in the land
other than forest land” shall be substituted’.
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The Minister has stated that bamboo means bamboo cultivated in a land
other than the forest land. That is my amendment. It can be accepted. If it is
accepted, the entire cloud of suspicion will go. I am moving the amendment just
for the sake of record.

HON. DEPUTY-SPEAKER: I shall now put amendment No. 2 to Clause 2 moved
by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:
“That clause 2 stands part of the Bill”.
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to
the Bill.
DR. HARSH VARDHAN: I beg to move:
“That the Bill be passed.”
HON. DEPUTY-SPEAKER: The question is:
“That the Bill be passed”
The motion was adopted.
HON. DEPUTY-SPEAKER: The House stands adjourned to meet on Thursday,
the 21% December, 2017 at 1100 a.m.
19.15 hours

The Lok Sabha then adjourned till Eleven of the Clock on Thursday, December 21,
2017/Agrahayana 30, 1939 (Saka).
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	The Lok Sabha then adjourned till Twelve of the Clock.





